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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

1219

PARLIAMENT OF INDIA
Wednesday, Tth February, 1951.

The House met at a Quarter to Eleven
of the Clock.

{MR. SPEAKER in the Chair]
MEMBER SWORN
Shri Anirudha Sinha (Bihar).

. ORAL ANSWERS TO QUESTIONS
Esromates or Foor Provucrion

*1227. Shri A. C. Guba: (a) Will the
Minister of Feed and Agriculture be
to state what were the esti-
] hso!pr:‘hucuouddﬂu.‘hwht.
ute, cotton, seeds during years
19‘1?, 1948, 1949 and 1950?

producs

those

i

(b) What were the actual
tions of those articles during
years?

(¢c) What is the for cal
culating those estimates and for the
actual productions?

The Minister of Food and Agricul-
ture (Shri K. M. Muashi): (a) and
(b). Statements giving the required
information for the years 1947-48,
1948-49 and 19498-50 are placed on the
Table of the House. [See Appendix
X, annexure No. 31]. Final forecast
estimates for 1450-51 have not been
issued,

(c) The forecast estimates are
compiled from the figures supplied by
the States, which are in turn based
on the statistics of area, normal yield,
and condftion factor reported by their
Revenue Officials, beginning at the
village leve! with the Patwari in the
temporarily setiled areas and the
village Chowkidar in the permanent-
ly settled areas.

Bhrf A, C. Gaba: Are we to under-
stand that in the final analysis esti-
mate is made on reports furnished by
the village c¢howkidar?

290 P8,
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Shri K. M. Musshi: The village
chowkidar gives the first estimates
and then they are checked by the su-
perior officers right up to the District
Officer.

Shri A. C. Guba: May I know whe-
ther any random sampling is done?

Shri K. M. Munshi: Yes. As a
matter of fact random has
been in force in several States such as
West Bengal, Bombay, Bihar, Madhys
Pradesh and Uttar Pradesh and under
the five year integrated plan it will
cover the whole of India.

Shri K. M. Munshi: Yes, it ‘has been
found that in some cases the eve esti-
mates have been higher. The scienti-
fic estimates in some cases have been -
less, in spme more.

Shri Hussain Imam: Are the years
to which the hon. Minister has refer-
red trade years commencing from the
1st July and endine with the 30th June
or are they financial vears beginnng
from the Ist April and ending with the
3ist  March, viz,  the agricultural
year?

Shri K. M. Maunshi: From the ist
April to the 3ist March during 1050-
51.

Shri Hussaln Imam: Will the hon.
Minister kindly enlighten the Houze
whether as a resuit of the random
survey we have come to any concly-
sion as to how the visual estimates are
to be modified?

Shri K. M. Manshi: As a mattier of
fact the two systems are entirely sepa-
rate. One is more or less subjective
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- tem i depe:t.'l:' "
nue sys it upon guess
work: whereas the other is a scienlific
system which takes every factor into
account.

Shri T. N. Singh: What actual varia-
tions have been found between the
sampling estimates and the estimates
made by patwaries, especially in the
States of UP. and Rajasthan?

Shri K. M. Muashi: I would require
notice.

nently settled areas there is no pat-
wari there and the village chowkidar
officer who
gives the estimate. As regards the
other areas where there is the land re-
venue system it is the. patwart who
goes from field to fleld and makes a
complete enumeration.

Shri A. C. Guha: May I know if
every acre was estimated or a certain
percentage was left out of the chow-
kidar's estimate?

Mr. Speaker: Order, order. That is
entering into detalls.

¥ Wfer o war aeEle Sl
@ fer @ v aw W R fe gaw
oy agE S s} gwrd Wy wd

g wowrar § wg o ot it
& w W TeAC T AW T

it

[Seth Govind Das: Will the hon.
reascertain the fact sbout the

Mr., Speaker: It is a suggestion for
action.

Drversiox ofF Lanp rrom Ricz TO
Jure CULTIVATION

+1228. Shri A. C. Guha: (a) Wili the
Minister of Tood and Agriculture be
pleaged to state what is the acreage
that has been diverted in West Bengal
during the years 1949 and 1950 from
rice to jute cultivation?
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(b) What was the aver yield
rice in those lands? age of

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) During
1949 roughly 30,000 acres.

During 1950 1,53,000 acres.

(b) The average production of rice
in these tracts is estimated by the
Government of Bengal to be about
one third of a ton per acre.

Shri A. C. Guba: May I know whe-
ther any compensation was f!vcnto
the West Bengal Government for their
l,%s:e’ot rice due to diversion of land to

Shri K. M. Munshi: As a matter of
fact the assurance was given to the
West Bengal Government that they
will be given an extra 50,000 tons.

Shri A. C. Guha: Would the hon.
Minister be surprised to know that
the West Bengal Government's esti-
mate was that two lakh acres of land
were diverted?

Shri K. M. Mumshi: The definile es-
timate given by the West Bengal Gov- -
ernment itself was 1.53.000 acres.

Shri Gauntam: Is it the poliey of
the Government to encourage com-
mercial ‘crops in preference to food
crops?

Shri K. M. Msnshi: It is not the
policy of Government to en-

sion?

fhrl K. M. Munshi: In 1950-51 the
additions] oroduction as a result of
this diversion was 3.52.500 bales and
the saving bv stooming import was
equivalent 1o Rs. 76.50.000. whereas
the loss was only Rs. 3 crores. So the
gain was 4.59 crores.

Dr. Deshmukh: What iz the differ-
ence in terms of rupees of the yield
per acre in West Bengal through cul-
tivation by jute and the
cultivated with rice?

Shrl K. M. Monshi: T would require
netice. .

Shri Husaalu Imam: Is it the gene-
ral policy of the Government to com-
pensate all States for producing more
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jute or it is only confined to West
Bengal?

Shri M. L. Gupta: Has this diversion
been made under some country-wide

c:op-phnnlnlormit done
manner? I

lay on the Table a copy
crop-plnnninxmbuneﬁorﬁueauntt!?

Shri K. M, Munshi: As a matter of
fact. there is a certain amount of
planning which may not be quite
exact, but attempts are made to ear-
mark certain areas which are suitable
for certain crops.

RECOMMENDATIONS OF THE JOINT ApD-
visory COMMITTEE ON RamLways

*1229. Prof. S. N. Mishra: Will the
}lmixtxeister of Railways be pleased to

(a) whether Government have sac-

Soae Advisors Gomumitiee on Rail
oin! om on ways
constituted in May 1949; and

{b) it so, to what extent would em-
ployees be benefited thereby?

(b) It is anticipsted that the recom-

mendations so far accepted will bene-
fit rallway employees to the extent of
about two crores of rupees per
annum.

Prof. 8. N. Mishra: May I know
what are the main recommendations
of the Committee?

Shrl Santhamam: The Committee
has made recommendations on over a
thousand Issues and we are publishing
a booklet giving full details af all the
recommendations accepted.

Shri Frank Anthony: Was one of
the recommendations of the Commit-
tee thot sha pre-1231 staft be asked to
exsreise their ontion in respect of the
CP.C. scales by a particular date?

7 FESRUARY 1951

point.

Meeran: May I know when
thast.ﬂbooklet will be available to
Members of this House?

Shri Sasthamam: I hope it will be
avmhblebyth‘ﬁme"’mmm

Shrl Frask Asto¥. Did the Ad-
visory Committee haye anything to do
wg’mm bout a 5¢-hour
W <

Sh:l Santhanam: It is an adiudfct‘

s award and it been
plama:ted, This Commmee
nothing to do with the question
hours.

Ixpo-PakisTAN COXNFERENCE

*1230. Shri Sidhva: (a) Wil the
Minister of Transport be pleased to
state the result of the lndt»Pahsttn
Conference at Secretariat level which
took place on or about the 18th and
19th ber, 1950?

(b) What were the important sub-
jects discussed at this Conference?

of States, Tramsport
uwm:(&ﬂmwng‘)ii

akistan
held in December, 1950, is placed on
the Table of the House. [See Appen-
dix X, annexure No. 22].

Shri Sidhwva: From the statement

implemen! agreo-
mnardvedatformigrmhtop

tromomcountywnnother May I
know whether that machinery

has
beentetup.and.ifso.how many
people have gone from one country
to ancther for settling their claims?

Shri Gopalaswami: It is in the
course of being set up. I am afraid I
am unable to give the number of peo-
ple who have gone from one country
to another.

Shri Sidhva: What were the impor-
tant issues which were held over,
which were not discussed and seti’ed?

Shri Gopalaswami: We shall have
to go through the decisions on each
of the items in the agenda to find out
\A‘hat was held over for future discus- |
sion.

Shri Sidhva: One of the items was
the question of military storez for
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Which Pakistan has to to India
Bs 16 crores. Maylk;’:’wwhem
that question was discussed

‘lberitwunmedwhﬂda‘nv:r?'h.’

Shri Gopalaswami: Could the hon.

Member ref parti
Hem of the agenda? ¢ Do

Shri Sidhva: The item is ‘military
stores’. Rs. 18 crores is to be to
Jodia by Pakistan,

Sbrl Gopalaswlll: There is
sion ou that item which also h:
laid on the Table.

E

deci-

Pw

ment bot it is not clear on that item.
X have got the statement here. 1 have
burriedly gone through its 27
within the short time available.
dont find therein any result of the
discussion. It is only mentioned, “It
was discussed”. What happened as a
result? I don't know.

Mr. Speaker: If the hon. Minister
without reading

4

could give an answer
the whole statement he may.

Xhri Gopalaswami: No. This was a
different kind of Conference.

Inmport oF FERTILIZERS

+1231. Shri Sidhva: (a) Will the
Winister of Food and Agriculture be
pleased tn refer o his statement dur-
§ng the last food debate that he is
wmaking a complete inquiry regarding
fthe fertilizer transactions and state
whether the inquiry is complete?

"{b) Whst quantity of fertilizers was
ordered and to what extent sanction
o! the respective Ministries was ob-
tained before the orders were placed?

(¢) What is the total value of orders

L£.3) 'Are thers any fertilizers lying
urused and are they now fit for use?

tey How many officers have been
di=missed or transferred after this
deal was made?

() At what price were these ferti-
nn?z purchased and what is the price
at present?

7 FIBRUARY ‘198Y -
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The Midister of Food asd Agricul-
Am“mn tl. ll.mhlmhih ): (a) Yes,
statement on su is
oa the Table of the Hous?.d‘ Dlaced

(=} and (¢). During July-December
1544, firm indents tor 148000 tons of
sulphate of ammonia were piaced in

markets as against import of
4.00.000 tons of sulphate of ammonia
sanctioned by the Ministry of Finance
between July 1949 and June 1950
which was the normal fertiliser year.
The fertilizer year was subsequently
changed to a calendar year and a fur-
ther quantity of 4.00,000 tons of ferti-.
lisers was indented between January
1950 and December 1856. Thus, a
total quantity of 548,000 tons of fer-
tiliser of the value of Rs. 186,86,63,300,
was indented during 1} years from
July 1949 to 3lst December, 1950, as
against which the financial sanction
was for 4.00.000 tons for one year
from July 1949 to June 1950,

1 may add here that on enquiries
made from Shri R. K. Patil, the then
Food Production Commissioner, it is
learnt that the excess quantity was
indented for in anticivation of de-
mands being made by the States in the
following six months, that is, July to
December 1930,

(d) Yes. .Nearly 1,15,000 tons with
the State Governments and abou
20,000 tons with the Central Govern-

(e) One officer has been dismissed.

(f) The average price at which these
fertilisers were sed by the
Ministry of Industry and Supply for
the Ministry of Agriculture was about
£23-24 per ton C and F Indian Ports.
The present price is alsn about the
same,

Shri Sidhva: With regard to
(a) of the answer the
Minister stated that a statement is lald
on the Table. T would submit, Sir,
that 1 have read the statement which
is a very Important one—it is about
the dismissal of a certain officer.
Would it not be to the benefit of the
House if it could be read?

Shri Sondbl: It is a small statement
Sir Bt it refers to a nuestion where
over one crore has been wasted.

Mr. Speaker: Order. order. What
is the length of the statement.

Shri Sidhwa: Only one page. And
it is a very important one.
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Mr. Speaker: All  right.: He may
read it

SHﬂl.I.llnuﬂ.Areporttrom’

a reliable source

Ministry was guilty of corrupt pr
tices. In addition to the bribe

be himself had to pay, this source
quoted other instances in which bribes
had been received by Shri

é?.a’

Inspector-General of Special
lishment. It was, however,
that since there was a distinct possi-
bility of witnesses resiling from giving
evidence in a court of law, it was pre-
ferable to iake departmental proceed-
ings. end the hon. Minister for Agri-
cuiture accordingly sppointed a De-
partmental Inquiry Committee consis-
ting of the Secretaries of the Minis-
tries of Food and Agriculture and a
Joint Secretary of the  Agriculture
Miristry. The Committee handed
over to Shri Swamy the statement of
allegations azainst him and asked him
whether he nleaded guilty or not.
Shri Swamy's attitude throughout the
inquiry was to avoid entering a posi~
tive plea. He stated that he did net
want the Departmental Inquiry to pro-
ceed further and that he was prepar-
ed to accept whatever departmental
punishment was ordered against him,
The Committee then recommended
that Shri Swamy be dismissed from
service and with the concurrence of
the UPS.C. the hon. Minister for
Food and Agriculture vassed an order
of dismissal against him

An inquiry was st the same time

ordered into the indenting for ourchase

and import of fertilisers and their

storage for the perlod Ju!y °49 to Dec-

ember 1950, €hri K. R. K, Menon. See-

retary of the Ministry of Finance wan

- entrusted with the enouirv. Shri

Mz:cms report makes the following
points:

(a) That there was over-indenting
of Sulphate of Ammonia between
July 1949 and December 1850.

) That this indenting took place

?

f

E without the approval of the Ministry
%of Finance.

P

(®) As requmd by the rules, pro-
per indents bearing a certificate that

7 FEBRUARY 1851

the approval of the Finance Ministry
hadbecnobuinedmnotphcedoa
gmmumﬁm Industry and

(d) This over-indenting resulted in
a loss (1) to the counsumer inasmuch

foreign exchange, most of which was
hard curreney.

&rlﬂmalsodmattenﬂmb
the fact—and this was
firmed byslunherinq\ﬁrywmd:
wuorduedimotbelﬁninry'sst&

distribution - srrangements
atBombay—-ﬂn themttentmdql
with this work had sold about 1300
tons of fertilizers and had collected
Rs. 441,000 without crediting this
amount into a Government treasury
for nearly 6 months. It was also
found that the contract for this work
had remained unsigned for nearly a
year.

Steps have been taken to rectify
this nmission and the money due from
the agents has been recovered from
them.

As regards the Finance Secretary’s
report the Minjistry agree that indents
were not placed with proper financiak
concurrence and that the rules re-
garding the placing of indenis were
not followed. Quantities indented for
exceeded the demands placed with the
Centre and purchase therefore came
about at a time when prices m
higher than they would have been
the purchase had been deferred

On enquiries made from Shri R. K.
Patil. the then Food Production Com-
missioner. it is learnt that the excess
quantity was indented for in antici-
pation of demands being made by the
States in the following six months,
ie. July. to December 1850. .

The Officer who was mainly respon~
sible for these errors. Shri Swamy,
has already been dismissed from ser-
vice, The displedsure of Government
is being communicated to the Joint
Secretary in charge of this section for
his failure to ensure that the appro-
priate financial sanctions were ob-
tained. and strict. instructions have
been issued that the regular procedure
is adopted in future.

Shri Sidhva: May I know whether
sny definite charges were made
agalnst the various officers? What is
the reason for Government merely
communicating its displeasure to the
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~Joint Secretary? Was there no direct
evidence for prosecuting him or tak-
mn.pummm.cuoa.mmmr

hon. the Finance
1o this decision that displeasure of
Government be conveyed to him.

Shri Tyagi: This is quite enough to
dismiss him.

Shri Sidhva: In view of the serious-
ness of the mistake, may I know
whether Government would reconsider
their decision and dismiss this officer?

Shri K. M. Munshi: The decision that
Government has come to is what I
have read out, but in the light of what
the hon. Member says we may vre-
consider the decision.

Shri Sidhva: About the confractor
who had kept Rs. 4 lakhs without be-
ing credited to the Treasury for six
months, the statement merely says that
the amount has been recovered. 1
want to know what steps have been
taken against the contractor.

Shri K. M. Manshi: It was orally
alleger! that in terms »f the agreement
he was entitled to sell the fertilizers
provided by Government. So, there
was no way of doing anything against
him except recovering the amount.

Shri Sidhva: But who was responsi-
ble for allowing this amount to be
kept by the contractor without being
eredited to the Treasury and was any
action taken against the officer con-
cerned?

Shri K. M. Munshi: I do not know

rsonally whether any action was

en, but it was all handled by Mr.
Swami.

_ Shri Sidhva: May 1 know whether
Mr. Swamni was alone directly respon-
sible for this or were there other offi-
cers also? Have Government taken
note of this?

Shri K. M. Munshi: I have to en-
quire. 1 cannot say at the present
moment.

Shri Sondhi: In view of the fact
that over-indenting was done, how is it
that the amount was paid for the over-
indented fertilizers? As you know.
the systern is that unleys a n
amount is passed and sanctioned by
the Finance Department. no payment
can be made. How was the payment
made in this case, and who was res-
ponsible for this over-payment?

7 FEBRUARY 1851
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shri K. M. Mr. Menon's re-

Munshi:
port is silent on that point. I will as-
certain.

Several Hon. Members rose—

Mr. Speaker: I shall allow . more
questions, but Members should put
them one by one.

Dr. Deshmukh: Out of the amount
that was spent on the hase of

has Government borne any
supply of these fertilizers to cultivators,
and if so, how much is the loss?

Shri K. M. Munshi: Government has
On the con-
trary, there is a small margin lelt
which is given back to the States for
giving rebate to the consumers.

Shri Sidhva: What is the loss sus-
tained by cultivators?

Mr Speaker: Let there be no argu-
ment.

Shrl Tyagi: According to the rules, is
it not necessary that when the Indus-
tries Ministry wishes o make sny
purchases, it should obtain a certifi-
cate that the purchase can be made and
if so, was such a certificate obtained
in this case from the Finance ?

Shri K. M. Musshi: No certificate
was obtained.

Shri Tyagi: May 1 know if Mr,
Swami has now been engaged by the
1.C1 on a very high pay after dis-
missal from here?

Shri K. M. Munshi: | do not know
anything about that

Shri Raj Babadur: Arising from the
reply given by the hon. Minister
about the withholding of the prosecu-
tion, may ! know how many witnesses
about whom it was feared that they
would resile from their statements
were officlals?

Shri K. M. Manshi: There were only
two. They were not officials,

Shei Deshbandhu Gupta: May I know
the estimated loss which the country
has suffered on account of this over-
indenting and high prices?

Shri K. M. Munshi: When the report
was made, the estimated loss was over
Rs. | crore. but on account of world
conditions, the prices have risen today!

Prof Ranga: Was it not the duty of
the Pinance Minist 10 ascertain
whether its sanction had been obtain-
ed or not before the money was paid
out. and would Government comsider
the advisability of getting this matter
enquired into by someone who is not
connected with the Flnance Ministry?
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Shri K. M. Muushi: So far as this
suggestion is concerned, I did not ap-
ply my mind to it. All that I did was
«to get Mr. K. R. K. Menon to enjuire
into this matter through my hon. col-
league the Finance Minister.

Shri Raj Bahadar: Out of the non-
official witnesses, may I know whether
any of them were such as used to
obtain contracts from this Department,
and if s0. have they been debarred
from getting such contracts in future?

Shri K. M. Munshi; So far as the
witnesses are concerned there is one
man who complained. 1 do not think he

has any connection with the
ment. So far as the other one is
cerned, he was not a contractor.

i

Shri Raj Bahadur: Were any steps
taken to record their statements under
section 164 Cr. p. c.

Mr. Speaker: Now, we are going in-
to much more detail. Members mere-
ly wanted to know about the transac-

Budget time.

Shri A. C. Guha: May I know what
has been done about the contractor
who kept Rs. 4 lakhs? Is he even now
getting contracts for these fertilizers?

Shri K. M. Munshi: The money has
been recovered and his contract has
terminated by flux of time and it is
not renewed.

Shri Sidhva: Was he blacklisted?
Mr. Speaker: No interruptions.

Shri Syamsandan Sahaya: Did Gov-
ernment seriously believe that such a
big fraud could have been perpetrated
by the efforts of one man alone and
there was no cligue or group behind
him who assisted him in doing that?

Shri K. M. Muashi: One can only go
on the evidence recorded; one cannot
imagine things.

Mr. Speaker: I think we shall go
to the next Question.

Shri Tyagi: What about the rest of
the gang?

Punrchase oF Food GRAINS FROM
ABROAD

*1232. Shri Sidhva: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the Ambassador in
US.A. has ¢

. been successful in having
8 grain deal with the US.A. for the
ensuing year;
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(b) it so, what is the of
minthathinbemtnt«q:imggh
the price;

The Minister of Food and Agrical-
tare (Shri K. M. Munshi): (a) The
matter is still under negotiation,
(b) and (c). Do nqt arise.

{d) No. Malaya is an importer of
rice.

t(ie) Goeveroment have no knowledge
of it

(1) Does not arise.

Shri Sidhva: In view of the fact that
the matter is still under negotiation,
I would like to reserve my questions. -

Shri Brajeshwar Prasad: Arising out
of (f). may 1 know whether the Gov-
ernment of America are prepared to
give cereals to us on the condition that
the work of distribution shall be done
through American agency?

2ty said, e matter S under ema
Jyeady said, the ma is un nego-
tiation and there is no such condition
snnexed. so far as I know at present.

Dr. Ram Subhag Singh: Is it a
{gct thatmtherecwu a fair chance Bgﬁ
e American Congress passing a
in 1950 to provide for selling to India
ion tons of foodgrains at half
the market price, and with the facility
of the amount being paid within ten
or fifteen years but that the Govern-
ment of India decided not to seek
such aid at the Instance of our
Washington Embassy?

Shri XK. M. Munshi: That question
does not seem to arise nor is it in the
public interest to answer it.

Shri B. K. P. Siaha: Is it a fact, Sir,

that Russia is prepared to supply us
foodgrains and that we are del‘i’genta-
1y refusing to accept it?

Shri K. M. Munshi: So far as I kuow,
there has been no offer from Kussia.
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Foob GRAINS FROM ABROAD

*1233. Dr. Ram Subkag Siagh: Will
the Minister of Feod and Agricultare
be pleased to state whether it is a
fact that the arrival of food grains
from abroad is being delayed because
of shipping difficulties as well as the

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Yes.

Dr. Ram Subbag Singh: May I know
mm:mmmamﬁ:%
companies are engaged for

mn;toounhn?
Shri K. M. Munshi: So far as the

Dr. Ram Subhag Siagh: May 1 know
the quantity of foodgrains which are
scheduied te be imported Into the
country by March this year?

Shri K. M. Manshi: I think about 12
lakhs.

Dr. Ram Subbag Siagh: May 1 know
whether these food imports will enable
Government to restore the recently
ancounced 23 per cent. cut in ration?

Shri K. M. Munshi: As the hon.
Member knows. I am going to make a
statement and I think he may reserve
his curiosity till then.

Shri T. N. Singh: May I know, Sir,
to what extent freight rates bave gone
up. as compared with normal freight
rates?

Shri K. M. Munshi: They have gone
up—it depends upon the country from
which the ship is to come.

Shri T. N. Singh: Say America,

. Shri K. M. Munshi: From USA. t
has gone up by 57 per cent; from
Australla 85 per cent. and from
Argentine 141 per cent.

Shri T. N. Singh: Have these rates
. gone up only in the case of foodgrains;
or generally?

Shri K. M. Munshi: Preight rates of
all commodities. i

Prof. Ranga: Are any steps being
taken at high level to negotiate for
the allotment of lnr{er shipping space
for the transport of foodgrains to India
not only with America but also with
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Canada, England and 1ally with
the Scandinavian counmﬂh
Shri K. M. Munshi: Yes. .

anxious to
received no p from the ern-
ment?

Shri K. M. Munashi: No decision has
been taken. .

Shri Gautam: Have these rates gone
up in the cese of India or in the
case of other countries also?

Shri K. M. Munshi: All over—as a
result of world conditions.

Shri T. N. Singh: Has any approach
been made by the Government to ship-
ping companies to reduce their freight,
especially in the case of foodgrains?

Shri K, M. Munshi: As a matter of
fact negotiations have been going on,
but the foreign shipping companies are
not likely to give any concession.

Shri T. N. Singh: What rates de our
Indian shipping companies charge for
such consignments?

Shri K. M. Munshi: As I have al-
ready said there are very few ships
of Indian companies which are capa~
ble of going to foreign countries and
bringing back foodgrains.

ws dtfex aw . w7 aEdfem Y
g # fipgem € A ¥ 0y
fowr § f& a7 *f gy ot g
ofwdl & e F wt ff a7 Wy
® o d o oaeh f st Ay N
tfeax fafmr sy &1 493 % fag
& {?

[Seth Govind Das: Have the Gov-
ernment of Australia informed the
Government of India that severa! of
their ships, which used to carry passen.
gers. can now be utilised for ¢
m. and they are willing to

. 3:1: the Indian Shipp Com~

Shri K. M. Munshi: | should ke to
have notice of that.
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Shri K. M. Munshi: I am not aware
of it: I should like to have notice of
that question.

GRAINS (ATMER)
*1234. M B va: Will
the Minister of Food and
be pleased to state:
(a) what were the procurement

those
areas mentioned in part (c) and the
reasons for this disparity?

The Minister of Food and Agrieul-
ture (Shri K. M. Munshi): (a) A state-
ment is laid on the Table of the
House giving the necessary information,
[See Appendix X. snnexure No. 23.)

(b} A statement is laid on the Table
of the House. (See Appendix X. an-
nexure No. 24.}

(¢) The prices given in the state-
ment laid on the Table of the House
in reply t: part (b) of the question
were applicable to the supplies made
to the rural areas under the informal
sysiem of rationing.

(d) There was no disparity in -ates
in so far as ex-godown prices were
concerned, but as the distribution in
the rural areas involved additional
handling, transport, and other inci-
dental charges. the dealers were autho-
rised to effect

recovery of these
charges at rates varying from 24 ch.
to 5 ch. per rupee depending on the
distance between the Government
godowns and the distribution centres.

ALLOTMENT of Foop GRAINS 10 AJMER

+1235. Pandit M. B. va: Will
the Minister of Food and
be pleased to state:

(a) what was the quota of food

ains allotted to the State of Ajmer
uring the years 1948, 1849 and 1950,
and what is the quota fixed for the
year 1951;

(b) what was the quantity of the
various food grains ptocun? in the
State of Ajmer during ihese years,
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and what was the estimated and sc-
tual produce of food in the
State of Ajmer during years;
(c) what is the estimated quantity
of varjous kinds food

of to be
procured during the year 1951 and on
what basis such estimate is arrived
at;

(d) whether the procurement was
on voluntary or compulsory basis; and

ture (Shri K. M. Munshi): (a) The
q allotted to Ajmer for 1948, 1948
and 1850 were as follows:
1948 ... 23,000 tons
1949 ... 38,600 tons
1950 .- 37,000 tons

For 1951 a quota of 25000 tons has
been fixed.

{b) The totai production and pro-
curement of cereals in Ajmer during
these ycars were:

i1 tons)

Estimated Actunl Procove-
produsction ment
1 - 48,000 i. fble
lg:g - 29,00 Less than thou-
sand tons
1950 - 24,000 2,00

(c) There will hardly be any pro-
curement in 1951,

(d) The procurement in the past was
on voluntary basis,

(e) Movement of all foodgrains is .
banned only from the Sub-Divisions of
Kekri and the statutory rationing
areas piz. the cily of Ajmer and the
towns of Beawar and Nasirabad.
Movement from Xekri Sub—Dlv_nsmn.

the normal restriction imposed in alt
such areas to enforce rationing. Im-
port of foodgrains into these areas is
allowed only under a permit against
surrender of ration cards by the party
concerned.
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at a certain price so as to t a
rhelnthecostoiuvingm

Paadit M. B. Bhargava: My question
‘was whether the cause for the low pro-
<curement is the very low procurement
price fixed.

Shri K. M. Muanshi: Well, opinions
-differ on that question

Pandit M. B. Bhargava: May I know
‘whether the cast of production of
JowarperacremAjmerzs compara-
ﬁvelr much higher than in the other

Shri K. M. Munshi: I do not think
:80.

Shri Gautam: Is the Government
aware that the cost of production is
higher than the procurement price in
:Some areas?

Shri K. M. Muashi: Well, that is not
80. That is the information.

Dr. Ram Sabhag Singh: In view of
the fact that in all the States the
‘procurement price iz about half the
market price, may I know whether the
Government of India would increase
the procurement price?

Shri K. M. Muashi: mean,
‘the matket price, but the l:uho‘:k-nm'lk’revtat

lk.l.ln M:qu The
market price. Everywhere it is the
:market price

Shri K. Munshi: There is no

nomy of the country—to
prices

ment prices fixed
much lower than tho control prices
at which the commodities are sold at
‘the ration shops?

Shri K. c’:u M&:ﬁiﬂ That is ntgt
correct. extra expenses
-curred in distribuucm are added.

Shri M. L. Gupta: The hon. Minis-
ter stated with reference to }nn (b)
that the figures of production for
1949 and 1950 as 48,000 tons
tons and 24,000 tons tespectlvely C.u
the hon. Minister ter give the reasons for
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the fall in uction except the un-
economic we are paying?

) e memi o Fot ot T
o e e
mph indian Union on 31st Decem-

) ber 1949:

(b) the number of Post and Teie-
varfous

(c) the numbet of Post and Tele-
graph offices taken over by the Gov-
gmnent of India trom the respective

tates;

(d) the number of additional Post

the
Indian Union in the years 1949-50 and
1950-51 (upto end of December 1950)

(e) the number of
State of Ajmer with a populatlon o!
2,000 and over, and ln how many vil-
lages Post Offices existed prior to
March, 1949; and

(1) how many additional village
PostOfﬂmweremnedinthesmto
of Ajmer since then?

The ty Minister of Commusi.
uﬁeum Khurshed Lal): (a) to
(). A statement the infor-

of the WHouse.
nexure No. 25.)

@5 witfes Tw : agt e (§) W
goow & ¥ oy wvow g § e
frrd drez anfew ©@ A a3
Wz & g ad W & fad a7 fear
a1 g W e ar Al ?

[Seth Govind Das: So far a5 (d) Is
concerned, 1 want to know whether

those post offices, which the Govern-
ment had proposéd to open at the time
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of the Budget Session have been open-
ed or not?]

o qwx ww: fred dwa F
&3 wwran a1 6 gETT WIRT ¥loo
7 TIFATd We w1 w, AfeT ane A
WA TG AT ] Loood FA W
i

{Shri Khurshed Lal: In the last ses-
sioned itmwas stal%doothat we had
pos open 4, new post
but due to lack of funds only 3000
could be opened.}

Shri Rathmaswamy: What s  the
principle governing the policy of the
Government in opening post
particularly in the rural areas?

Shri Khurshed Lal: That, Sir, has
been explained times without number.

Pandit M. B. Bhargava: May I know
whether the new post offices that have
been opened have been opened in all
the Provinces on some basis or whe-
ther only particular Provinces have
been selected?

hri Khurshed Lal: That also I ex-
plained long ago. This year the policy
was to giye a post office to every vil-
lage having a population of  2,000.
That would have entailed the opening
of 4,800 post offices. The programme
had to be stopped about November.
Till then whatever post offices had been
gope:;xf’dmby the various P.M.Gs. came

Jute ProbUCTION

*1237. Shri Barman: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the quantity of jute required
%.the mills in India in 1951 as en-
ged at present;
{b) the quantity produced in 1950;
(c) the quantity of estima
in 1951; a::‘d v ted yield
e acreage to be diverted in

(d) th
1951, it any, from food crop to
cultivation? Jute

The Minister of Food and "

Agricul-
ture (Shri K. M. Muashi): (a) 60 lakh

bales, including jute substitutes.

{b) 32-3 lakh bales exclusive of
jute substitules.

(¢) The target for 1951 i
batee, arget for 1951 is 456 lakh

(d) About 5 lakh acres.
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Shri Barman: When there is a great
deficiency as regards the target of
jute production in 1951 and as rm
the target of production in the ;
how do the Government propose to
fill up the deficiency?

Shrl K. M. Munshi: It is proposed
to divert an area of 5 lakh acres from
foodgrains to jute during 1951-52.

Shri Barman: Have Government
taken any steps to increase the pro-
duction of jute by intensive cultivation
methods and by the application of
chemical manure?

Shri K. M. Munshi: It has been so
done. v

Shri Barman: Are there any statis-
tics available for last year as to the
area of land that has been operated
with this intensive cultivation method
and if so what is the extra production
of jute out of it?

Shri K. M. Muashi: 1 would like to
have notice of the question. .

Shri A. C. Gauha: How much of the
jute produced this year has yet come
to the mills?

Shri K. M. Munshi: I cannot say that
without notice.

Shri A. C. Guha: How is the Govern-
ment proposing to fill up the gap bet-
ween this year's requirement and the
actual production?

Mr. Speaker: I think that has been
replied to. -

Shri K. M. Munshi: Attempts are be-
ing made to secure as much jute as
we can.

Shri B. R. Bhagat: May I know the
quantity of Joss of foodgrains as a re-
sult of diversion of land to jute culti-
vation?

Shri K. M. Muashi: I have given it
more than once in the House and I
have just mentioned it in the course
of my reply a few minutes ago.

Shri M. L. Gupta: Can the hon.
Minister inform the House whether. in
diverting land for jute cultivation. the
area giving the highest yield in jute
is taken Into consideration?

Shri K. M. Munshi: Only the most
suitable lands are taken for jute cul-
tivation.

Shri Himatsingka: 1 couldnt hear
the answer given 0 part (b, May
I ask him to repeat it?

Shri K. M. Manshi: 1 said 22'3 lakh
bales, exclusive of jute substitutes.
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‘Sheri :° Does the hon.

s Himatsingka: s e
substitutes the actuals will fall far
below 307

Shri K. M. Munshi: These estimates
were made at a conference
which I held at Calcutta on the 4th
of January, 1951, between the Mi
ters of producing States and their
With the fgares ann diseiae AETees

gures
the figures—it raises it and lowers it
from time to time.

Shri K. M. Manshi: So far as 1951-
52 is concerned the matter has been
decided, as I bave submitted in that
Conference to earmark certain acre-
age of land for that purpose. Steps
are heing taken to see that the tar-
get is fulfilled, but as the hon. Mem-
ber knows in all agricultural matters,
it depenis on some other factors for

. surcess.

BAGDOGRA AERODROME

*1238. Shri Barman: Will the Minis-
“ter' of Communications be pleased to

ate:

{a) the amount sanctioned in 1950-51
for construction of the ‘Bagdogra’ Aero-
drome and attached installations;

(b) what is the amount spent so far;

(¢) when the runway is to be con~
structed: and

d) whether there is any proposal to
:hi‘ft the site to Jalpaiguri District?

The Deputy Minister of Communiea-
tions (Shri Kharshed Lal): (3% An
amount of Rs. 124,160 has been
sanctioned for the

(b) A total amount about 4-5 lakhs
.bas been spent on the development of
thi« mnmne dnre i was taken
over by the Civil Aviation Department
in February 1948. This includes
about Rs. 80,000 expended up to
December 15, 1850, out of the expendi-
ture sanctioned for 1950-51.

{cy A temporary PSP. runway Is
alr;ady available M{ the modr;t::i
The const; n of a perma
ext “Ananclal year and (s expectos

1 ear )
{l:xbe complehdyby the and of 1952-33.

(d) Government do not propose to
abandon Bag: serodrome In
tavour of Ji
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Tepresentations from the Indian Tea
Planters Association and the general
public of Jalpaiguri saying that there
18 a Sgent need of an aerodrome in
that District? i

Shri Kburshed Lal: That is so, in-
cluding a representation trom the hon.
Member himself.

still prepared }o[s v ig:»ed steels
give

plates utothi Provincial" Government

propose uild a tempor: sero-

drome at Jalpaiguri? i

The Minister of Communications
(Skri Kidwal): Whatever the Pro-
vincial Governments demand, we try
to comply with.

8hri A. C. Guha: How many aero-
dromes are there in West Bon!n
which have not a concrete runway?

Shri Khurshed : That is a
question which. 1 am afraid. | cannot
answer without notice.

Pandit Munishwar Datt Upadbyay:
May I know what other aerodromes
are to be opened this yeur and if suy
are to be closed?

Mr. Speaker: The question refers
only to one.

IMPORT OF Wi~

*1239. Shri Balmiki: Will the Minis-
ter of Food and Agricalture be pleas-
ed to state:

(a) the quantities of wheat import-
ed from different countries into India
during 1949-50 and 1950-51: and .

(b) what is the difference between
the C.LF. values of wheat imported
bo‘l'"l‘ae difterent countries?

of Food snd Agri.
calture (Shri K. M. Manshi): (a) and
(b). Two statements une sho
tative accounts of impor

and 1950 are laid on the Table of the
House.

STATEMENT 1
The Quantitative acrounts of Imparied

Joodgraine during thlz‘;lmdar woars 1049
0 ;

and )
{Qrantity in thonsand

toney

Name of counteies 1949 1980
U. 8 A 347

Australis 62 762
Argentine - 200 482
Cansda 208 3
Russia 3n2 .
Pakistan ! -
ot — ...._';7
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STATEMENT 11
The C.I.P. value of wheat s‘nfort«l]m
differens Counsriss during the Calendar years
1949 and 1950
{C & F Price per maand
in Rs.)
Name of 1949 1950
countries
J 3. A 14.2.0 14.2.0
kunmﬁ- 12.5.0 13.6-0
Argentino 14.0.0 13-6-0
Canada 14.2.0 14-2.0
Russia 13-0-0 .
Pakistan 14-13-0 ..

R weits . & oawAm s
qg -13 £1 F31 31 fir wredry fegrr
NEN e o g?
uilh, Bn WY e

what price of wheat is being given to
the Indian cultivator?]

Shri K. M. Munshi: But this relates
W Indian imported foodgrains.

Mr. Speaker: He wants to know the
Pprice of wheat given to the Indian

cultivator.

Shri K. M. Munsht: In a previous
qQuestion on procurement, the prices
‘were mentioned.

Shri Dwivedl: May 1 know if the
price of wheat imported from other
<ountries compares favourably as
against the wheat procured in this
country?

Shri K. M. Munshi: The rates of
‘wheat procured in the country are
higher than the rates of impo
toodgrains. in wheat particylarly.

Shri Rathnaswamy: Is it a fact that
pegotiations are in  progress with
Canada for the export of whest, and
if so. for what quantity®

Bhri K. M. Manshi: | think we have
already negotiated s contract with
Canada and another oue s being
negotiated,

8hri M. L. Gapta: May I know
whether the high price of wheat is an
{impediment in our approar hing Russia
for importing it*

Mr. Speaker: Order. order.

Shri Jhunjhunwala: Which country
has supplied us the cheapest wheat?

Shri K. M. Munshi: In the Yyear 1949
or 18507 in 1849. T think. Australia
and in 1980. I think. we have bought

under the wheat agreement and the
price is the same.
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Shri  Jhunjhunwala: Hox does it
compare with the Indian produced

wheat?
Mr. Speaker: Order, order.

Shri K. M. Munshi: The Indian
wheat is very much higher.

SweePERS ON Rarwayvs

*1240. Shri Balmiki: Wil the Minie-
ter of Railways be pieased .to state:

(a) the number of sweepers employ-
ed in EIR, EPR. G.LP, and BB. &
C.I. Railways; and

(b) what steps Government are tak-
ing J;’ improve their conditions of

The Minister of State for Trans-
port and Railways (Shri Santhanam):
(a) El Railway.—68497.

EP. Railway —1654.
G.IP. Railway —4279.
B.B.&C.I. Railway.—2622.
(b) The conditions of

ie, in the matter of their pay sand
allowances, leave. provident

special contributions to provident
fund/gratuity. etc. as a result of the
implementation of the Centra! !::i
; 's  recommendatjons

the Adjudicator’s Award. in 50 far as
they have been accepted by Govern-

@ wwhw . wr wrefe wer
wE W AR froag Wk @
L e mw#,wgrmm#avi{
IR, o9 ar tware anfx Y wiy
T Fraw I3 R § 7

'Shri  Balmiki: Will the hon.
Minister be pleased to state as to how
far sweepers serving in the Railway
Department are taking advantage of
the provident fund. gratuity. pension,
insurance and other schemes?)

Shri Santhamam: They are dgetting
the benefits of Provident Fun an
&ratuity on the same basis as other
Class IV staff of the Railweys. Perma-
nent smplovees  who were former.
entitled to subscribe to tae State Raii-
way Provident Pund on a voluntary
basis have now been admitted to the
henefit of subscribing compulsorily
and temporary employees are also re-
ruired to subscribe on completion of
one year's service.
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and if they are educated will be
entitled to get admission to any other
service in Railways

Shri Raut: What steps are

taken to improve the conditions
the sweepers on the O.TR?

Shri Santhanmam: The sweepers on
the O.T.R. get the same pay and
aliowances as the sweepers elsewhere
in the country.

b — e -l e PN
yorge Sl S gp Lialy Uls @
1 2 bl U W0l o Y S

lGhldG.B.MIwunttoknov
the maximum pay of a sweeper.]

smmﬁan-:mmaximumm
dadinarym:shagssgsmdg
allowance - 'nndwh'eo

they are _en to it. 1 would
require notice as to the actual number
of sweepers who have been provided
with houses.

Shri Vemkataraman: May I know it
Government have received representa-
tions saying that the percentage of
gsweepers getting houses {8 com-
paratively low compared with other
classes of persons getting houses?
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Shri Santhanam: It is quite possible
that some representations have been
made.

Shrli Veakataraman: May [ know
whether the hon. Minister proposes to
enquire if there is really such a ca
for complaint? .

Shri Santhasam: We are irying to
provide housing to all employees on
the basis of their essentlality and
necessity.

WRITTEN ANSWERS TO
QUESTIONS

8Sucar
*1241 nu’-.:‘lh. (a) Wilt

stated that the total production
sugar of divided India when compared
with that of Pakistan was 984 per
cent. and state what is the total per-
centage and per capita percentage of
consumption of sugar of divided India
as compared with that of undivided
India?

(b) Is it on the increase or decrease
having regard to the populstions cf
undivided India and divided India. in
relation to the production of sugar

T vely and the ceatage of
ml%crun or decmpg’

of and
(Shri K. M. Maunshi): (a)
sugar “in

per capita consumption of sugar
dividedlndhdurh:tbenidﬁrbod
was 2D per cent. more than that in un-
divided India.

(b) Sugar consumption is generally
on the increase.

CentRAL Porato Restarce ImstrrUTS
*1242. Shri B. R. Bhagat: Will the
Minister of Food aad Agriculiure be
pleased to state:

mgx) it so, its purpose and functions;

(c) whether it has started its work?

The Minister of Food aud A‘frk
culture (Shri K. M. Munshi): (&) Yes.
The Institute was started in
September, 1949,

(b) The purpose of the Institute Is
to conduct research in respect
potatees and coordinale the research
work in progress at different centres.
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Its functions include—

i) the breeding of suitsble high-
o yielding varieties for the

various potato growing tracts
in the country:
(i) the determination of the

optimum standards of potato
cultivation in relation to soil
and climate;

iif) the survey, investigation, and

( )eont:ol of the major diseases
and pests, which take a heavy
toll of the yield;

iv) the elimination of heavy

¢ )Im that occur in normal

; and

\v) the building up of a seed certi-
fication  organisation for the
multiplication and distribution
of disease-free, pure seed.

(¢) Yes.
ALLOTMENT oF Foop GRarNs

*1243. Shri B. R. Bhagat: Will the
Minister of Food and Agriculture
be pleased to state:

(a) the quota of food grains allot-
teeé to various States fof the year 1951;
an

(b) what is the basis for fixing the
amount of the allotment? )

statement is laid of the
l’:ou:ez&] {See Appendix X, annexure
0. 26.

(b)muwvum&amm
Foop Propucrion awp Procummazwr

*1244. Shri B. R Bhagat: Wil the
Minister of Feed sad Agriculture be
pleased to state:

(a) the steps proposed to be taken
thlsnutorlnmuiutbo ternal
food production and in

procurement as
in the Food Ministers' Con-
1930, and . '@ Bombay in December,

(b) the steps for distribution of
udulnrurnlmindcﬂdtmt&:?d

steps to be taken in 1951 for increas.
ing internal food produ-ticn are:

{1) Concentration of 'Grow More
Food’ activities in those areas
where water supply Is assur-
ed and other conditions will
enable maximum results at
minimum cost.
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Acceleration and intensifica-
@ tion of the executicn of irrl--
gation schemes, land develop-
ment schemes, etc. and

3) Concentrated distribution of
@ chemical fertilliers.

procurement adopted by
laid on the Table of the House. [See
Appendix X, annexure No. 27.]

gl.nbay the rural areas are also-
8 ru ar
rationed, in Madras the heavily

*1245. Skri R, Vehy:gn: {(a) will’
the Minister of Food Agricalture-

be pleased to state the names of the
States where rural rationing has been
abolished?

(b) Was the Government of India
cansulted before the States did so?

of Food amd Agri-
culture (Shri K. M. Munshi): (ay
Madras and Rajasthan.

(b) Yes.

*1246. Shri

tute, thagar
utilise coffee-husks as cattle-food: and
(b) if 30, what are the results of
such investigation?

phosphorus  are also b

roughage. The chief dlﬁciv.u..rn!‘aAI mor

largs scale. Toas i s 1eg fo3d on &
8¢ e
Experimen! are

obl‘ity.
at  the

terinary
rch Institute to improw
palatability. prove its

GRaNT oF Taccavi
*1247. Shri Dwi 2 .
ter of Food and Agﬂcnm Whﬂrei tliee ng]m,.e”.

(a) the number of a teati .
ceived so far for' grant of &3‘,’,’,’; for



1249 Written Answers

-purchase of tractors in Vindhya Pra-
-desh; and

(b) how many of the applicants got
the taccavi applied for?

Minister of Food and Agri-
ﬂ'{:l:'e (Sbri K. M. Maunshh: (a) 72
-applications have so far been received
for the grant of taccavi for the pur-
.chase of tractors.

(b) No taccavi has so far been
sanctioned. as the type of trartor con-
_sidered suitabie by -the Ministry’s
“advisar in this matter has been found
to be too expensive for the applicants
.and the question of finding a cheaper
type of tractor which will be suitable
is under examination.

Locat DELIVERY oF Maw

+1248. Shri Dwivedi: (a) Will the
Minister of Communications be pleas-
-edtostateuhetherithahct that
-catofrapaunotchaudhtinm
.case of local delivery post cards, where-
-@s, in the case of en of the
.same category. it is charged for?

(b) If so, why?

Why has the facility of decreas-
w.d(cp)oshl rate for local delivery not

bcenatenda:lndinmanol

ted matter meant
m b
tioms (Shei Lal): (a) Yes.
(b) A stationery charge for blank
-enveiopes and bm was
levied when the rates of
,postage for local delivery were intro-
duced with effect from 1st April, 1900,
“"When imprinted and em-
bossed envel became available for
sale in Post ces. it was decided to
continue this charge for envelopes in
.order to recover the actual cost of
. manufacture of embossed enve S.
For posicards this charge was abolish-
ed in the interest of the poorer people
and aliso because postcards. unlike
envelopes. are not easily avallable in
the market: indeed. in villages and
smailer towns they are nnt avsilable
‘at a'l

(c; The matter is under considera-
“tion.

MEZRGER o7 BaroDA WITH Bomsay

*1249. Shri Raj Kanwar: Will the
Minisier of States be pleased to place
-on the Tabie of the House a copy of
‘the correspondence recently ng-
~ed between the ex-Ruler of Bar
-and the Government of India on the
aubiest nf merger of the former State
-of Barpda with the Bombay State?
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The Minister of Transport
and Railways (Shri Gopalaswami): A
copy of His Highness' letter to the
President and the Government cf
Ingia’s rig'b' thereto isv laid on the
Table of the House. [See Appendix
X, annexure No. 28.]

RAL LINK BETWEEN FEROZEPORE AND
AMRITSAR

*1250. Giani G. S. Musafir: Will the
Minister of Rallways be pleased to
state what stage the scheme for con-
necting Ferozepur and Amritsar by
direct rail on the EP.R. has reached?

The Minister of States, Transport
and Rallways (Shri Gopalaswami):
After careful consideration. the Gov-
ernment of India have come to the
conclusion that a direct rail lUnk
between Ferozepore and Amritsar is
not necessary at present

RAILWAY APPOINTMENTS FOR SCHEDULED
Castzs

*1251. Shri Chandriks Ram: (a) Will
Minis be pleased

(b) Have government issued any
directions in the matter?

The Minisier of State for Transpert
and Rallways (Shri Sasthasam): (a)
No. it is not a fxt The
scheme of reservation of the
mmtot India obtains in Railways
also.

(b) Yes. Directions have been
issued in accordance with such sc X

De-CONTROL OF SUGAR

*1252, Shri Ramraj J : (a)
Will the Minister of F and Agri-
culturé be pleased to state what are
the effects of the recent partial de-
control of sugar?

(b) What is the prevailing ex-mill
price of the de-controlled sugar?

The Minister of Food and Agri-
culture (Shri K. M. Muanshi): (a) As
a result of partial de-control, Sugar
prices. which ranged in the bilack
market round about Rs. 70 per
maund. fell to about Rs 80 gr
maund., Permission to sell in e
free market has also provided the
reqguired incentive to sugar factories
to increase their production. and
severs) factories are now payl
appreciably higher cane prices wi
a view to drawing larger supplies in
the hope of selling their excess pro-
duction in the free market. Since,
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after effects of the
decontrol can be

(b) Question does not arise in view
of (a) above.

of peartial

OnseEps (PRODUCTION aNp EXport)

*1253. Shri Jajware: (a)
Will the Minister of Food and Agricul-
fure be pleased to state what are the
quantities of India‘'s total production
and export of oflseeds?

(b) Is it a fact that the internal
prices of oilseeds are shooting up due
to heavy export?

(¢} Are Government taking any
steps to regulate the internal prices?

The Minister of Food and Agrical-
ture (Shri K. M. Munshi): (a) Two
statements giving the required infor-
mation for the three years ending
1948-50 are placed on the Table of the

House. {See Appendix X, annexure
No. 29.]

(b) Prices of oilseeds have general-
ly been rising during the last few
months. The rise in prices is attri-
butable to such causes as the uneasy
international situation which has
increased the demand for exvorts, rise
in internal demand, speculative acti-
vity and in the case of groundnuts to
a short crop due to failure of late

ouse a of the of the
Sugar Commi
do

tare (S8hri K. M. Munshi): (a) to (c)
The report of the Enquiry Com-
mlmahnbmm?ud is at
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Sucar MiiLs

*1255. Dr. Deshmukh: (a) Will the
Minister of Food and Agriculture be
pleased to state the number of sugar
mills established in India since 19457

(b) What is the capacity and the
location of each of the sugar mills and
what is the capital invested in each?

(c) Are there any proposals for the
establishment of new sugar mills?

(d) If so, at what places, of what
capacity and by what year are they
expected to start working?

The Minister of Food and Agrienl-
tare (Shri K. M. Munshi): (a) Nine.

(b) A statement is laid on the Tahle

of the House. [See Appendix X,
annexure No. 30.]

(¢) Yes.

(d) A statement is placed on the
Table of the House showing the num-
ber of new factories with their loca-
tion and capacity as approved by the
State Governments for erection. [See
Appendix X, annexure No. 31.] It is
not possible to say when these factories
will come into production as in most

tc:rmnoprozresshasbeqpmadeso

F1re 18 Carcurra TeLerHONE EXCHANGE
Buwping

M;I‘zsst: Dtr M M Dns:b?ul the
nister of Communications be pleased
to state:

(a) whether it is a fact that there
was a8 fire In the main Telephone

Exchange building in Caloutts
8th Jangary 1951 on the

(b) if 30, the cause of the fire and
resul)ls of investigation, if any;

{c) the duration of the fire and
d:tans and value of the dama%
caused;

(d) the time taken by the Fire
Brigade to arrive at the s;o(; and

(e) whether Government ha made
any special investigation ag v:o the
reasons why the Calcutta ones
bave become so susceptible to re?

The Deputy Minister of Commmuni-
cations (Shri Khurshed Lal): (a) Yes.
(b) The of
under invn:ﬁ.:::im. the fire is stm

(¢) Six minutes, some
was burnt out. The tolal Joss Lo 0%
Wiﬂd the cost of res-
whhf.m ‘m tions is about

(d) Twelve minutes.

(e) Investigation is in progrese.
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CorraN CULTIVATION .

*1257. Shri Ramraj : Will the
Minister of Food and i be
pleased to state:

{(a) what is the total acreage
under cotton cultivation in India and
what is the yield per acre as com-
pared with U.S.A. and Egypt;

(b) whether Government have taken
any step to increase the yield per acre
in India; and

(c) if so, what are they?

The Minister of Food and Agricul-
tare (Shrl K. M. Munshi): (a) Total
acreage in 1949-50 was 1,17.93,000 and
yield per acre as eompared with
US.A. and Egypt as under:

India US.A, Egypt
99 1bs. lint. 284 lbs. lint. 589 1bs. lint.
(b) Yes.

(c) The action taken falls under
iwo heads,—(i) experiments Jor the
evolution o! better yielding varieties by
‘selection and by hybridization and for
evolving better agncu:tural practices
in regard to the cultivation of cotton,
md (ii) the extension of the results of
research to the cultivator. The Indian
Central Cotton Committee which is the
Government of India's main agency
!orthupurposexpmtaboutﬁs"? 0.000
in 1949-50 on various schemes with
the above object. A list of these
nchemsnowino ation is laid on
the Table of the use. [See Avpen-
dix X, annexure No, 32.) In addition
to extension work involving the main-
tenance of pure seed and multiplica-
tion and distnbutwn of improved seed
thro! financed by

‘AssaM Liwx Prosect

*1258. Shri J. u.mwmme
Mhllster of Raflways be pleased to

(a)tawhatextem the reconstruce-
Hon of Assam Link Project has pro-

(b) what is the total expenditure
so far on the Project;
(c) what additional amount is pro-
posed to be spent on the project; md
(d) when is the bridge over
“Teesta river expected to be camplctud?
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strengthening of two other bridges
which are in progress.

(b) Approximate gross expenditure
to end of December 1950 including the
Haldlbnrvsmgurl conversion
Broad to Metre Gauge is Rs. 811 hkhl

(c) Rs. 105 lakhs approximately.
wgl) By about the end of February

Hicaway rroM KoHmMa TO
MURAKCHANG

1259, Slu-l 3. N. Hazarika: Will the
Minister of Tramsport be pleased to
state:

(a) whether a proposal from the
Government of Assam has been re-
ceived for the construction of a high-
way from Kohima to Mukakchang of
Naga Hills in the tribal areas of Assam
for the purpose of Defence; and

(b) if so, whether it is under the
consideration of Government and when
will it be implemented?

of State for Transport
Bnthn-). (a)
the negative,

The Minister
na Rallways (Shri
(b) Does not arise.

Cur v Foop RatiON
*1260. Shri Kamath: Will the Minis-
Agriculture

m-ofl?odni be pleased
to state: ~
fa)whetbetme attention of Govern-
ment has been drawn to the action of
the Bombay Go reducing the

vernment
cereal ration per capita in that State
by 25 per cent.;
(b) whether Government propose to
::tdom.:mmmmmm

(c)wbmww&mg
regarded by ex) ss
hontlmlth\;m for the mn!mn nance of
ea

sm(smx.uumm. (a)m

tion in the ration was made with the

approval of the Government of India.
(b) It has already been done.

{c) Auﬂm’lﬁu on health consider
that balanced diet for an adult
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AIR TRANSPORT INQUIRY COMMITTEE

*126L Shrl Kamath: Will the Minis-
-':;teo'r Communications be pleased to

(a) whether Government have consl-
dered the recommendations made by
‘::d Air Transport Inquiry Committee;

(b) whether Government propose to
move for a discussion of the Report by
Parliament during the cutrent Session?

The Deputy Minister

of Communi-
uﬂm(&hﬂwwr(a)m
under the -

recommepdations are still
‘consideration of Government.

(b) Yes, Sir.

PURCHASE OF STORES AND STOCKS

*1262. Shri Kishorimoban Tripathi:
(a) Will the Minister of Communica-
tions be pleased to state the value of
ﬂxrchms made on behalf of his

inistry in respect of stores and stocks
during the years 1948 and 19487

(b) What portion of the su; was
avalilable from Ind prodggga or
manufacturers?

The Deputy Minister of Communi-
oations (Shri Khurshed Lal): (a) and
(b). The information is being collect-
»odandwinbelaldoathe'rableof
the House as soon as possible.

AERODROME POR MANGALORE

*1263. Shri Rathmaswamy: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that an
aerodrome for Mangalore is to be
constructed and if so, at what cost:

(b) whether a limimrysurve
theduhavbeencomplebd v ot

(c) whenhtheworkoiconm-ucuon
likely to be taken up?

The Minister of Communi.
mmm Lal): (a) Yel
< Bir, the cost estimated
Rs. 9,82,685.

(b) Yes.

(c) Preliminm work on the pro-
is already in hand md ‘the actual
eonﬂructlon work will be started very
soon, roject is likely to be com~
pleted in 1952-63 but the aerodrome
is exverted to be available for limited
use during 1951-52.

Ang AGREEMENT WITH BRrram

*1264. Shri : (m) Wil
the Minister of , be
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pleased to state whether the Govern-
ment of India held any talks with
Britain receuﬂy regarding a long-term
air agreement?

(b) If so, what are the terms of the
agreement? i

(c) Is it’afactmmai:talhbetween
the two countries held in July 1949
failed and if so, for what reasons?

The Deputy Minister of Communi-
?uus (Shri Kharshed Lal): (a) Yes,

(b) An agreement has not yet been
signed. The recent discussions between
the Indian and United ngdom Dele-

and tl he Agreement is szgned. a copy
of the Agreement will be placed on
the Table of the House. For the pre-
sent, I place on the Table a copy of
the Press Statement which was issued
on the conclusion of the talks recently.
{Ses Appendix X, snnexure No. 33}

(¢) Yes, Sir; the talks held in 1948
ot successful as agreement could

uotbereachedinregardtothecan—

city which may be provided on the

air services to be operated by the air-

lines of India and the United

between the two countries.

Bus Traix ConrSion
*1265. Shri Rathnaswamy: Will the
h‘l:?eistgr of Railways be pletised to
&l N

ﬁz&edwbe&rltisafactmtlm
co! wi arawayen;mem
December 1950 a place
Calcutta;

(b) i!so.howmnywmunedmd
injured; and

(¢) whether there was any loss of
property and if so, to what extent?

’lie of State for Trasspeet
hﬁwm (Shri Santhanam): (a
Yes. No. 54 Down Shantipur

rmintonmomrbuslt
station,

3 persons in the bus were killed
anglb)ls also in the bus, were injured.

(c)'n\eengineo!thekunsnﬂend

minor damages ie., its cow catcher

was slightly bent and the vacuum train

pipe in front otnmbrokm. ‘The
bus was severely dam
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Foop SussSIMES.

*1265-A. Shri Kamath: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Govemment have dis-
continued subsidies to the States for
the purchase or import of foodgrains;

{b) if so, the names of such States
together with the amount of subsidy
that has been discontinued in each
case, and the date frum which the
subsidy has been withdrawn:

(c) what effect this action of the
Government of India has had upon
the price levels of foodgrains in the
States; and

(d) whether any protests or repre-
sentations - against the action of the
Centre have been received and If so,
from which States?

' The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) With
the increase in the cost of -imported
foodgrains and the shipping freight
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and with the increase in imports to
3-7 million tons the continuance of the
old scheme of subsidising foodgrains
would have meant an unbearablie bur-
den on the Central finances. It has,
therefore, been decided to restrict the

Central Government’s respounsibility
for subsidy to imported grain distri-
buted wn selected Ind and urban

areas. In the rest of the country the
imported grain will be sold at cost
or with such subsidy as the State Gov-
ernment concerned may decide to give
out of its own resources. In spite of
this change the Central Government
will be spending rupees 21:32 crores
in 1951-52 as against Rs. 7 crores
in 1950-51.

(b) It is not possible to work these
figures out until the end of the year.

(c) It is too early to say. The new
scheme has not yet been brought into
effect all over the country.

(d) The Governments of Bombay,
Bihar, West Bengal and Travancore-
Cochin have made representations
against the new scheme.
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PARLIAMENT OF INDIA
Wednesday, 7th February, 1951

“The House met at a Quarter to Eleven
of the Clock.

[MR. SPEARER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 AM.
PAPERS LAID ON THE TABLE

WNOTIFICATIONS AMENDING DELHI MOTOR
VEHICLES RULEs, 1940, AJMER-
MERWARA MoTOR VEHICLES RULES.
1940 aNp PuUNJAB MOTOR VEHICLES
‘RuLEs, 1940.

The Minister of States, Transport
and Railways (Shri Gopalaswami):
1 beg to re-lay on the Table, under
sub-section (3) of section 133 of the
Motor Vehicles Act, 1939, a copy of
each of the following—

1. Notifications issued by the Chief
‘Commissioner, Delhi, amending the
Delhi Motor Vehicles Rules, 1940:

(1) No. F.12(54)/48-HPW, dated the
24th March, 1949.

(2) No. F.12(54)/48-HPW, dated the
28th May, 1949.

(3) No. F.12(182)/49-MLT, dated the
19th January, 1950.

(4) No. F.12(187)/49-MLT, dated the
‘27th February, 1950.

(5) No. F.12(12)/50-MLT, dated the
22nd Mdrch, 1950.

(6) No. F.12(185)/49-MLT, dated the
23rd March, 1950.

(7) No. F.12(12)/50-MLT, dated the
3rd June, 1950.
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(8) No. F.12(53)/50-MLT, dated the
10/12th June, 1950.

(9) No. F.12(152)/49-MLT(I), dated
the 12th June, 1930.

(10) No. F.12(152)/49-MLT(II), dated
the 12th June, 1950.

(11) No. F.12(152)/49-MLT(III), dated
the 12th June, 1950,

(12) No. F.12(194)/49-MLT, dated the
14/17th June, 1950.

(13) No. F.12(194)/49-MLT, dated the
20th July, 1950.

(14) No. F.12(73)/50-MLT, dated the
21st July. 1950.

(15) No. F.12(72)/50-MLT, dated the
1st August, 1950.

(16) No. F.12(77)/50-MLT. dated the
12th August, 1950.

(17) No. F.12(60)/50-MLT, dated the
23rd August, 1950.

(18) No. F.12(109)/50-MLT, dated the
17th November, 1950.

[Placed in Library. See No. P-123/
50].

2. Notification issued by the Chief
Commissioner, Ajmer, No. 15/1/48-
LSG, dated the 19th July, 1950, amend-
ing the Ajmer-Merwara Motor Vehicles
Rules, 1940. [Placed in Library. See
No. P-124/50].

*
3. Notification issued by the Chief
Commissioner, Himachal Pradesh, No.
Tr.96/29/49, dated the 15th September,
1950, amending the Punjab Motor

Vehicles Rules, 1940. [Placed in
Library. See No. P-125/50].
Shri Kamath (Madhya Pradesh):

What is the need to re-lay them?

Shri Gopalaswami: They were laid
on the Table at the last session. But.
as the required number of fourteen
days was not available, they have got
to be re-laid at this session.
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AMENDMENT TO Imu;n AIRCRAFT RULES,
1937.

The Deputy Minister of Communiea-
tons (Shri Khurshed Lal): I beg to lay.
on the Table a copy of the Ministry of
Comihunications notification No. i-A/
22-50, dated the Tth December, 1950,
making certain further amendment to
the Indian Aircraft Rules, 1937, in
accordance with sub-section (3) of
section 5 of the Indian Aircraft Act,
1934, [Placed in Library. See No. P-
133/51].

PORT TRUSTS AND PORTS (AMEND-
MENT) BILL

PRESENTATION OF REPORT OF SELECT
CoMMITTEE

Shri M. A. Ayyangar (Madras): I beg
to present the Report of the Select
Committee ,on the Bill further to
amend the Bombay Port Trust Act,
1879, the Calcutta Port Act, 1890, the
Madras Port Trust Act, 1905 and the
Indian Ports Act, 1908, for certain
purposes and to make certain conse-
quential amendments in the Calcutta
Port (Pilotage) Act, 1948.

HINDU CODE—contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the Bill to amend and codify certain
branches of the Hindu Law, as reported
by the Select Committee. Clause 2 is
under discussion.

Shri Gautam (Uttar Pradesh): Before
proceeding further, I would request
you, Sir, to clarify one point. I under-
stand—I was not present yesterday in
the afternoon; therefore I am raising
this question—that one of the speakers
used some language while discussing
this clause which is objected to by
some Members. Has the attention of
the hon. Speaker been drawn to - it?
I would request you, Sir, to issue
certain instructions so far as these
things are concerned so that Members
may be within their bounds and may
not hurt the feelings of other Members.

Shri M. A, Ayyangar (Madras): May
I say, Sir, what happened?

Mr. Speaker: He need not repeat
those things.

Shri M. A. Ayyangar: No; I am not
going to repeat those statements at all,
because that would defeat the very
purpose. Yesterday, unfortunately,
‘'some remarks, -I think, quite un-
wittingly, escaped the mouth of one of
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the hon. Members who was speaking.
No doubt, he always speaks in good’
humour and nothing is taken exception
to. Unfortunately, it descended to
something which was not desirable. As-
soon as it was pointed out to me. as:
I was in the Chair, I directed that that
portion of the statement ough* t» e
expunged from the records. 1 thougat
the matter was over. I think all are-
agreed, and the hon. Member also
expressed regret for having made that
statement quite unwittingly, that that
chapter is closed. It does not form:
part of the record. I do not think there
is any need to bring up the matter
again to you for any particular action.

Mr. Speaker: I would only say that
I trust that Members will take sufficient
note aof this and so- deliver their
speeches and pass remarks that there
may be no occasion again to repeat
this kind of thing.

Shri  Frank Anthony (Madhya:
Pradesh): A bad example is set by the-
Treasury Benches. =

Mr. Speaker: Let us now proceed:
further with the Bill,

Shri B. Das (Orissa): Sir, I see the
debate on clause 2 has descended to-
the level of a general debate on the
whole Bill. I think today is the last
date fixed by you for passing this.
Hindu Code.........

Several Hon. Members: No no.

Mr. Speaker: Order, order. Does the:
hon. Member want to put any time-
limit?

Several Hon. Members: No, no.

Shri B. Das: I want that on clause &
there should be a closure.........

Several Hon. Members: No, no.

Mr. Speaker: Order, order. Hon.
Members need not say yes or no. Let:
there be a motion for closure and if it
is the general feeling that there has:
been sufficient discussion, I will accept
closure. But, even if I accept it, the
matter rests with the House; they may
accept or reject the closure motion. As
regards the character of the debate,
though I do feel that we are going into-
very general remarks, yet, I myselt do
not know how the discussion could be-
restricted, particularly in view of the
nature of clause 2. Some coxKnunities
are’ sought to be included; some are
sought to be excluded. There are
amendments on both sides. Therefore,
a general survey to justify the inclusion
or exclusion of the provisions becomes.
to some extent at least necessary. That
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is why 1 was feeling difficulty in
restricting debate on that point. How-
ever, 1 believe there are no points or
explanations tg be asked. Let us pro-
ceed immediately with the considera-
tion of the Bill.

Shri Syamnandan Sahaya (Bihar):
The debate has now gone on for full
two days. If the speeches made in this
House are any indication of the recep-

tion that the Code is going to have in--

the country, even an optimist and
ardent supporter of the Code like the
hon. Dr. Ambedkar should have no
difficulty in arriving at the correct
conclusion.

Shri B. K. P. Sinha (Bihar): May I
point out, Sir, that the supporters of
the Bill have not spoken so far.

Shri Syamnandan Sahaya: It is no
fault of the House, or even of those
who do not agree with this Code if the
supporters of the Bill do not like to
rise and support their cause. How are
we to know how many of them in their
own hearts support and outwardly do
not propose to do so?

Shrimati Renuka Ray (West Bengal):
Take the vote and see. :

Shri Raj Bahadur (Rajasthan): If 1
understocd correctly, Sir, you are at
present calling those hon. Members
who have moved amendments.

Mr. Speaker: Anybody, who wishes
to support or oppose the Bill is wel-
come to do so.

Shri Syammnandan Sahaya: Sir, this
Bill has been. in various stages, before
the country for, if I may say so, quite
a long time, and opinions either in
favour or against this Bill have been
expressed both in the Press and on
public platforms and even in this
House on many occasions. I have no
doubt in my mind that if the opinions
are scrutinised very well, they will dis-
close not merely an opposition to the
provisions of the Code.........

Shri Sonavane (Bombay): On a
point of order, Sir. We are now deal-
ing with clause 2, relating to “Applica-
tion of *he Code”. The discussion
should be on the scope of clause 2 and
not a general discussion. Is the hon.
Member allowed to have a general
discussion on *ne Code as such? -

Shri Syamnandan Sahaya: May I.
Sir, with your permission, say......
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Mr. Speaker: There is no point of
order. I just explained a few minutes
ago that when you are discussing the
“Application of the Code”, when you
want to include certain communities
or exclude certain communities, it
becomes perfectly competent and rele-
vant to show how the various provi-
sions adversely affect or benefit the
communities. That is why I said it is
very difficult to restrict the whole
discussion at this stage to specifically
certain portions of the Bill. For
example, I believe, yesterday, Sardar *
Hukam Singh went into the question
of marriages, and went into the
question of succession. It could not be
excluded as irrelevant discussion
because it is sought to enact that this
Bill should apply to Sikhs also. He is
perfectly entitled to show how this Bill
adversely affected the Sikhs in the
matter of marriages or customs or
succession. That is how the points are
interconnected. Therefore, it will be
better if such peints are not raised
over and over again.

Shri Senavane: But, Sir......
Mr. Speaker: Order, order.

Shri Syamnandan Sahaya: As I was
saying. if the opinions so far ex-
pressed—they are quite voluminous—
and are in the possession of the hon.
Law Member himseif—are -carefully
scrutinised. they would not merely
disclcse the opvosition to the variaus

-provisions of this Code, but would also

disclose an aneguish, a feeling of
anxiety. and -a feeling of great con-
cern, among the Hindu community
over this Cede. T know and I fully
realise the sinceritv of purvose of those
who want to lead the community on
a different channel. This is nothing
new in histroy. Every reformer. ver-
haps, would not have been a reformer,
if he had not thought that what he
himself thought of religion was the
right thing and that every other thing,
as was said here by the Movér, was
archaic. Therefore, although I may
congratulate the hon. Law Minister for
evolving a new religion which it is left
to posterity to adopt or not to addpt.
so far as present conditions are con-
cerned. I must certainly warn him and
Government that it would be a suicidal
oolicv to make it an obligatory legis-
lation. - P

The Minister of Law (Dr. Ambed-
kar): We are prepared teo commit. .
suicide.

Shri Syamnandan Sahaya: This
reform can only. be considered either
as a social reform. or a religious

- reform. If it is a social reform, I don’t

see why the hon. the Law Minister
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[Shri Syamnaxlldan Sahaya}

entered a eaveat yesterday when some
hon. Member suggested that it should
be made all pervading. In that con-
nection he urged that we ought to have
consideration and regard for the senti-
ments and feelings of non-Hindus in
this country. I am really surprised
that while he advocated that for the
non-Hindus, he does not seem at pre-
sent to have any regard for the feelings
of Hindus in this matter. Speaker
after speaker in this House, coming
from different parts of the country,
belonging to certain different sects cr
certain sections of the Hindu com-
munity, have explained how they feel
about the application of the provisions
of this Code to them. Therefore, while
this reform may. in the opinion of
some, be called for, and urgently called
for, yet, I do submit that it will not
be fair to make it an obligatory legis-
lation. I have, therefore, great
pleasure in according my support to
the amendment of Shri Jaspat Roy
Kapoor who suggests that it should be
left open to members of the Hindu
community, or for the matter of that,
of any other community, to accept this
Code and register their will to be
governed by it. If on the other hand
it is_held that it is some type of a
religious legislation, then 1 think
Dr. Ambedkar will concede -that this is
neither the appropriate time nor even
proper for a secular State to attempt
some kind of a religious legislation. I
consider that this reform is of a social
nature. And from times of which we
have any record, we have known that
these social reforms have to be of a
permissive nature so that people may
be able to adopt them with pleasure.
In civilised: life, even conversion by
force is not permissible, and I am sure
Dr. Ambedkar will not make any
attempt at forcible conversion to the
religion which he propagates now
through this Hindu Code.

12 NoowN

When the Minister of Law started
his speech yesterday—he will pardon
my saying so—I think he was a little
nervous about his case, because nor-
mally he ig not apt to go about hitting
right and left. He bhas given this
House the very good example of very
sound arguments at all times, some of
them most difficult. both here and in
the Constituent Assembly. But yester-
day, he started his speech hitting right
and left and calling those who had
moved amendmentc and made speech-
es in support of them as being absurd
and if I remember aright, as being
foousn wna......

Paadit M. B. Bhargava

(Ajmer):
And devoid of commonsense.
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Shri Syamnandan Sahaya: Yes, snd
devoid of commonsense. Well, though
I did not like it, and though it hurt
me, still as one who goes not agree
with him in getting this Hindu Code
passed as it is, I felt a litfle happy
that the author of the Bill was so ner-

_ vous that he was not stable at all.

Shri J. R. Kapoor (Uttar Pradesh):
When the case is poor, abuse the
adversary

Mr. Speaker: Order, order.

Shri Syamnandan Sahaya: Now, it
we scrutinise the previsions of the
law carefully, we will find that there
are really some tremendous difficulties
which the mere passing of this Code is
not likely to solve.

[MR. DEPUTY-SPEAKER in the Chair.]

After all, a social reform has to keep
not merely the individual but the
whole society in view. And if certain
provisions of this Code are given effect
to, without any consideration to the
particular manner in which society*has
been running for a long time, it will
end 'in breaking up society as it is
today. Therefore. I submit that it is
necessary that this Code, if passed at
ull, should be permissive so that
people who would like to be governed
by it may do so with their eyes wide
open.

Let us also see. what was the origi-
nal intention of those who decided to
have a Hindu Code. I will refer you,
Sir, and the House to an important re-
commendation of the Hindu Law Com-
mittee popularly called as the Rau
Committee. At page 13 of their report
in paragrapb 50, they say:

“Most of the provisions in the
Code are of a permissive or enabl-
ing nature, and impose no sort of
compulsion or obligation what-
ever on the orthodox. Their only
effect is to give a growing body of
Hindus, men and women. the
iiberty to live the lives which they
wish to lead without in  anyway
affecting or infringing the similar
liberty of those who prefer to
adhere to the old ways”.

This recommendation, I submit, s
very clear and it was made afler the
Cornmittee had toured round the whole
country and ascertained the views of
the Hindu community. This recom-
mendation must have been made in all
seriousness and I submit there is o
reason for us now to depart from this
very important decision of the Com-
mittee, whose recommendations are
the b2sis of the Code which we nare.
considering today. I do net kpow
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whether the mass of evidence cellected
by this Committee has been carefully
gone into and if it is so done, I have no
doubt in my mind that the Govern-
ment »f India will come to a similar
decision with regard to the applicabi-
lity of this measure.

Some {riends yesterday made a sug-
gestioa about taking a referendum on
this very important issue. Here again
we find the hon. Law Minister wholly
opposed to it and not only that-but the
climax was reached when he said that
the electorate are ignorant and they
are pecple who do not know anything
about this matter............

Shri Bharati (Madras): About the
technicalities of the matter.

Shri Syamnandan Sahaya: You heard
his speech and so did I. The records
are here. It is not a question of tech-
nicalities at all. Every member of the
Hindu community in this couutry
knows fully what he wants so far as
his religious and social laws are con-
cerned and there will be no difficulty,
in my opinion, in taking a referendum
on a question like this. When I re-
called that he who was the main archi-
tect of the Constitution of India and
he who was an ardent advocate of
adult franchise should now speak so
disparagingly about democratic
methods, it was not only a surprise bpt
a shock to me and I thought within
myself whether what the hon. Law
Minister himself said yesterday about
the leopard not changing spots was as
true todav as when it was said. We
cannot forget that wherever or when-
ever demgeracy is inaugurated they do
not start&( with the entire electorate
being as edpcated as one would like
them 1o be. Let us not forget that
democracy is its own teacher and the
more you consult your electorate the
more you give them the chance to ex-
press their opinion. the more consclous
and the more educated you make them.
I therefore submit for the considera-
tion of the Law Minister that there can-
not be a more aporopriate method of
consulting the electorate today than a
referendum on the Hindu Code. After
all whether the electorate today is poli-
tically conscious to that extent or not
it certainly swill have to be admitted
that so far as relizious sentiments and
feelings and religious laws are con-
cerned they are fully «conscious and if
you ask any man in the streets of a
town or village. he will be able to tell
you what is good for him. I therefore
submit that even now there is a chance
and oopcrtunity and the Law Minister

will 32 well to consult the electorate .

on a matler like this
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An Hon. Member: He is his own
electorate!

Shri Syamnandan Sahaya: But if he
chooses not to do so as it appears, then -
I will submit to him to make the law a
permissive legislation. If he makes
the law an obligatory legislation—I
do not know for what he will take my
warning worth—but let me tell him
that he will fail in his attempt as did
the Slave Kings of yore—the Lodis, the
Tughlaks, the Khiljis, the Sayyids and
the Moguls—who attempted in vain to
eradicate the old religion and the old
religious laws. which he called archaic
yesterday. I have no doubt that his
attempt at ending what he called arch-
aic laws will fail in the same manner
as did the attempts of others similarly
placed in authority for thousands of
years. There is something more than
mere laws in the Hindu system of
Social Codes. Its foundations have
been much more deeply laid and could
not be shaken by legislations passed
in such haste without consulting the

. people affected.

When listening to the speech of the
hon. Law Minister I was reminded of a
story which for a long time was pub-
lished by the Amrita Bazar Patrika
year after year on aparticular day.
The story was about an old Pandit and
Pandits are oroverbially poor. His
wife pestered him from time to time
about finance for running the house-
hold. The Pandit was able to fork out

_a rupee or ‘wo now and then to enable

% the household to be carried on. One

fine morning he struck upon something
very novel and told his wife, “You
reed not worry about funds any more.
I have found nut a device by which I
can get a lakh of rupees.” The wife
asked him whut was the device. He
said “I have composed a few counlets
last night and I shall go to the Raia
tormorrow morning and place before
him the couplets. I will tell him that
if he could find any Pandit in his
Durbar who will be able to interpret

~ the couplets then I would pay him a

lakh of rupees. If, on the other hand.
no one can interpret my couvlets the
Raja would have to pay me a lakh of
rupees.” The wife laughed and said
“You must be a fool. Suvposing some
one interpreted the couplets. where are
you going tn get the one lakh from ‘o

pay to the Raja?”’ The Pandit in his
turn laughed and said “You ladies
have no imagination. You peovle ,

never had any since creation......... ”

An Hon. Member: Is it your ovinion?
Shri Syamnandan Sahaya: Not mine.

it is the Pandit’'s ooinion. I cannot.
speak so disparagingly of women.
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Continuing the Pandit said “It is very

simple.” She asked what was it and
the Pandit said “I shall accept no in-
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terpretation. The Pandits will come
and go and I  shall accept nobody’s
interpretation. I will say that is not -

the interpretation and ultimately the
Raja wil! have to fork out the one lakh
of rupees.” Even so whatever advice
or suggestion or opinion we may ex-
press here, if the hon. Law Minister is
in the mood of the Pandit what can we
do? We have to appeal to him and
tell him what is the opinion outside. I
have no doubt that he will depend
upon us for giving him such informa-
tion as we are capable of gathering by
going round our constituencies......

Dr. Ambedkar: T have more informa-
tion than you have.

Shri Syamnandan Sahaya: You may
have more than what I personally have
but I am talking of the Members of the
House and I am not talking of myself
only. I dare not say that I have more
information than you have

An Hon. Member:
lakh of rupees?

Skri Syamnandan Sahaya: The Pandit
got the lakh of rupees all right.

Pandit Thakyr Das Bhargava
(Punjab): Has the hon. Minister not
admitted before in this House that pub-
lic opinion does not favour this Bill?

What about the

Shri Syamnandan Sahaya: Has he? I
am very glad. That very strongly sup-
ports my case. If that is so, then there
is no ground for the hon. Minister to
come to this House at all with this
Code. In any case the difficulty arises
when you come into power; then,
naturally anart from power, one has
also the feeiing that one has the know-
ledge, the information, which no one
else possesses. Mr. Gladstone was once
rebuked by Queen Victoria by remark-
ing, “You must know, Mr. Prime Minis-
ter, that I am the Queen, the Sovereign
of England”. And Gladstone hit back

by saying, “Yes, Your Majesty. but I
am the people of England”. So, you
Mr. Law Mirister may be tnday the

Sovereign of India, we are the People
of India, and if you don’t listen to us
you will go the way the sovereigns have
gone. Whether you like it or you don’t.
1his is what will happen.

This matter of the Hindu Code, in
my opinion, should not be taken-—par-

» don my saying so—as it iS being taken.
Religious refcrms and social reforms
are certainly necessary. No one could
possibly get up in this House and say,
“No. we shall stay where we are”.
What are we then asking you to do?
‘We are only =sking that the legislation

b Y
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be made permissive. Let the people
know all*about it. Let them think over
the matter and having considered the
whole matter if they think i

t is for the
betterment of the country, for the

betterment of the society, they will ac-
cept it. But do not for God’s sake make
it obligatory.
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Shri R. Velayudhan (Travancore-
Cochin): Then what is the meaning of
‘a legislation? Why have it?

Shri Syamnandan Sahaya: I will ex-

plain to you presently what is the
‘meaning of legislation. You are per-
haps fresh to a legislature? Otherwise

you would not have asked that ques- .
tion. Anyway.I will reply to you in a
few minutes.

Shri R. Velayudhan:

I have read the
Hindu Code.

Shri Syamnandan Sahaya: You have
read the Hindu Code. That is good

enough. Then you will go to heaven
straight.

If vou look at the legislation and the
different parts of it, vou will find that
on various details certain exceptions
have been made in the Code itself.
Now. the Code excludes in certain res-
pects the two communities folloawing
Marumakkattayam and Aliyasantana
laws. And yesterday the hon. Law
Minister said that he was omitting sub-
clause (4) to allow some type of
married men to be governed by the
Succession Act, that is those who were
married under the Special Marriages
Act.

o

Mr. Deputy-Speaker: He said it was

more liberal.

Shri Syamnandan Sahaya: Well, if it
is more liberal for them I do not see
why the more liberal law should not be
good for everybody. He is coditying
ithe Hindu Law-—not laying down any
new law but bringing up-to-date in cer-
tain respects the existing laws and
bringing in some reforms. If you want
you can be mcre liberal—who prevents
you? But after all, if you claim that
one of the main purposes of this Act in
the first place is to codify® the Hindu
Law, keeping in view the different rul-
ings and different interpretations and
making the best use of them and also
introducing progressive  reforms—it
that is so then 1 don't see why you
should have one set of succession
laws for one class of married Hindus
and another set for another class. If
you want to do it, do it. There is no
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use saying that such of our friends
here who advocate the passing of a
«Civil Code do not really want it.
Pardon me for saying so, but let me
assure the hon. Law Minister that it
is not so. The feeling is that if
you want to put the whole country on a
certdin basis even if it meant some sag-~
rifice. do so and we will gladly accept it.
But you pick 2nd choose and single out
one community who perhaps would not
be prepared to fight with you on that
issue. If you pick out that community
and do what you like with it, and the
rest say. “Don’t touch-our religious sus-
ceptibilities”. then that is where the real
«difficulty arises.

Then the Code already excludes cus-
tomary laws which will aperate in spite
of the Hindu Code. Exclusion has also
been permitted for those who were
governed by sevarate customs although
they may be belonging to the Hindu
-community: so that it will be found
that these differences and these exclu-
sions, these permissions to be able to he
governed by another law are already
found in the Code. I therefore submit
that it is not really asking too much of
the hon. Law Minister and of this
House to make this Code a permissive
legislation.

There are other difficulties also which
T would like to mention for the kind
and sympathetic consideration of the
hon. Law Minister. For instance, it is
laid down that all divorces henceforth
will have to be registered. When I read
this—not only this but other paragraphs
and other sections of the Code—I felt
like exclaiming that the Code was real-
ly a heaven for lawyers, and that it
anyone was going to profit or benefit by
this it would be the past colleagues in
law courts of the hon. Minister. You
may pass this Code tomorrow. Suppos-
ing we all agree that we shall not dis-
cuss this legislation any more and we
pass it tomorrow, even if we do so do
we really and seriously think that the
peovle living in the villages, whom the
hon. Law Minister refuses to consult by
a referendum because they are ignor-
ant. will from day after tomorrow start
recistering all their divorces and all
their marriages?

Dr. Ambedkar: There is no provision
for registering divorces.

__ Shri Syamnandan Sahaya: I am sorry
if I take time but before the House rises
1 shall read out to the hon. Minister
this provision. I have already tabled
an amendment on that clause.

. Shri Bharati: Registration for mar-
Tiages only. There is'no registration
for divorces. You make a mistake.
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Mr. Deputy-Speaker: The hon. Mem-
ber evidently means that there can be
under the Code no divorce except by a
decree of court.

Shri Syamnandan Sahaya: Yes. The
hon. Member has again drawn a dis-
tinction between tweedledum and
tweedleédee though it was not expected
that he of all persons would take re-
course to these. Well, if it is not re-
gistration and if it is only through law
courts, then it strengthens my argu-
ment all the more. Is it possible to
imagine, when we have a vast majority
of people—thirty-three crores—many
of them living in rural areas, not know-
ing anything about procedural laws
and rules. is it possible to imagine
each of them going to court for
marriage and  divorce? I had
thought it was only registration
where the lawyers would get very
little fee. But if it is the law courts
then I have no doubt, and the House
and the hon. Law Minister will agree
with me, that it is a heaven for the
lawyers. In this vast country at least
for some time to come—I. should say
for a long time to come, but cer-
tainly for some time to come—there is
no justification for such an obligatory
legislation to be passed. Give them
the chance—if they think it is neces-
sary then let them adopt it.

We have said a lot and the Code also
claims faer itself a very great and pro-
gressive position when you say we are.
giving this and we are giving that to
the women of our country. I suppose
that up to a certain point there is
something to be said about it. But if
we study the social conditions today
among the Hindus. shall we not. agree
that these ladies in their households
are almost each of them an Alexander
unto herself? You want to reduce that
position: of being the monarch of all
they survey to that of a mere partner
and you know what respect partners
evoke, particularly when you are doing
away with the joint family system. iIn
a joint family system. the partners had
a certain respect and position. There
was inter-dependence and therefore
one partner cared for the other part-
ner. But having done away with the
joint family system, you want to re-
duce the women to the position of a
partner. If you are a partner, you
have your set rights and your set
quota. Today, the women are the
masters of the whole household.

Dr. Ambedkar: Yes, very much.

Shri Syamnandan Sahaya: Tomor-
row, you will make them partners.

An Hon. Member: Partners in what?

Shri Syammandan Sahaya: Partn
in property. ‘
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An Hon. Member: Not in life?

Shri Syamnandan Sahaya: I meant
partners in property. After all, she
gets something from  her father’s
house. She is the owner of that. She
feels she has got something by her-
self. Why should you not make her
depend upon the newly acquired house
of her husband? You know, after all,
properties create difficulties. I know
of families, not one but many, where
the power of attorney by the wite is
not held by the husband but by some
other person.

Dr. Ambedkar: There may be very
good reason for it.

Shri Syamnandan Sahaya: That is
what your Code will reduce the
Hindu community to. If some people
like it. then of course I have no
objection to their adopti :3 it.

Shri Raj Bahadur: Hence the
necessity for divorce.

Shri Syamnandan Sahaya: I know
young people like you are very
anxious to have divorce laws, but
there are other people who have to
think of your welfare.

So, these are the -difficulties about
this legislation and before I resume
my seat. I would strongly urge upon
this House and the hon. the Law
Minister to accept the amendment of
making this legislation permissive.
Otherwise, 1 am afraid it will not ke
taken so lightly by Hindus as Govern-
ment think. It is going to create a
great furore in the country.

Dr. Ambedkar: No.

Shri Himatsingka (West Bengal):
Dr. Ambedkar is not afraid. .

Dr. Ambedkar: I don’t think so at
all.

. Shri Syamnandan Sahaya: I have
. 'no doubt in my mind that the hon.
the Law Minister is not afraid. He
need mot be afraid either. I had
attempted not to say this, but I am
doing so now. When I was last in
my constituency, some people came
to me and said, “You have not been
a Congressman before”. I said, “Yes,
1 have not been a Congressman
. before.” They said, “You also dine
with Muslims and are not orthodox
and you are not a very devout Hindu.”
I said, “Yes. I am not a very
orthodox Hindu in that sense.”
And then they said, “Is it there-
fore that this Hindu Code -has
been invented which has the effect of
a bullet that kills two birds at the
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same time, namely, the Hindu commu-
nity and the Congress? If the
Congress Government is not circum-
spect and responsive to public opinion
even after this, let them go the way
they like. The country and the
Deg:l?’ will decide what to do with

Shri Alagesan (Madras): Unfortu-
nately yesterday the House was
plunged into a mood which detracted
very much from the seriousness of the
measure that is before us. I am glad
that we have now regained the proper
mood to consider it more seriously
than before. Yesterday, the hon. the
Law Minister put up a very vigorous
plea for the acceptance of the Code
and his amendments. He is always
a superb advocate. Apart from ‘he
content of his speech, the tone and the
manner of it brought even those who
:gpose him very near getting convinc-

Shri Venkataraman (Madras): But
you were not.

Shri C. Subramaniam (Madras): .
That is why he said “very near”.

Shri Alagesan: I would like to be
completely convinced, but I am sorry
to say that I am not convinced.
would still urge the hon. the Law
Minister to bring forward a common
civil code. though he derided the idea
and even went to the length of attribut-
ing motives to those who wanted such
a thing. For instangce, he asked: “How
is it possible that those who oppose the
Hindu Code tooth and nail would accept
a common civil code?” He questioned
their motives. But I would respect-
fully ask him. “Why is it that they
object to this Hindu Code?” Is it not
due to the fact—partly at least—that
it does not apply to the entire nation?
It apolies only to one community, how-
ever large a section it may be. Thus,
this Code is only a sectional measure
and it is not a common measure for
all Is not the opposition to it at
jeast partly due to this fact that it
does not embrace the entire nation
and the entire community?

Again, he said that he would pro-
duce legislation tomorrow, as if any-
body doubted his capacity to produce
legislative texts. He threatened to
bring the text of a common and uni-
versal code tomorrow and confront
the House with considering it. But
that is not the main thing about it.
1# he proposes to confront this House
with a common civil code. then it has
to be considered in all its aspects and
bearings by one and all and he wil
be the first person to come forward
with amendments to that code. He
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said yesterday that no legal ingenuity

- can improve upon the Indian Succes-
sion Act, but I am sure, the artist
that he is, he will go on amending
even the best piece of legislation.
Even for this Hindu Code, we find
that his amendments are larger in
aumber than the amendments proposed
by any other Member. He can amend.
and amend because others want it and
desire it.

Again, he went on to expatiate on
the sovereign and supreme nature of
this  Parliament. Nobody ever
questioned it, but the sovereignity and
the supreme nature of this House need
not have been affirmed at the cost of
an insult to the masters of this House.
That “was the unfortunate part of it.
Though we are a sovereign body, we
are subject to the people’s will and
our sanction is the people’s will.

Babu Ramnmarayam Singh (Bibar):
Hear, hear.

. Dr. Ambedkar: Why don’t you live
in the village rather than live here?
You will be a better master there than
you are here.

Shri Alagesan: I wish to put a
counter question to the hon. the Law
Minister. He said that those who
oppose the Hindu Code cannot agree
to a common civil code. It is im-
possible, he said, because he knew
those persons very well. EVerybody
knows that the new elections will be
held all over the country for this
Parliament as well as for the legis-
latures of the various States within a
year's time. It is not necessary that
because this House is sovereign and

supreme it should take upon itself the

task of legislating on each and every
subject. It may postpone some legis-
lation; it may leave, with profit,
some legislation to the House that will
be elected within a very short time,
and I do not doubt that the hon. the
T.aw Minister will concede that the
new House that is going to be elected
will have more time and will certainly
be better placed and will certainly
reflect the latest opinion and mood
and temper of the people than this
House can ever do. Will he not
concede that such a House will be
better placed to enact this piece of
legislation than this House is? And
if he does not choose to do it, if he
does not choose to leave the matter in
the hands of the House that is to
come. is it due to the fact that he is
afraid that this measure will not be
passed by that House? Shall I attri-
bute such a motive to him, though I
would not like to do it? (An Hon.
Member: You have done it) Why
then does he fight shy of placing this
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all-comprehensive codification of Hindu
law, before the new Parliament of this.
country? I think he should satis-
factorily answer this question.

But the chief complaint against the:
present Government, if .one can say so,.
is this. After we have succeeded in
our revolution, we have failed more
in the psychological sphere than in
other spheres. We have failed to
enthuse the people: we have failed to
strike that emotional chord in the
people which alone binds them to us.
Everybody is worried on this account.
Why? It is good that we consider
this guestion and examine it a little:
more carefully. In my opinion, we
have decided largely on a policy of
carry-over. We simply carry on the-
old traditions and we have not done
anything to show a striking change
which appeals to the people. This
Hindu Code is an instance in point.
It has been conceived under quite
different circumstances, when we were
under the impression that everything
that is Hindu is wrong and cannot be
correct. We wanted to reform, we
wanted to change, but not with a pro-
per appreciation, in my opinion. We-
ar2 simoly carrying that over. We-
are trying to model the Hindu Code-
as a code that will apply to the Hindu
community, though it is a very great
community in this country, and not
to all. It is because we have failed
to introduce any innovation that we:
are in this mess. We have got every-
thing that goes to make an emotional
apveal to the people and yet we have-
strikingiv failel in that field. That
is something like a olay with all the
ace actors and vet the play fails to-
impress the audience. Our perfor-
mance I shall liken to that. g

What is the reaction that we have
produced in the country by bring’ing
forward this measure? Supposing
we had brought forward a common
measure that would have applied to
one and all. Then there would have:
been an electrical change in the at-
mosphere in the country; there would
have been an atmosphere of realism
with regard to this measure. We-
would have been able to consider this

" measure more realistically than we are_

at present doing. And that we have
failed to do. If we had done that
we would have convinced the entire-
country that we are taking cudgels
against and demolishing all differences
based on caste and religion in the true
spirit of our secular democracy. We-
would have incidentally translated our
ideal of secular demccracy into action
and would have convinced everybody.
Now' there is not even a riople on the-
surface " except the placid placard:
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[Shri Alagesan]

Tholders outside this House and the
_imposing police cordon; and perhaps
.occasional crowds in the galleries in
multi-hued saris. We have nnt
.succeeded in producing any greater
.effect than this. But I am sure that
if the hon. the Law Minister were to
.come forward with a_ common code
that will embrace all communities,
then the whole country will take
interest in it and try to be more
realistic about it. I may also venture
.to say that the reaction outside our
.country would also be much better,
because at present we are held up
to ridicule in the outside world by
interested parties that we are a nation
wedded to caste, with the result that
sour prestige suffers. A common pode
would have done everything to dispel
-such a misunderstanding.

Again, there have already been
instances where the Hindu law em-
braced other communities. I am told
the Moplahs of Malabar, the Kutch
Momins and the Khoja community,
the followers of the Aga Khan, were
all following the Hindu law and were
governed by the Hindu law up till the
year 1937 when the Shariat Act was
passed. I am told that even. the
author of Pakistan was governed by
‘the Hindu law. When such is the
..case why should you fight shy of bring-
ing forward a common code which
will embrace all Hindus, Muslims,
Christians and so on?

Yesterday,» the hon. the Law
Minister was very much’ pleased with
‘the speech of my friend Pandit
Thakur Das Bhargava. He was all
praise for the Code. He showered
encomium on the hon. the Law
“Minister for having thought fit to bring
forward this measure. But, he made
one very important reservation. He
said all this only on the condition that
it should not app'y to the Punjab. He
made an observation that those who
have moved amendments are trying
‘to rope in the other communities, the
non-Hindus in this Act, and he asked
“whether- the non-Hindus in this House
are prepared to come under this
measure. He went on to answer the
question himself in the negative. But,
I have copsulted some of the non-
Hindu Members of this House and they
are quite willing to have a common
~eode.

Dr. Ambedkar: Non-Hindus?
Shri Alagesan: Yes. non-Hindus.

Shri Bliarati: May I have the names
:0f those Members?

Shri Alagesan: The hon. Member
rmay have it later from me, :
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As it is, we are doing a great
injustice to the non-Hindu Members
of this House. They are unable to
take any interest in this discussion.

Dr. Ambedkar: Why, Mr. Nazirud-
din Ahmad has.

Shri Alagesan: He only reflects the
opinion of his clients. ‘the other non-
Hindu Members of this House simply
sit back and relax. They are not
able to take any lively interest in the
discussion. If they support it they
are afraid of wounding the suscepti-
bilities of the orthodox section of the
Hindus: if they oppose it they are
afraid of still more terrible elements.
So they are playing a passive role.

Prof. Ranga (Madras): They support
the Bill. . .

Shri Alagesan: That is doubtful. It
is, therefore, necessary that we should
make this measure more representa-
tive.  Because, there will be nothing
objectionable in it. If monogamy is
good for a Hindu it ought to be equal-
ly good for a Muslim.

Shri Syamnandan  Sahaya: Better
for him.

Shri Alagesan: The present day
Indian Muslim would not, I think,
oppose it on religious grounds, because
wheri Muslims were permitted to
marry up to four wives perhaps it
might have been on account of the
expanding phase of the Arab Empire.
They wanted to expand and conserve,
and so they were permitted to marry
up to four wives, perhaps. But now
we are faced with an entirely different
situation in this country. Thou
our Prime Minister likes and loves
play with children and forget many of
his worries, he is not prepared to
greet their first arrival in this country.
He has said so openly. and the prospect
of more and more children certainly
frightens him as well as it frightens
everyone. It is a patent fact.
have no doubt our Muslim friends will
realize it and try to fall in line, what-
ever their present religious law or
practice may be. So it is not as if
there are insurmountable barriers in
the way of evolving a common civil
code for this country.

I would like to quote the example
of China. It is as ancient as our
country, Apart from the ancient
texis, they have recently evolved a
civil law which embraces and tries to
enact the three principles of the people
enunciated by Dr. Sun Yat Sen. These
principles, as the House knows, are
nationalism, democracy and popular
economic  progress. We can very
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well follow the example of China, as
-we are placed in a similar situation,
and try to put in our principles, the
principles that the Father of the
Nation placed before the country, and
make them a reality. Nothing would
have pleased him better than the

bringing within the ambit of one civil °

-code all the great religions that inhabit
this country.

My hon. friend Pandit Thakur Das
Bhargava waxed eloquent and wel-
<comed most of the things that are
found in the Code because he was sure
that they would not apply to him. He
welcomed all the salient features of
the Code because he was sure that
they would form the basis for the
future civil code of this country, and
he felt that this was a right step in
that direction. But I am afraid I
am unable to accept his plea. I am
afraid it only side-tracks and post-
penes the question of evolving a civil
code. Now that we have done our
best by the Hindu community we
would not bother about a common
civil code, because the impression
generally is—and I think there is good
ground for it—that we are prepared
to meddle with everything that is
Hindu but we are fighting shy when
it concerns others.

Prof. Ranga: One by ane. .

Shri Alagesan: I only wish that the
proohesy of the professor will come
true, that you will approach others
also and try to reform them also. But
as it is, the impression is gaining
ground—and that is the ruling impreg:
sion—that we are prepared here to go
only to the Hindu community and
none else. And that in my opinion
is the chief psychological barrier to
the passing of this measure. 1 hope
the hon. Law Minister with all his
ingenuity will devise something which
will dispel this misapprehension and
try to convince not only the Members
of this House but also the people out-
side and then launch upon his offen
sive,

Shri Biswanath Das (Orissa): Sir, I
thdnk you very much for having given
me a chance to have my say in the
course of discussions over the Hindu
Code Bill. I was really trying to play
the role of a backbencher in regard to
the discussions on this Bill. But
certain views expressed by the hon.
Minister of Law have goaded me to
8peak and record my protest.

In the course of his speech—need I
“'say very lucid and analytical speech—
he used certain choice expressions
which are not only unwarranted but
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uncalled for. He has declined the
demand for a referendum. I am not
very much in favour of a referendum
after all that has taken place. But
to call it ‘absurd’ is as absurd as the
absurdity itself. You are going to
legislate on very important matters,
namely, questions relating to marriage.
divorce, adoption, joint family, women’s
property, succession, maintenance and
the rest. The hon. the Law Minister
himself has recognized and admitted
that the system of Hindu Law involves
not only the legal frame of the society
but also of our religious precepts.
Would it be fai? for him to take up
the legislation of such important ques-
tions which concern the society, the
life and living of crores of people of
this country, without consulting the
people themselves? In the course of
his speech he stated that he does not
know of any country where a plebiscite
is taken for legislation. Even in
ordinary matters. such as nationalisa-
tion and the rest, important political
parties have refused to undertake such
responsibility in a democracy. They
dissolve Parliament and go and take
the mandate of the country on such
important issues. I would ask the
hon. Minister whether the principles
involved in the Bill are less important
than those in England and elsewhere
where Parliaments have been dissolved
and a mandate of the people has been
demanded and taken. Does it come
well from him to say that these are not
matters on which a popular mandate
is necessary? Let me not think of a
plebiscite or even a dissolution of
Parliament or anything of the nature
demanded by some of my  friends
though those are relevant, logical and
constitutional. We are an indirectly
elected Legislature. Parliament has
to carry on business till the House is
duly constituted. It is more or less in
the nature of a caretaker Parliament. I
do not dispute the " technical right of
this House to ‘pass any legislation.
But constitutionally, it looks to me odd
to say that on such an important legis-
lation as this, we are to be refused to
take the mandate of the people. Is it
because he is well impressed of the
fact that the people on consultation
would not allow him to go on with the
legislation?  Otherwise, where is the
need on his insistence not to put off
legislation which is hanging fire so long
and also to insist upon one question,
namely, that it shall be passed only in
this House? I ask why in this House?
What sin has this Parliament com-
mitted? Is it because it is an in-
directly elected legislature? I would
tell him that he is as good a represen-
tative as myself. I am elected by the
Provincial Legislature of the State of
Orissa and he is elected by the State .
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EShri Biswanath Das)
Legislature of Bombay. I have a right
to ask the hon. -Minister whethe?ghe
has consulted his electorate and whe.

he has got the mandate i
electorate in this regard. ate of his

Dr, Ambedkar: I d
mandate. © r'xot want a

Shri Biswanath Das: You do not
want a mandate. That is the sort of
responsibility you owe to your cons-
titueney and that is the sort of cons-
titutional notion that you want to in-
culcate into the people of your country.
I will only refer my hon. friend to the
Preamble of the Constitution, which
this House has enacted-and to which
my hon. friend, the Minister of Law
has made a very notable contribution.
:I“he Preamble of the Constitution says:
. ...t constitute India into a
Sovereign Democratic Republic and to
secure to all its citizens: Justice, social,
economic and political;...” I want to
ask him whether this is his sense of
democracy to say “I refuse to consult
the illiterate masses who have sent me
here, who have given me the chance
of representing the Province and which
has given me the chance of assuming
the reins_of office as a Minister.” Sir,
all this is under the Constitution we
assure all its citizens social, economic
and above all political justice. I
would join issue with my hon. friend
if he says that he has not assured
political justice to the people of the
country, because he refuses to consult
them, the very electorate that have sent
him here. '

Dr. Ambedkar: Next time they won’t
elect me.

Shri Biswanath Das: It does not
matter. You can stand by yourself.
You do not need their vote and that is
the reason why you find it an easy
safety-valve. ’

Dr. Ambedkar: I cate more for the
Code than for my election.

Shri Biswanath Das: I am not think-
ing of my election. I am thinking of
my responsibility as an elected Mem-
ber of this Parliament.

Dr. Ambedkar: It is one o’clock.
Have you concluded?

Shri Biswanath Das: I will continue
in the afternoon.

The House then adjourned for Lunch
till Haly. Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.
{MR. DEPUTY-SPEAKER in the Chair]

Shri Biswanath Das: Sir, in the
course of my speech this morning, I
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was speaking how, in democratic
countries, when important legislations.
and questions have to be taken up and
are being placed on the statute book,.
the party foresees the legislation,...

Shri Ramraj Jajware (Bihar): On
a point of ‘order, Sir. There is no Mem--
ber on the Treasury Benches.

Mr Deputy-Speaker: It is regrett-
able that there is nobody to represent
Government. The Minister of Law
has just. come in.

Shri Biswanath Das: ...places its
programme before the country in the
form of a manifesto, then on the basis
of that manifesto, elections take place,
and the party gets a 'vote in favour
of the principles for which it stands.
I claim that nothing of that kind is
possible in an indirectly elected legis-
lature as the present Parliament is.
None-the-less, we have an electorate.
That electorate is an enlightened elec-
torate. Neither the hon. the Law Min-
ister nor his friends in this House:
or outside this House could say that
the electorate to which we have the
honour to belong is not enlightened.
They are no other than the Members
of the State legislatures. I claim that
Government and the Law Minister
should have taken necessary steps in
this regard to consult the State Legis-
lative Assemblies on this important
legislation by requesting them ‘to-
have their say in the matter, which
would have given an opportunity to
the country to speak itself. At the
same time, it would have made the
passage of this legislation easy and
convenient: easy because with the
command given by our electorate, it
would not have been possible for the
hon. Members of this House to oppose
this legislation without resigning
their seats; convenient because no one
would have had the audacity to say,
«] differ from this legislation and
yet I continue to be a Member of ihe
House”. No one could have it both
ways. No one could afford to be &
Member of the House and refuse tc
carry out the mandate of the electo-
rate. Therefore I claim that the hon.
the Law Minister as also Government
have failed ‘in this important respect,
which was and is still open to them.
I agree with the hon. Law Minister,
though differing from him .that this
legislation is urgent, and, immediate
to be passed in this Parliament.

By all means do not take recourse
to a plebiscite; but the time is still
there to make a reference to the State
legislatures. After all, we are not
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.going to pass this Bill in this Budget
session. I may, in this connection,
state that I for myself doubt the sin-
cerity of Government regarding the
need for passage of this Bill.

Several Honm. Menbep: No, no.

Shri Biswanath Das: My hon. friend
‘who are anxious may say, no, no. 1
have a right to put forward my point
of view in presenting my case before
the Members of Parliament. It
they were really anxious, it would
not have come before this House for
discussion for three days. What is
the meaning behind it? I must frank-
ly confess that I am unable to under-
stand how in a legislation of this
nature, in respect of which there are
wide differences among us and protests
all over the country, the Law Minister
or the Cabinet expects that these could
be solved and the Bill could be placed
on the statute book within three
-days as my hon. friend Mr. B. Das
was claiming. I refuse to live in a
fool’'s paradise. A legislation of this
nature, unless it is to be pursued
through a party mandate, has to con-
tinue from day to day and each person
being allowed to have his say in the
matter and try to place his points, if
possible, for the acceptance of the
House. Under these circumstances,
I very much doubt the wisdom of the
hon. Law Minister in allotting three
days, and that in this Budget session
when you have not only to pass the
Railway Budget, and th General
‘Budget, but have also forty or fifty
important Bills that are pending. Gov-
ernment say that they are hard-pressed
for money. The newspapers announce
that fresh taxation is awaited. I do
not know how far that is correct.
If there is any speck of truth in that,
I have a right to ask the hon. Members
on the Freasury Benches as to what
they have done regarding the passage
of the Estate Duty Bill which is hang-
ing fire for the last one and a nalf
Years. I claim that first things should
come first. What is the problem that
you have solved up till now? You have
solved no problem: but you have suc-
ceeded in creatineg problems. I believe,
therefore, that Government, or at
least the Law Minister is not anxious,
nor is he very alert to see that this
lecislation is passed into law. If they
‘were so. a special sitting, that was
promised by the Leader of the House
should have been convened. or a speci-
al session could be convened to dis-
cuss the Bill thoroughly and pass it
into law..

Sir. you will pardon me if I say that
the hon. Law Minister would not have
deall with the House in the wayv he
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is proposing t» do, hurling insults upon
individual Members of the House if
it were not for the declaration of the
hon. the Leader of the House that he
stands or falls with this Code.

st T wgE 9 G,
A T ITd, AT T DA TE
4l - l

[Shri Syamnandan Sabaya: For-

get that. That is not the position
now.j

Shri Biswanath Das: I am not
speaking to the Members; I am speak-
ing to you, Sir. I will be happy if
the Members will leave me alone,
though I very much like and appreciate
their help.

Therefore, I claim that the hon. Law
Minister has not been fair to the hon.
Members of this House. *

Then, I come to the: second asser-
tion that he made and that is the dec-
laration that there is lack of common
sense in those who demand a common
code for India. Why? I should have
been glad to be favoured with reasons
for an insult which I claim is not
merited. He said not only that but he
proceeded further and said that he
could present a Civil Code in twa
days.

Dr. Ambedkar: Yes.

Shri Biswanath Das: Then by all
means. let him do so. We have been
waiting for it for the last so many
months. W it is possible to let us have
a common Civil Code in two days, by
all means let us have it. Let him
then favour us with it.

Br. Ambedkar: That will do. Mr.
Das. You will exhaust yourselves. Con-
serve your energy. You are not in
the best of health, I find.

Shri Biswanath Das: I take note of
the advice tendered by my hon. friend.

I do_confess that the caste system
will do no good to India, that the
sooner it goes the better. I cannot
thmk. of a society living on the Bhat
Hand_: system, on a system which says
that if anyone touches my pot of Bhat
or cooked rice, or my rotti caste is
violated, because he does not belong
to my caste, That is harmful' Let
us do away with that system. The
sooner we do that the better. At.the
same time, do I not realise that my
ancestors, my forefathers have founded

a system much nobler and mueh thigher
than the Bhat Hanéi system?
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[Shri Biswanath Das] .
AGEAHE A T R AT
[I created the four Varnas (i.e., four-
fold castes) according to the Gunas,

(i.e, qualities), Karmas (i.e., action)
and the svabhavas (i.e., natures).]

Have the frame-work on the lines
laid down fn the Gita—that will be
acceptable to all. Instead, what does
my hon. friend do? Instead of taking
me upwards, he takes me downwards.
Zl[) ctould agree to go with him upwards,

ut. ...

Shri J. R. Kapoor: To heaven and
not to hell. -

Shri Biswanath Das: To heaven or
mid-heaven, but I refuse to go with
-him downwards.

Dr. Ambedkar: You do not know
how to choose your friends.

" Shri Biswanath Das: I am glad I
have committed that blunder.

Well, a common Code is not un-
known. In Portuguese India you
have it to-day. There are Hindus
living in Portuguese India. Why not
have it in India which is far more
advanced than Portuguese India? And
if it is so easy to have a common
Civil Code as my hon. friend says it
is, let him come forward with it, and
he will find that at least some of those
who are now against him will be with
him. But, in respect of this Hindu
Code, we cannot and we will never
agree to go along with hir# You cannot
touch Muslim society, because then
it will be the cry of religion being
in danger. You cannot touch Chris-

tian society, then also it will be a-

question of religion being in danger.
But you can kick Hindu society and
- have your new experiments propaga-
ted in that society with ruthless uni-
formity. We cannot agree. Being
a man of sixty, I cannot agree with
my hon. friend in his constitution of
a society based on rationalism. In
our country there had been eternal
strife between spiritualism and ration-
ality, and in that fight it is spiritualism
that has come out and rationalism has
gone down, and the rationalists were
branded Nastikas and the spiritualists
as Astikas. I refuse to be a ¥astik. The
form of society that the hon. Minister
proposes through his Hindu Code is
nothing short of a society for which
agitation was carried cn in India in
days of yore, and the countiry as a
whole rejected it and the country to-
dav I make bold to say, will reject
and is bound to reiect it. If.my hon.
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friend refuses to leave it for option,
it is because of his apprehension that
society will not go with him. If he
is afraid of a plebiscite it is because
of his apprehension that he ecannot
carry the country with him. If he is.
afraid of any other legislature but a
packed Parliament in an indirect-
ly elected legislature, it is because
of Iris apprehension that so bitter:
a pill as this cannot be swallowed
by any other. It is these appre-
hensions that make the hon. Minister
and those of his way of thinking to .
rush the measure through this Legis-- -
lature. Because my leader the hon.
the Prime Miunister stated that he
stands or falls by this Code, and
though that statement was made-
without the concurrence of the party,
we have to stand by him. And we-
do stand by him, and I appeal to him
and I do so through the hon. Minister
of Law......

Dr. Ambedkar: A bad medium.

Shri Syamnandan Sahaya: But that
is the only medium left.

Sbri Biswanath Das: If it is a bad
medivm, ¥ leave it and I would appeaf
to you. Sir, for that is the only medi-
um left to me now.

Mr. Deputy-Speaker: This medium
is colourless.

_Shri Biswanath Das: I appeal to
him to eleminate the most controver-
sial items’ in the Code so that there
may be an easy passage. I have al-
ready stated, and I repeat it, that we:
cannot agree to this Code, and so far
as I am concerned even on my death-
bed I will record my protest and say
“no” to-any attempt to constitute
Hindu society on a rationalistic basis,
as is being proposed in this Bill.

My hon. friend said that he was
onlv making the legisaltion easy. As
a student I knew, and most of my
friends here also know that we were
accustomed to read not text-Books but
“made easies”. Some of the profes-
sors of the Calcutta university used
to make a lot of money bv' bringing
out such “made easies” editions. And
I know the terrible trouble that the
students had to take because of this.
Hon. Members will find reference in
the Calcutta University Commission’s
Report—I think it is the Sadler Com-
mission’s Report—to the system of
cramming. It is called the “cramming
system” and I refuse tb follow that
cramming system in Hindu Coder
and I implore my hon. friend not to
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think of constituting any society—
leave alone Hindu society—on the
basis of—I have no other expression
by which to call it—of cramming.

To give an illustration from ordi-
nary life there are among .Vaidyas
both learned and quacks. The learn-
ed wvaidya never takes to rasa or
pashan: they dread them. But a
quack throws open his batua and
immediately treats you with rasa and
pashan, such as mercury and arsenic.
I refuse to have this arsenic treatment
from my hon. friend and I would beg
of him not to apply the treatment to
a society which has lived thousands
of years with harmony. Looking at
the history of the world you will see
that the Hindu family or the Hindu
home is the only happy home you
tind. There may be difficulties in some
cases: they are bound to arise in a
society of 30 crores of people. But
the fact remains that you do not
have here the horrible and tragic in-
cidents that mar the social life of the
West. 1 do not say that our society
does not want changes: it does. Have
changes by revolution or evolution as
you like but let proper consideration
be given to them before you launch
on a legislation of this character.

While talking of marriage under
this Code, my hon. friend from Bihar,
who is a jurist of eminence, stated
that in marriage, the husband and
-wife are partners. 1 join issue with
him on that. The Bill does not make
them partners. If they were pariners
I-would have little difficulty in accep-
ting it. But the Law Minister is
bringing contractual relations, thereby
doing away with the sanctity of
marriages enjoined by samskara. He is
introducing contractual relationship
of the Western type into our society
and enforcing it in all its rigidxty.by
means of registration. Are you going
to have legislation for ‘haves’ or ‘have-
nots’? If you want to have legisla-
tion for ‘haves’ by all means have it
with all your pleaders, vakils, advo-
cates, etc.......

Shri Syamnandan Sahaya: By
‘haves’ do you mean those who have
wives?

Shri Biswanath Das: I am not con-
cerned with them. You go to the
mofussil. India lives in its villages
and Indian life is village life. Barr-
ing the few upper class people the
rest of the people celebrate their
marriages for Rs. ten, 15 or even less
in some cases. You are now going
to have registration departments with
all their formalities, making it more
expensive. o
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I want to know from my hon. friend.
whether he has—calculated what the-
expense “under this head is going to-
be to the State. I record my strongest.
caveat in this regard against the Bills
that have been thrust upon this
VHouse without any calculation of the-
expenditure that a Bill entails on
State Treasury in its operation. I
was a member of the old legislative
council and I know that under the-
Devolution Rules it was a part of the-
business of the then irresponsible
Government to calculate the financi-
al implications of each Bill. I have a
claim to ask my hon. friend to give-
us the financial implications of a Bill
of this important nature and the ex-
penditure it will involve on the State-
treasury.

[MR. SPEAKER in the Chair]

You are going to have your cases
mostly decided by the district court,.
which means a higher court than the
Munsift's court. As a member I am
being called upon to give my assent
to this Bill. I have a right to krow
what is the money that I have to spend
under each of the items. You are go-
ing to open registration department.
You are going to have special marriage
courts,. I have a right to know what
you are spending now and what you
propose to spend hereafter. ‘It seems.
to me that the expense that the State
would have to incur under this head
would be unimaginable. Think of a
population of 33 crores. You can
laugh.........

Mr. Speaker: The hon. Member may
address the Chair.

Shri Biswanath Das: I am sorry, Sir.
The hon. Law Minister may laugh or
others may laugh. I do not worry.
But I claim that Government have the
responsibility to place a working sheet
before the House to show what they
would have to spend to give effect to
the various provisions of the Bill as
used to be done by former Govern-
ments. Taking one per cent. of the
total population as people resorting to
courts your country will be flooded with
courts and registration departments.

Mr. Speaker: May I point out that
we are at present discussing clause 2°
of the Bill which refers to the applica-
tion of the Code. The point that the
hon. Member seems to make relates to-
the cost to be incurred in the adminis-
tration of the provisions of the Code.
Could that not more appropriately he
taken up when we consider the ques-
tion of marriages? In the clause
where it is provided that marriages:
shall be registered this question will®
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{Mr. Speaker}

:arise. This is not the stage of a gene-
ral discussion of the entire Bill. We
-are at present at the clause by clause
:stage. Therefore, instead of interfer-
ing with the hon. Member’s speec1 now
.and then, I would request him to ré-
serve his remarks till we come to the
clause which provides for compulsory
registration of marriages.

Shri Biswanath Das: Sir, I thank you
for the guidance you have given me.
which I bear in mind. But I have also
to make my submission in this regard.
There are amendments to clause 2 to
the effect that State Legislatures may
be given the option to give effect to the
provisions of the Bill after it is passed
into law. Therefore I submit the ques-
tion of finance comes in prominently
in various States. You have been
good enough to refer to marriage. But
it is not about marriage that you have
to spend money......

Mr. Speaker: 1 referred to marriage
because the hon. Member was referr-
ing to it. It was only by way of illus-
tration that I referred to it. The State
Governments would be required to give
.effect only in case the amendment is

carried. But assuming that
3 pM. that amendment is accepted.

still effect will be given only
to such provisions as are ultimately
accepted by the House. So. when we
.come to any provision which involves
expenditure then it will be competent
for the hon. Member to advance ‘hat
argument—not at this stage. That is
what I was pointing out.

Shri Biswanath Das: Thank you very
much, Sir. I would not go further in-
to it.

Shri Syamhandan Sahaya: May I
make a submission, Sir, in this con-
nection? Under our new rules every
legislation which involves any expen-
diture has to be presented 'to this
House accompanied by an estimate of
such expenditure. Therefore, perhaps
my hon. friend was referring to those

Mr. Speaker: There is nothing to be
further discussed about it. It does not
affect the point of relevancy. But [
hélieve this Bill was introduced lone
before that rule came into force.

Dr. Ambedkar: Yes, Sir. And I can
tell my friend that this Bill is going
t0 be a revenue-paying measure.

MWir, Speaker: That is another matter.
We are not concerned with it.

Shri Biswanath Das: My hon. friend
cays that this will be a revenue-pay-
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Mr. Speaker: We need not go into
that now.

Shri Biswanath Das: Well my hon.
friend claims the passage of this Bill
and especially of this clause on tne
score that this is progressive. If it 1s
so, I have no objection. If he con-
vinces me that the legislation that ne
has adumbrated is progressive, I will
g:eqtamly go with him. But I feel that
it is as reactionary in certain respects
as anyone could think of. I would 1n
this connection invite my hon. friend’s
attention to the Child Marriage Res-

“traint Act, an Act which has been in

existence for the last twenty years or
more and is a dead letter.

Several Hon. Members: No, no.

. Mr. Speaker: Let him proceed. That
is his opinion.

Dr. Ambedkar: His wrong opinion.

__Shri Biswanath Das: I will be glad
if it is really “no” but my experience
is otherwise. But what has my hon.
friend the Law Minister done?
Whether the Child Marriage Restraint
Act is dead or is alive, what has my
hon. friend done with his show of pro-
gressiveness? He has kept up and
carried on the same age of marriage
of 18. Why should you have the age
of 18? I cannot see why he is so much
enamoured of this 18. A boy to be
put to married life and conjugal bliss
in his eighteenth year is a thing unima-
ginable. I cannot think of it. I would
appeal to him to consult his advisers
of public health and ask whether such
a course is desirable. Extend it to
twenty or twenty-one years. If you
reallv claim to be progressive, extend
it. If you want to restrict, let the res-
triction be on justifiable grounds
which will be for the well-being of the
greatest number. That is why I claim
that in certain respects the Bill is not
at all progressive. In fact in ordinary
instances you will not find people
taking to married life at eighteen.
Very few people do it. Therefore, the
age limits of 18 and 16 that you have
fixed in the Bill to me look retrograde
from the national point ef view. . (In~
terruption).

Mr. Speaker: 1 must be very clear
on this point that interruptions not
only prolong the speeches but they add
to the irrelevancies of the debate. I
was again going to remind the hon.
Member who is on his legs that he is
going into questions which do not form
the subject-matter of clause 2 or any
of the amendments. He is now going
into the age of marriage as if this is
a general discussion on the Bill. I do
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not propose to allow any irrelevant
discussion. We are taking the Bill
clause by clause now; let us be strictly
within the relevant scope of the
clause. Otherwise we will never see
the end of this legislation. I am
not keen that it should be passed
—it may be passed, it may not be
passed—but at any rate I am keen to
see that the debate on the clauses pro-
ceeds within the limits of relevancy
and we go clause by clause to the end
of the consideration. That is my point.
I am not. concerned one way or
another. Therefore, the hon. Member
will confine his remarks strictly to the
provisions of clause 2 and the amend-
ments thereto.

Shri Biswanath Das: Sir, I am very
thankful to you but my reference was
necessitated by the fact that my hon.
friend the Law Minister claimed in
the course of his speech that his legis-
lation is a progressive one. Therefore,
I was forced to say that it is not.

I have stated that the Code is in-
tended for the “have-nots” and I have
explained it. My objection to the
clause is that the proviso to clause 2
is unnecessary and redundant. Un-
necessary because it creates new com-
plications and redundant because if
anything is added without real neces-
sity to the structure of the clause it
creates further complications. There-
fore, in an; legislation such a redun-
dancy is always given up.

I fail to see why sub-clause (4) is
being retained. 1 don’t mind the
daughter having more than the son or
the son getting more than the daughter.
Let it be a matter between the daugh-
ter and the son. I for myself would
not hesitate to accept Marumakkatta-
yam law instead of accepting division
of the family property into bits. That
being so, if my hon. friend would pro-
pose to give all the property to the
daughter I would not object. Let the
women have it. In fact, in Malabar
ihe women are by inheritance having
almost all the property. Therefore,
you may do that or you can give the
daughters and the sons equal rights:
this is not a matter with which I am
very much concerned. Speaking for
myself, I have no daughter to claim
any share from me, but I feel for the
daughters in general. Now, if you
add to the share that the daughter
gets from her father’s house by sub-
clause (4), it means that you add to
the financial pussibilities of the women.
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She gets her sthridhan; her share of
the property and also special facilities
as provided in the Special Marriage Act
of 1872. Therefore, the continuance of
sub-clause (4) is, I think, unnecessary
and also, I believe, unwarranted.

I feel that the time has come when
something has to be done to change the
social structure of India. That some-
thing has to be done with the con-
currence of the people and the think-
ing sections of the society. Therefore,
I appeal to the Treasury Benches and
to you to see that Government remove
the objectionable features of clause 2
as also of the Bill, so that the Bill will
have a smooth passage.

Shri M. A. Ayyangar: At no stage
of the Bill hitherto have I had the good
fortune to take part in the debate.
You, Sir, were absent in the earlier
stages and I had to take the chair. I
have always tried to keep my opinions
to myself, but the time has come when
I should express my opinion regarding
this matter. Let me first of all declare
to the House and to the hon. the spon-
sor of this Bill that I am not wedded
to whatever is ancient merely because
it is ancient nor opposed to whatever
is new simply because it is new.
Merely because something is old, let
us not cling to it; nor decry something
that is new because it is new. It is
up to us, as wise men, to consider both
the pros and cons and accept what is
good and reject what is bad. I shall
try therefore quite dispassionately to
go through some of the points that have
been urged. 1 shall not go over the
ground and make this a speech on the
second reading of the Bill, but what-
ever is relevant in general I shall ad-
dress myself to.

I shall, first of all, try to dispose of
some of the amendments that have
been placed before the House and the
objections that have been raised in re-
gard to them by the sponsor of this
Bill. It is said in one of the amend-
ments that because this Bill has far-
reaching consequences it must be only
an enabling measure. It is said that
option should be given to any indivi-
dual to declare that he will be govern-
ed by the provisions of this Bill from
the date of registration or declaration
to this effect. The hon. the Law
Minister said that down from the
earliest times when legislation was em-
barked upon in this country by the
Britishers, there has been no precedent

hatever for a m being passed
and option being given to any indivi-
dual or class to accept or reject that
measure by declaration. I am afraid

e
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[Shri M. A. Ayyangar]

his memory is too short. Now, let us
tage the Cutchi Memons Act of 1920.
Indians who got converted to Islam
were very often governed by the
Hindu law, the law in which they were
born.  So the Cutchi Memons had the
joint family law and they also made
adoptions among themselves. But
later on it was urged by some re-
formers that the Shariat, ie. the law
of Islam, should apply to all persons
embracing Islam. Islam has its own
code of laws regulating inheritance,
marriage, succession, divorce etc. The
Hindu faith has attached to it its own
law made by the smrithikars relating
to the same items which are also re-
gulated by the Islamic law. For those
persons who got converted to Islam. an
enabling provision was made in this
Act whereby any Cutchi Memon who
wanted to adopt the Hindu law could
by declaration before a prescribed
authority do so. He could either ask
to be governed by the Hindu law or
by the customary law which prevailed
before his conversion.

Shri Raj Bahadur: That was a very
special case.

Shri M. A. Ayyangar: I would refer
to a general case also. My friend
should be a little patient. Under the
Cutchi Memons Act, as amended in
1923, there are the following pro-
visions:

“Any person’ who satisfies the
prescribed authority—

(a) that he is a Cutchi Memon
and is the person whom he
represents himself to be;

(b) that he is competent to con-
tract within the meaning of
segtion 11 of the Indian Con-
tract Act, 1872; and

(c) that he is resident in British
India

may by declaration in the pres-
cribed form and filed before the
prescribed authority declare that
he desires to obtain the benefit of
this Act, and thereafter the decla-
rant and all his miinor children and
their descendants shall in matters
of succession and inheritance be
governed by the Muhammadan
Jaw.”
Now, the argument of my hon. friend
-Shri Raj Bahadur cuts his own case.
because ‘this was not a law intended
for the whole of India but was a law
specially to safeguard the interests of
a-particular community. This section
is an enabling provision. Cutchi
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Memons are not the only Musalmans
in this country. The majority of
Musalmans far outweigh the Cutchi
Memons. When 999 recurring per
cent. of Muslims follow the Shariat,
why should a special provision be made
for the Cutchi Memons? Therefore,
this interjection from my hon. friend,
far from heloing him, helps the other
side. Even if there is one instance,
it is enough. Now, is it possible for
you to enforce Buddhism on me or for
me to impose Hinduism on another
man? This law of inheritance,
marriage, succession etc. is based upon
the same tenets. But if a person who
got himself converted wanted to be
governed by the ancient law which pre-
vailed before his conversion, he was
given:an option to change over to the
other law. Though he got himself con-
verted, he had to convert himself volun-
tarily to the new legal institutions,
changing one from the other. There
was no coercion whatever. But with-
out the suggested amendment, this
Bill will be a piece of legislation which
is of a coercive nature, bringing
various other persons into its fold.
So far as Hindus are concerned, if you
want to marry out of the ancient law.
there is the Civil Marriage Act. It was
originally intended to annly to persons
who had to declare that they were
neither Hindus nor Christians nor
Jains nor Parsis. Later on, it was
changed. No two Christians could
marry unless they disavow their reli-
gion. No twc Muslims could marry
unless they disavow their religion
under the Civil Marriage Act. But we
are always progressive. We are self-
denying. We are all-embracing even
to the point of self-destruction. We
have amended this Act by saying that
Hindus need not disavow their religion.
Hindus, however they arg married,
may adopt the Civil Marriage Act.
That is what we have done. What
more is necessary? Now you want to
convert those people who follow the
ancient law at the point of the baycpet
to your way of thinking. Why do you
want me to change my religion? 1
have already quoted an instance where
a special piece of legislation was made
for the Cutchi Memons. a microscopic
minority. It is because Dr. Ambedkar
feels that a majority of us are
archaic—to use the mildest word-—
that he has brought forward this viece
of legislation. It won't be wrong for
me to say that he is still finding it
-difficult at the age of sixty to know tn
what faith he has to belong. But he
is asking me to decide overnight that
I should change. If I may raise my
voice—let me not be misunderstood—
I am as fit to be in the society as other
members can claim to be. I am nnt
ashamed of my religion. I am speak-
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ing not only to the men and women
in this country but also to the outside
world, that we have everything to be
proud of the tenets by which we are
governed and proud of the law that
our ancients gave us. If only the
other nations of the world followed
our religion and the principles we have
adumbrated there, there won’t be these
censtant wars and all would be peace
and peaceful. We are always accus-
tomed to adopt things which are found
wanting in the western countries. A
motor car which has been discarded in
Europe becomes a model of a car here;
an institution which has been discard-
ed in the west becomes a model in our
country.

In 1937 we passed a law in this
House that in the case of converts to
Islam, their customary law according
to Hindu system would prevail in re-
gard to adoption etc. Similarly, in the
South the Moplahs of Malabar had
adopted certain of the Hindu customs,
though they were Muslims. It is not
even a question of adoption: they were
born with such customs. Therefore.
they followed one rule so far as their
inheritance and succession was con-
cerned and another rule so far as their
faith was concerned. @ We passed in
1937 what was known as the Shariat
Law. This is for all India and all
Muslims.  Section 3 of the Shariat
Act says:

(1) any person who satisfiies the
prescribed authority—(a) that he
is a Muslim, (b) that he is com-
petent to contract within the mean-
ing of section 11 of the Indian
Contract Act (IX of 1872), (c)
that he is a resident of British
India—may by declaration in pres-
cribed form and filed before pres-
cribed authority declare that he
desires to obtain benefit of this
Act and thereafter provisions of
section 2 shall apply to the decla-
rant and all his minor children and
their descendants as if in addition
to matters enumerated therein.
adoption, wills and legacies were
also specified.

Therefore, there is absolutely noth-
ing novel in my hon. friend Shri
Jaspat Roy's amendment. This is a
measure which ought to be accepted
cautiously. A majority of the com-
munity do not want this, and not
only do they not want it, but also
they are able to take care of them-
selves. I this House : particularly
under the leadership of my hon. friend.
entitled to tell and advise people out-
side that what they are following |is
wrong and that they should change
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their method? I am not basing my
argument on the ground that this Par-
liament is not entitled to do that.
though my personal view is that this
Parliament cannot enact lezislaticn in
the way it was doing during the British
days. We are now guided by a written
Constitution. My own personal im-
pression is that the personal matters
of an individual, and the practice by
which he is governed so far as his
marital relationship is concerned are
governed by his fundamental rights and
should not be touched by anybody.
So long as the praciize which I follow
and the procedure I adopt in regard
to marriage is not opposed to public
morality and is not obnoxious, or in-
decent. it is my own business and no-
body has any right to interfere with it.
Therefore, we have to go slow in this
matter.

So far as the progressive “elements
are concerned. we have made a number
of enactments now. The Hindu
Widow Remarriage Acts are there.
Mv hon. friend referred to the Chijd
Marriage Restraint Act. True. it has
put down child marriages. But it has
put down marriages also. Everywhere
a new problem has arisen: there are
armies of unmarried girls today.
There will be no dearth of girls if
only you want to enlist them in the
army as nurses or doctors. This is a
new problem that you have created—
have vou heard of it before? Our
friends, including Pandit Thakur Das
Bhargava, cried hoarse, that by early
marriage girls became widows. But
is there any guarantee that a man will
continue to live, the moment he marries
a girl of fifteen. I do not think God
in his wisdom has arranged that a man
marrying a girl of fifteen will live
long, and that a man marrying a girl
less thar fifteen would die early
Trerefore. nnbody can stand guaranted
on this matter. It is a question of
balancing the convenience.

We have not heard of any marriage
except in the human kingdom.
Animals don’t marry; there is no law of
divorce among them; they don’t have
family life. It is only with respect to
human beings that the institution of
marriage is prescribed as one of the
purushatras with a view to avoid in-
convenjence. As the Maharishi said. of
the four purushatras, the three, that is
moksha, the other word dharma
maintenance of society, and artha,
politics or econcmics, depend unon a

‘happy family life. This is one thing on

which all our ancients laid emphasis.
whereas in the Western society indivi-
dualism has been all along in excelsis.
Here family is the unit of our society.
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IShri M. A. Ayyangar]

I do not mean to say that any human
»mszzt_unon is so perfect as to obviate
“any inconvenience. So far as our
~marriage laws are concerned. no women
~remains unmarried unless she chooses
“t0 remain a sanyasin. A Sanskrit
sloka says that no woman is entitled
To freedom. But it has been mis-
understood. A woman is not born
Awentyfive vears old. She is born out
«9of :a mother’s womb. has to become an
aciilt. marry and become old also.
Boih of them, whether a man or a
‘woman, when they are in their teens
arg we minors have to he under the
.guiding hand of some other person.
So lonz as the girl remains a minor
~the father has to maintain her. Wher
~she Wepopryes old is there any better
‘Person to look after her than her son?
Therefore at the dawn of life as well
w@as #t the close of life both man and
woman depend upon the father or the
_son respectively. The only question is
-@uring coverture. If God has created
'hoth man and woman, either the
<svoman should go and ljye with the man

¢or the man has to go and live with -

¥he woman. In a happy marriage the
svoman must live with the husband or the
muan must live with the wife. Is there
-a-middle course, I ask Dr. Ambedkar.
€A7n hon. Member: They live together).
Yes, both of them live together. That
jis what I am saying. Therefore either
the man’s voice dominates in the house.
or the womar’s. Let us assume there
3 a difference. If the man’s
woice -previils ‘there is no trouble.
Or the man must get himself
submerged in which case also there
is mo ‘trotible. But il there is a
difference between the man and the
-wife as to whom the girl should be
-given, when is the marriage to be
-celebrated? 1 am only thinking alouﬂ

f the inconveniences. It is not as if
: produces sons and woman pro-
.duces Aaughters. In all seriousness I
-am addressing this House. What I am
-submitting to the House is this.
Some veople have misunderstood.
+merely because some of our sisters
are going about with regard to their
=hare -and ‘their sufferings—on account
«f the experiences that they possibly
thave "had—and the correspot;dlng
-chillness on the part of our friends
“here. that it is a woman’s Code. It is
-gomething like a husband a wife
quarrelling “4o whom does this child
‘belong?” It is not either to the one or
“to the other. Therefore, if this Code
«zmerges. it will belong both to the men
-arid -women of this country. Let us
“fheréfore lock at it dispassionately.

‘We ‘have been brougnt up for three
“thousand vears in a particular institu-

- masabn A e "
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of jurists who came from the West and
who were attracted by the institutions
that prevailed here. Some of them
even became converts and Max Muller
created an ashram also. You have
their opinions. They have cnmpared
their own institution with that which
was prevailing in this country. They
wanted to be convertec but for their
social habits and customs which
weighed strongly with them As they
got enamoured of our insti .ations we
ar2 also now getting enamoured of
their ways.

Let us examine whether it is use-
ful or not. Let us see what the
authors, the Members of the Hindu
Law Committee said. Mr. Rau himself
said that this is a concurrent subject
and as regards such of the chapters the
Provinces may be left some voice as
to whether this portion should be ap-
plied to this community or not. The
territory to which it should be applied,
whether it should be enacted at the
present time or should be postponed—
all these are matters which any re-
former. the sponsor of the Bill includ-
ing. ought to take into consideration,
so, that there may be no impression
left in the mind of any person that his
«conscience or religious faith or scruples
have been trodden over. We have to
gradually take people along. It is not
as if we are declaring a war on Hindu
religion. It is not an immediate
question like deciding whether we
should join America or not in declar-
ing China as an aggressor. Here and
there an inconvenience might have been
felt by some people. I am asking this
House, through you, Sir, to see the
balance of convenience. It is not as
if any human institution is perfect.

Without going into details. taking
the question of marriage, it is a proved
fact that till the Sarda Act came into
being, the majority of our women-—
99 per cent. of them—-were married.
Do you want to say, let women remain
unmarried, let men remain unmarried,
let there be children who have no
parents—like forty thousand war
babies to be taken care of by others?
Is it right for you to do so in our
country? You will be creating a new
problem. Is it right? So far either
the man had to obey the voice of the
woman or the woman had to subordi-
nate her voice. se where is
the bouse and the household? That is
exactly why the woman is not under
the law. The modern woman who is
educated in a foreign system, who has
lost moorings in_her own faith, wants
that she should inherit the property of
her father and not her husband. She
is indifferent. She wants to have the
money in her pocket and feel ‘Wh
should I be subordinate to a man?
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know the difficulty in every household,
but if I am saying these things I am
saying so with experience. Girls re-
fuse to marry now because they feel
“Why should I subordinate myself to
a man? Give me a portion of the pro-
perty”. Does my daughter expect me
to live perpetually? It is not money
alone that makes for happiness. Sup-
pose there is a rich man and his
daughter inherits his.property. When
she is married does it prevent the other
man to belabour her and to beat her?
What prevents him from doing that?
Many people speak supporting this
Code. I am not referring to Members
of Parliament—they know everything.
I am only suggesting what many people
outside are saying. Today under the
Hindu Law the girl is not absolutely
tfaboo. If a man dies leaving no
children behind. the widow inherits the
entire property. Apart from Desh-
mukh’s Act. under the ancient Hindu
Law she is the heir of all the pro-
perty of the husband in cases where
there are no children. Secondly. if
there is a daughter and the mother
predeceases the father and there are
no other children, she becomes the heir
to the entire property. There is ab-
solutely no difficully. What is sought
to be done here is that simultaneously
with the son the girl also must have
a share. The responsibility of main-
taining the household is that of the
boy. We are not rich millionaires.

The zamindars have also been liquidat-'

ed. Rajahs have gone. Only the
middle class people are there. I
am addressing myself only to them.
There are the poorest people where
both the husband and wife eke out
their living by working as coolies.
And what happens to the majority of
middle class people? The husband
may be working as a clerk getting
Rs. 100 or Rs. 200 a month. He
educates his boy and expects that
when he comes of the age of 21 or 25
he would take charge of the family
at a time when he is himself fifty or
fifty-ive. When he retires there are a
number of children to be taken care
of. The praperty that he has accumu-
lated is so small. I know in my part

of the country persons who have any.

holdings over five crores are only ten
or five per cent. of the entire persons
holding land. Land is the wealth in
our country. There may be a few
industrialists in Bombay and a few
in Ahmedabad. But generally people
have neither industry nor land. The
only industry for a middle class man
is to become a clerk and earn some
money, and by the sweat of his labour
he earns it. The responsibility of look-
ing after the family is thrown upon
that boy. He may get a small land or a
thatched house as patrimony. The
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sqciety expects him to take charge of’
his younger brothers and sisters and’
also to maintain the old parent$.
When the Britishers were ruling us-
the officials in the Railway Depart—
ment, station-masters and others, used’
to get passes sometime in. the year
to go round. The pass is for the-
family. I am sorry to note that the
same practice is still continuing as

regards the description of the family,:
namely that the family means him-
self. his wife and children. What
about the old parents? This may be
in consonance with the western sys--
tem where as soon as the boy comes
of age he marries and goes away. The-
girl also marries and goes away. The-
old people have to be looking at eack-
other’s face! Do we want that kind:
of animal life in our country? I have-
nc quarrel with the rest. It is a mis-
fortune that their individualism is in
excelsis. The husband and the wife
are one unit and they ought to protect:
the old " people. Our joint family
system was brought about by ocur

ancients many years ago and that is-
a natural unit and there the father,
mother. the son and grandson all of
them go toeether. I =ay that this is
a happy unit where unemployment:-
never existed. People who talk of

socialism and communism pay lp

sympathy and I say that this tendency
is the germ of Socialism. The hus-
band in a particular family works for -
the maintenance of his own children
on the one side and for the main-
tenance of the older people on the-
other side.

In Madras after this marriage--
divorce law was passed 38 applica-
tions were filed. (Interruption) Boys:
alone can marry and no girl cam
marry a boy. Out of these 38 applica—
tions for divorce. 30 aoplications were-
filed only by the husbands.

The Deputy Minister of Food and™
Agriculture (Shri Thirumala Rao)::
Are they from the middle-class?

Shri M. A. Ayyangar: Most of them-
were from middle-classes. most of
them were educated men. unfortu-
nately in western style. As I said, the-
majority of the petitions were from
husbands. I think there was only one-
case where a woman was said to be-
sterile. I would bring that under this:
Code. One other case was the hus-—
band. an educated lawyer and he is-
employed in Bombay. He gets Rs. 100
as salary. The girl is employed some--
where as a Doctor getting Rs. 400.
The girl wants the husband and
the husband wants the wife. The only-
pull was that the wife wants the hus—
band to come and live with her and
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the husband wants the wife to come
and live with him. After -marriage
this trouble has been going on bet-
ween the husband and wife for three
years. The husband said : “How long
am I to be. without her company™
and the Court found that it was a
case of desertion by the girl and they
dissolved this marriage. I ask all my
sisters here present and others ouf-
side in a widow re-marriage after the
husband’s death nobody knows
whether the man has not touched the
woman before her re-marriage. Even
after this the widow-remarriage has
not progressed considerably. (Inter-
ruption). My friend says that what I
say is a lecture. What my friend says
is all truth. The Widow Re-marriage
Act was passed long ago but still it
requires a lot of persuasion.

There was an hon. Member of the

Assembly—he was a Member from
Bengal—and he brought a single
clause Bill which stated that no
widower shall marry a spinster. His
idea was that a widower may marry
at least some widows and when some
of our friends pooh-poohed the idea.
he withdrew the Bill and said that he
committed a mistake. When once a
man has learnt that a woman has
been divorced, would that woman be
touched as a wife and married again
as a wife? I do not want the society
to be disrupted in that manner to suit
the few conveniences here and there
of some individuals. There are diffi-
culties but the other difficulty is far
more appalling than this difficulty.

T was told this morning that some
delegation is coming from Pakistan
for the purpose of recovering abducted
women. Have you ever heard of an
‘abducted man’? Nature has so made
us that without the husband and the
wife. there is no unity in this world.
Even among the Patagonians the
wife is as tall as the husband. In any
other community the male is taller
than the woman. Is it good if I talk
like a woman with a squealish voice
and a woman goes on talking like a
man. Therefore I must be a man and
A woman must be a woman. I see I
am evoking laughter of my friends
but I feel that God has made the best
arrangement by creating a  happy
family in which the parents will be
protected, the minor children will be
protected. The affection is not as a
result of wealth. Love and affection
must flow of its own and it does not
depend upon money at all. Most of
us are poor and we marry ahd get a
son and in our old age he takes charge
of the management of the household
and we feel that since we hovk dis-
charged the responsibility to the aged
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parents, similarly he will maintain us
in our old age. Sanction has the
mighty force. That old law has much
greater sanction than any other law
which has prevailed so far for the
last 3.000 years.

When I become a Member of Parlia-
ment you do not allow me to sit here
unless I take the oath of allegiance,
but so far as this marriage is con-
cerned, I ask you all, are you to dis-
place these old customs such as taking
hold of a woman, taking her hand and
placing her feet upon straw and say-
ing that “our hearts are placed to-
gether like the Ganges and Jamuna”?
This is not such a drab affair. Is it
for the purpose of conjugal facility
that a man is marrying and a woman
is marrying? Our ancient scriptures
enjoined it for the purpose of a happy -
married life and for the purpose of a
good progeny. It is not open to me
to leave a legacy of blind, lame and
dumb children to the rest of the com-
munity and ask them to take charge
of them. Even among race-horses we
talk of pedigree and for humanity
alone any man can marry any woman
and still expect the children to be
perfect angels. The new marriage
that is proposed will be like tying a
race-horse to a lame donkey.

Jayaswal an able commentator of
Hindu law said that our ancients had
big herds of cattle and they were
also anxious to have first-class pro-
geny so that they may take charge of
the rest of the community. That is an
hgnoured practice of our country.
Hltler also wanted a good progeny for
his country. Even Mussolini got a

number of marriages celebrated in his
country.

We say in our Sastras: “Aputrasya
gathirnasthi”; “Pyun Naﬂ" ‘,y
smath thrayathe pitharam suthah”,
That is, the son saves the father from
the Naraka called puth. It is that
sanction that has produced a lot of
children in our country. Otherwise,
We would have had to give a hundred
pounds to every mother to get child-
ren. Are we to pooh-pooh this cul-
ture? What makes me say all this is
that it is unfortunate that the Chair-
man of the Rau Committee is a gentle-
man _who did not marry according to
the Hindu law. Many of the Mem-
bers' of the Select Committee were not
married according to the Hindu Law;
some were bechelors who did not
marry at all.

Shri Kesava Rao (Madras): Who
says that they were not married?
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Mr. Speaker: Order. order. I think
we are having this discussion a little
beyond scope.

Shri M. A. Ayyangar: I will come
hin the scope of the Bill.

Mr. Speaker: He has already taken
more than 35 minutes; I am afraid it
is rather too long. He may be short
and to the point.

Shri M. A. Ayyangar: I am only re-
ferring......

. Shri Thirumala Rao: The reference
is too personal with regard to the per-
sonnel of the Committee.

Shri M. A. Ayyangar: After all, let
it not be said outside that that is qua-
lity opinion: it is only a question of
personal ovinion. I am as much
aggrieved about this. Am I to bow down
when it is said of the Smritikartas
that they had absolutely no business
to go on changing the smiritis? What
else are we doing? We are passing a
law in the morning; we are amending
it in the afternoon. The smritikartas
wanted to change the smritis accord-
ing to the changed -circumstances.
They are tabooed as archaic persons.
If they have changed, they are equally
condemned for having changed. Why
are there so many smiritis? Each is
addressed to particular branch of law.
My point is this. The reverence that is
due in a change of law of this magni-
tude is not there. We are looking at
the question from a different voint of
view. I submit that by means of this
legislation Hindu society is cut verti-
cally, horizontally, diagonally, into
bits and bits. You say, let a man say,
“I do not belong to Hinduism”. Even
the wording “professing the Hindu
religion” is obnoxious. Why do you call
‘yourself a Hindu? What. is there in

Hinduism? There are certain things;"

there is the doctrine of Karma which
even the Buddha and the Jaina believ-

. The Vedas are not peculiar to
me. I believe in the hoary antiquity
of the Vedas as an inspired document.
Do not the Muslims believe that there
is a Veda. Even the Sikhs who be-
long to a reformist religion. worship
a Book. Why should I be ashamed of
my Vedas and of calling myself a
Hindu? Whether I am a Brahmo
samajin, or Arya samajin or a Vaish-
mav, if I do not believe in the Vedas,
I am not a Hindu.

Unfortunately. in this country, re-
ligion has entered into politics also.
Tt is said that on -account of these
vicissitudes of castes and creeds, so
many Muslims became converts. ;
ask. was there not one religion in
China, Buddhism; was there not one
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religion in Indonesia, Buddhism?
Where is Buddhism in Indonesia to-
day: Where is Buddhism in Malaya?
Were not a number of people convert-
ed to Islam in China? Again and
again, wherever there is any difficulty
you attack Hinduism and say that it
is this ancient system that is respon-
sible for all this. I say, the remedy
is elsewhere. Apart from its disad-
vantages, it is the Hindu system of
marriage and not allowing a divorce,
of property not being dissipated by
division amongst daughters also, who
have no responsibility to maintain the
family, etc., that has been the source
of strength to the people. I would
ask a simple question. If the dau-
ghter gets married, do you ask me
to live with my son or my son-in-law?
It is said: “Jamatha dasamo grahah”,
the son-in-law is the tenth planet. I
must be supported by somebody in
my old age. Why not live with the
son instead of the son-in-law? What
happens if you give a share to the
daughter? Of course, she will say,
“come and live with me”. But, my
fate will be that of King Lear. I am
appealing to all mothers and sisters to
anxiously and seriously consider the
situation. Let them not be under the
impression that I have not consulted
my partner at home. We have deli-
berated for a long time.

In these circumstances. I say, let us
go slowly. Whoever wants to have
liberal views, let him have his own
way of life. Incidentally, I may say
that sati is opposed to morality; that
was rightly put down. You say this
is an enabling provision. Why don’t
you say that a brother may marry a
sister? That would also be an enab-
ling provision. Up to certain limits
we can go; beyond limits, we ought
not to go. We should not allow in-
cest. The question is whether the
marriage should be beyond three deg-
rees or seven degrees. I have also
read some books on genetics. New
things are being discovered. They
say there are three kinds of blood and
that one does not agree with another.
I have also read astrology in the old
school. They say that before marriage
you must consult the Rajju, Sarpa,
and Gana agreement. This Gann
seems to have been discovered by the
westerners. The late Dr. Rabindra-
nath Tagore was a great poet; but
we recognised him as a great poet
only after the westerners re-
cognised him. Similarly we want
somebody from the west to come and
say that marriages should be only of
a particular order and that the points
in the old smiritis are very good. I am
a conservative in the sense that I do
not want to leap before I know that
the other ground is steady and strong.
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I ‘would only urge upon this House
to stick on to whatever has endured
you for such a long time.

Before I finish, I would like to re-
fer to one other aspect of the ques-
tion, that is the Marumakkattayam
law. They are all intellectuals; prac-
tically in the Secretariat, every Sec-
retary is a Menon, coming from Mala-
bar. I am proud of them. They have
got a different way of life. Ask them
if they are more happy. Why don’t
you impose this law on them also?
Take the Aliyasanthana Law. You
may think that it is opposed to all na-
ture, where a man visits his wife and
the wife remains in her house, where
the children are maintained by the
mother and her brother, not by him-
self. To you it may appear strange.
Natural affection is different. Would
I embrace my sister’s sons with more
affection. then my own? Well, that
is their law and we are allowing them
to continue under this law. ut,
when my hon. friend Pandit Thakur
Das Bhargava says that there are
certain customs in the Punjab, you
say that they should be thrown over-
board because my hon. friend is not
so vociferous. After all, it is a wrong
principle of jurisprudence. Law does
not go in advance of custom. It is a
human institution. It is something
like saying that grammar docs not go
in advance of language. A child
learns to speak first and then comes
in grammar. It is a wrong principle
of jurisprudence to say that custom
1s a wrong thing. It is said that a
custom; to have the validity of a cus-
tom, must be ancient, must be moral,
must be definite, etc. These are prin-
ciples under which customs will be
recognised in courts of law. I say it
is wrong to say that, notwithstanding
the validity of any established practice,
we abrogate that because we have come
to a different conclusion. What right
have you to say so? It is not that I am
questioning the competence of this
Parliament to go into this matter. I
am only saying to my hon. friend, let
him not force this law on the com-
munity. It may become a dead letter.
Let the people come forward and ask
for these reforms. I would like to
have statistics as to how many per-
sons have married under the Civil
Marriages Act. We may call the people
ignorant; after all, time will judge
whether they are ignorant. Therefore,
1 would appeal to hon. Members not
to jump before you are sure of the
4p.u ground. Let us have piece-meal

* ¥ legislations. We had the Widow
Re-marriage Act. We had the Act to
give women the power to inherit pro-
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perty. We had the Act, to restrain child-
marriages and so on. Therefore, I
say, let us wait and see. Let us go
slow. Nothing will be lost thereby.
Nothing will be lost because we do not
allow divorce. Allow it to those who
want a divorce. Let those who have
solemnised their marriages under the
civil authority, to jointly make a
declaration that they will be governed
by the Civil Marriage Act. If there is a
volume of opinion against a measure,
let us try to change that volume of
opinion. Let hon. Members consider
the question coolly and deliberately.
Let us not displace the existing system
merely because something is novel or
strange so that you may go with the
rest of the universe. We understand
what is meant by Christianity. Ger-
many is a Christian country, but were
there no fightings in Germany? Do
not Christians fight with each other?
How can we say that because of castes
and creeds in our country the nation
went down to the Greeks? Why give
a platform and a point to every other
man to abuse us? We have progressed,
and progressed considerably. In
Switzerland. they say no woman has
a.vote. Then why not our women go
there and ask them to demand votes?
There is no use giving a lurid picture
of our society and of our women. Our
women have produced Sitas and
Savitris. They followed their hus-
bands. Perhaps we have now to follow
our wives. Let them write our
Puranas and say that men should
follow their wives, if that would bring
domestic peace. To-day we are hus-
band and wife. To-morrow I go to a
cinema and see a woman well made
up with powdered face and all that.
Am I to come home and beat my wife,
just because she is not as pretty as
the one I saw in the picture? And the
next day, am I to apply for a divorce?
No. Woman is the weaker sex. Per-
haps they may quarrel with me for
saying so. But you cannot get rid of
these institutions unless you pray to
God to have only women in the world
or only men. These institutions are
very necessary. They are necessary
for the proper balancing of domestic
life. They are necessary in the interest
of economy, in the interest of soli-
darity and in the interest of avoiding
unemployment and in so many other
interests. If the husband dies, there
is the brother-in-law to take care of
the widow. We have also the main-
tenance laws to give at least a tem-
poraty strength to the widow. to stand
by herself. I am' only opposing those
ladies who want to take away a chunk
of their father's property and leave
the husband alone. May God save us
from them and from having an army
of unmarried women.
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Shri T. N. Singh (Uttar Pradesh):
Sir, I have an amendment in my
name.

Mr. Speaker: All those who have
tabled amendments and others also
will get a chance.

Shri Raj Bahadur: I have listeneds
VYery patiently to the speeches of the
hon. Members who have spoken before
me., although I raised certain perti-
nent questions for them to throw
light upon. I find myself in complete
agreement with the provisions of this
Bill. And my support is based not on
any misplaced enthusiasm or the rash-
ness of youth. but because I feel that
this measure is necessary because of
the exigencies of the moment and the
situation created by the attainment of
independence by our country. I feel
that unless we have a measure of this
kind and keep pace with the times, we
are bound to fail.

It is wellknown that perhaps during
the last three years no other Bill or
legislative measure has provoked so
much coatroversy as the Hindu Code
Bill. and passion. prejudice. sentiment
and superstition have all come in to
cioud our judgments. It is a little
difficult in an  atmosphere so sur-
charged with superstition and suspi-
cion for the country and also for this
House to come to a balanced conclu-
sion. a balanced judgment on the
merits and demerits of the Bill.

_The critics of the measure can be
divided into three categories. First of
all there are the people who like the
hon. Deputy-Speaker genuinely and
sincerely feel that we are definitely
marching ahead of the time and the
adoption of a measure of this kind
would do us harm, that it would harm
Hindu society which would be irrepar-
able. Then there are others who day
in and day out criticise those who are
responsible for this measure, and to
them what matters is not what is
being said. but who says it. These
people have clouded the judgments of
the masses also. It is wellknown that
our masses are ignorant and they are
tossed violently between these two
extremes. It is also wellknown that
when a country attains independence,
there is a natural desire felt by the
people to have uniform laws and to
codify their existing laws. This has
synchronised with national awakening.
This is not the first time that such a
desire has been expressed by the
Indian people. through their represen-
tatives in the Legislature. As early as
1921 there was a resolution to that
effect by a Member from the Central
Provinces. Shri K. J. Bagde and
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Sir Tej Bahadur Sapru was the then
Law Member. The resolution was to-
the effect that all the various branches
of the Hindu Law as then existing
should be properly codified. From
time to time this question was also:
raised in the Central Legislature and’
I find that as eminent a person as
Shri Ganganath Jha has put a ques-
tion on the floor of the House asking
when the codification of Hindu Law
would take place. We may note that
that was also a period of national
awakening and this desire to codify
the law was being voiced at that time.

The opinion has been expressed
that this Code should be made appli--
cable to non-Hindus also, to Chris-
tians and Muslims and others also thrat
there should be a common Civil Code.
Articles in the Constitution have been
referred to and it has been said that
this Code violates some of those
articles. But I am sure when the
Civil Code comes up for considera>
tion. these very same Dersons woplgl
come forward to say that this Cx'vﬂ
Code violates article 44 which
guarantees the liberty of thought or
religion. That will be the ongctwn
raised. of that I have no doubt in my
mind. The demand for a Civil Code.
seemns to be bogus and without any
meaning.

If we apply our minds to the pre-
sent condition of Hindu society we
will find that there are various
differences and divisions in various
matters, in the matter of marriage, of
adoption. of succession and so on. It
is impossible for the country to make
any Pprogress unless there is some
codification of these various laws. So
far as other sections of society are:
concerned they have this in some:
measure. For instance Christian and
Muslim women have some rights and
privileges which are sought to be
given to Hindu women by this Code.
Christian and Muslim women are now
entitled in some measure to the right
of inheritance. In the case of Muslim
women, divorce is also obtainable to

them.
An Hon. Member : No.

Shri Tyagi: It is not a right but &
liability.

hri Bahadur : You 1mnay call it
a 1siabilil§;’but 1 would request you to
apply your mind to the provisions of
the Bill. There are many instances.

‘where a Hindu has deserted his wife-

for more than five years. Hindus have:
changed their religion and there are:
instances where Hindus keep other
women while their first spouse is
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living. In such cases of immorality
will you not come out with your gal-
lantry or chivalry and allow divorce
to such miserable Hindu sisters? The
right has been given to a Hindu male
to marry four or five times. If the
sanctity of marriage is there it shouid
for both man and woman. If a
woman is expected to be pure, chasie
and faithful to the husband, is it not
~for the man also to bind himself by
‘the same obligation? Why should it
be one-sided. If we say that man is
God’s favourite creature, it will not
help our society or country in any
way.

Let us look at it from another angle.
In the present state of the world when-
-ever there is a threat to the frontiers
of a country and there is a war, it is
‘not fought on the old lines. It is a
‘total war. In the last great war while
British men went to the trenches and
the firing line British women folk ap-
plied themselves to the various tasks
of national responsibility. For ex-
ample, they ran railways, worked on
the buses and in munition factories.
Unfortunately it is a fact that we re-
gard woman as a liability, as some-
thing which is below ourselves. The
tommon man’s conception of a woman
is that she is like the shoes on our
feet. If they are torn we can throw
them away and take a new pair.

An Hon. Member: Is that the con-
<ception in Rajasthan?

Shri Raj Bahadur: That is so not
-only in Rajasthan but in most of our
rural areas. It is so in high families
also. It is time that we realise the
bitter truth. It is time that we recog-
‘nise it if we want to shoulder the res-
ponsibilities that have devolved upon
‘us as a result of our independence. It
“we want to make our home and this
country Bharat Varsh secure we should
have to see that our women folk are
brought on a par with man. It is not
‘Westernism or Modernism but the exi-
gencies of the moment that require
it. You cannot face all the threats to
your security as a nation unless you
radically change our attitude towards
the women of our country. It is im-
possible to_go ahead with the task of
‘reorganisation of our country unless
and until our women get the same
status as man in our society and it is
a patent fact that today that status is
not granted to them. Unless and until
the law that is there is codified and
brought within the reach of the com-
mon man it will be impossible for our
people to be unified.

May I in this connection refer in
bassing to the difficulties that we are
experiencing today?,Our law has been
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what the British Judges in the Privy
Council have interpreted till now. It
is a’well known fact that conficting
judgments exist on the same .points.
For example you can cite many con-
tradictory rulings on either side. Apart
from that the law as it exists today
is only within the reach cof experts,
Jawyers or judges and the common

-~ man does not know what the law is.

Is it not good that by codifying the
law and making it more rational by
modifying it to the extent desirable
we may make the law within easy
reach of the people? Otherwise our
progress towards unification and soli-
darity will be impossible.

The question before us is not whether
we should codify. Even the bitterest
opponents of codificatfon have veered
round to the opinion that codification
is necessary. How far should we
codify it is the question. There are
only three or four points which have
aroused bitter controversy...

An Hon. Member: This is not a
general discussion.

Shri Raj Bahadur: It is a discussion
on the points hon. Members have made
that the whole Code should be made
applicable to the entire nation.

Bitter controversy has raged firstly
about divorce and marriage laws and
secondly about inheritance. I will con-
fine myself to these two important
points. I would say that the provi-
sions nf the Bill and the latest amend-
ments proposed by the hon. Law
Minister may be modified to a certain
extent, if we find that we cannnt go
whole hog. But so far as the basic
principle of divorce is concerned we
shall have to recognise it.

I might give you an example. If a
man happens to convert himself to
Islam or any other religion at the
present time his wife and children are
also compelled to do so. Is it not
necessary that at least in such cases
our women folk should be allowed to
remain within the Hindu fold?> Can
anybody object in principle to divorce
being allowed in such cases?

€5 far as inheritance is concerned I
am not in favour of allowing the
daughter any share after her marriage
in the father’s property. But if she is
unmarried she must be allowed the
same share as her brother. That is
an amendment which would meet the
viewpoint of my learned friend Pandit
Thakur Das Bhargava.

In conclusion I would say that so
far as the opposition to the Bill is
concerned it has been made out of
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certain political considerations also.

The elections are looming large on the -

horizon and people consider any stick
good enough to beat the Congress with.
People outside the Congress are trying
to whip up passion against the measure
just because the elections are coming.
They want to use it as a weapon in
the election fight. It is therefore meet
and proper that we should consider
each provision of the Bill as coolly as
possible, thrash out every issue thread-
bare, so that people may be able to
see the Code in the proper light with-
out the mist that now surrounds it.
It is obvious that when we come to the
clause by clause discussion most of
the superstitions and suspicions will
be removed and controversial matters
may be settled by mutual agreement
and nothing will be there which will
offend public conscience and public
morality.

With these words, Sir, I oppose the
a{'nendments moved and support the
clause.

[MR. DEPUTY-SPEAKER in the Chair.]

a5 Mfa=w W g9 ¥ w®S A
7 g FEAT A § R ast sreer
gram afz . .

[Seth Govind Das (Madhya Pra-
desh): First of all I want to say that
it would have been very good if...]

Shri Hussain Imam (Bihar): On a
point of information, Sir. Will the hon.
Minister of Works, Production and
Supply, who is now here, tell the House
about the tragedy of the Delhi clock
tower? The Delhi clock tower has
fallen.

Some Hon. Members: This is not
the time.

9 Wfex w7 wmw &

AX AT H7 GFT & AT F @7
F & af & awar

[Seth Govind Das: You can ask that

iatf;er the speech, not in the middle of

Mr. Depnty-Speaker: It is possible
some hon, Members are anxlous to
know what has happened. If the hon.
Minister has any statement to make he
may do so after Seth Govind Das con-
cludes his speech and we shall have
.an opportunity of having more infor-
mation about the tragedy.

The Minister of Works, Production
and Supply (Shri Gadgil): I have learnt
about it only an hour ago. Secondly,
1 am not administratively responsible
for what has happened in Delhi. The
property known as the clock tower is
managed by the Delhi Administration
and probably by the Delhi Municipal
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Committee. But if it is the desire of
the House that it should know some
facts I shall try to contact the proper
authority and at about five I may be
able to give some information.

Mr. Deputy-Speaker : Yes. The hon.
Member may continue his speech.

43 Mfe= Im:  gafa o, @
g @ fr T s @A afy
A SR o sw fadas @ %@
gaY qUI g Iefeqa T v | 97
1T o § FZAT § AV qg T AT I
fF & felt qolY SRR H DT
T E WA R AT A AR AT
q ar gary wifed A o wRr d
IqF AR Ao AT 1 TR
gF gard wfaa @R aret &
graey g, 3qifs & dier @1 §&d W
T @A g, W gfF s awrar.
WiIdg gesfa o s &, gt
sRefmi s Rfaw & o 7
T 1 Ak OF A o A FEar
A WU N @A F@ wEar
g gufawa ¥ fod 1 afe oF @fv o5
o St @ A g el qEd AW
Fg g ov favg & o gw @
 aferd ) Afewm gm
il fgre Wi dwfy § aar o
A3 T @1 & 1 9 I O ) AT
g 5 ‘Fo N ot 1 aw qw9w F
afd ghar § @Y I ¥ FER 94
AW ofadT dar &1 & @ aw A
ft arar § fF gF gET R qraErEar
§ A gaR g FEAT ¥ g i
g Tfgd | AR 99 gEA F7
& 91 TS T g T F Gl 9w F
foaeg oo fFar a1 1 S WwEw
3T F & 4T F gAGF A AR T
% 9w gmaEr WY e §
fxacwz faamarR 7 fqaar famg &
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e § FTA GO B AT FAY o
AR 3w F1 WY Tg afew G0 g
. W T[T ® G%7H J qg7 9g9 Fa
TAT | F W A F AWATE A
FAT § 9% fag w1 fRw aga ©
TFE g § AR g S® gl A
F AR FET 7 [T g aF
T.ER F oSaE fem ) o@ &
W@ w1 A g e g afead )
W oAm@ § wwAr A eyfad
F wo o A 9w wfEgd 1 Ak
X gue AR & fod W g
FHAA T AEAWHAT § | WA T
am Ah wwE § @ W o) Fe
TR AAMST 7 FE L I T
@R w1 wEE <ear feigl 9 ag
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afz ag 4T FA GATET 9 B
frar ST 1 qEEE W S & A
WR 73 g T 4@ § IR
FA Q fet § emv w1 wwar
g 1 9 7= 9@ § afg qEr A
IY U F FRT W FIEAT AT
FFIT 1 9T A9 w9 ¥ faeg
79 @A 9@ F UF IAQNaE-
O W @E A @R A Sy
[ W ER A S - o
91| fR g faww § e wgr
™ g, 98 9y Aifes afawrd F
qft=gz ¥ 7 ), 9% g WE 9%
=g ¥ 2

“The State shall endeavour to
secure for the citizens a uniform

civil code throughout the terriy
torry of India.”

gak faum & =g W@
wee TRl § fed 7% Eiag Wy
FHA TR AFA W g fE
ST W@ & T AT & wfaws Smar
g1 T4 FuAe AR wnfase & gy
aga gift gf 1T F amm
eaq A9 faara FAEr 9 faame
¥ o A 9geT amifes fadas
Wl gAR AR AT @RI

gfas fadas @ @ ¥y aat
w1 ofgd AT qifgd ar 9K g
st aEt e et owm oaw
9 afs ag FA @ e ¥ foq
T@r T At | g fadaw Ay £y
qrEil w1 gt am g ¥ aR
N @ A oFH AEF & I WY
3 @ oF @ FAA AT
D gy § s @Y gETet ) S
Qi N ANwaaw g fagaw w7
e #x ® § %)@ W@ 1 faiw
i g w6
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TF 19 @ F 99 A AR
g Tga @< § | @ faduw A
aga @@= @@ N 1 7 @
Fgm f5 w=Et aw z@ 7 afaw
£ R fa aml 9x gawg & aFar
gagad @ & FW S W
fados 7 9 qw @@ & fa@ &1
fa% agi ox fFar T w9 § &
qF A T ¥ GG AT E

T 3z ag & f arfeal #1 awfa
# suufuer faar o | s aw
| g sigr f AR oy wrnd T @8
MAwgL W a9 § 97 F fogasr
ez &, fr gw A Al framd w3
1 uifer qued &1 F ST T
rgan § 5 7g 6 & Fgraw § frard
feod ) @ s  sfaT § ¥
A R @H A 1 gwm A
Fr @Y § AR T TWaAW F I
o & fr ewfa = aifal @ sfese
T @A ® o oaen et w%
afl #1 s fo=foar & § 97 @1 &
# FH TQ Y FINA ¢ | T WA
FEg N AR Y AR FW A |
FAMIN IR IFIT I TFR
F47 5 % ol gred) forg 1 aee
I ¥ G &7 T @A F FII0 147 § T
ag nf@i dd gAt A A e o gt
¥ qrg g gwfa 9 @ mfal |
geafa ¥ suUfewr & g5 @ Tifed
WA AFTAAT A 7O T
g 1z & f5 S A sgufesr e
e o fad, I o oFm frraw
gtfa & afeFc f® ar o @R
1 weafa & afae @3 )

,M:’u-ﬁ-.“"-_-ﬁ du

- 2 e o bRl i 8
& Wi @ @ g [T A
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T § | I guik gy faag agfy 4
Efcartrafr ¥ & ot 31 ow
aug Q| W a1 97 gAr A g aafa
T N | wEERa & IgEAE AR
I A1 71 § fom ¥ we Aww
grar d fr oF Qar wwa a1 9w faere
T gar a1 | fET o qEr wwa
S AT T F1 Tnean g€ 9« 5 ofd
ot FUX FA@T AT AT S g
A M I 7§ A awfa @y
oY 39 #T grif oz IafasT T a1
7g ya1 Y N g wEl 9T, 99
qreEr 7 § | AT oF gar g e
v fig Y A < g 1 o g
sfasia gwrer Gar @ § 5 faw d
frq g & g e A & AR Q¥ w
¥ w1 faan #Y awfa § squfwrR
g Fgi o sfea g ag faarara
fawa g | & 7 wgm g g fr ot
T A F awfa § saufew w1
T § I IOAleER SwE
wfgd | g @ o g e
frfmw fag 7 gan & & fear &
wH AR g &1 fEg @
A IFATF wH
wWFam s IR NaE§ /&
# Aerie g1 g%aT § | JETaF 4 fadaw
waET f@ANIAT N TEL F
A faw faw 11 &1 e fear
TR | FER XE A I A g
N qrad s g e d F it
A ¥ w, I qwor v AT A
fadas F amm ) W@ @R ORAT
TART THZ FOZ @G wHE ¥
aamfy @ IFR qE FEr 9 fF Ay
friTs xw gwy A Sofeuy far o
<7 37 ¥ AAFER R ag  Jofeaa
7 fear srn A ws3T T dfer
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srer g fadas ot R 9@ T §
TR ag quE > fear smar § @
H INF AT FAE I | WS
e W & §we g & A
F FIE qEA AT AT TN 77 AR
¥ @ ug wwa g 5 oaNE w8
M gs i e g fafk 3
fadus g #< fear mar AR S Y
g A {5 Fidw 7 98 fadas W
< feur € @Y FEW T AT | FR
FHg AT S § A9 § 5 Fuw
N IR @RI g g A A
guaar § f& a9 31 gr ol §
SedT @ T A1 F=h Ar| € ) A W
TATET FET TS § ARG A AT
Fgfee AFQ@E 97 § AT AN
g1 9@ §1 3 WR &Y % W
Fwg £ {99 339 ¥ Tge @I
qEtd A ST § 1 & 3 A A
TR A I IT e
¥ fou @er gonm 91 A} a7 Fgr TATAT
fF &gl HAg A Fgr PR, IR
THE e A FY AR F R KA
Far fF AR fada & 1€ o @ar A
P s AR & M 7
#13 faw ars @z (Council of State)
¥ fou & w91 gom X 99 AW s
ag w1 wa 5w w19 few e @
¥ e FHG qE B oA@ A | A
HqrE oY graT ATé A} ax gty e
AR fagg @8 §T W I§ W Y
qR i ararg @z Ay @ Fieg
FNE @At gf A% dew A
AMar fF TR g W IFR T
uF fq99F q@ F I a1 @ FH@
Yo gwm & f5 @@ gR A @R
g fod g7 Tl ¥ W@ #
wat § e afe g v fadaw
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F g d g AR afg g Far g
TR A FTag v & @ 9w
AT =Wfed @ gw Tl ¥ e AN
WOE A F g T9d I@ ENT |
af g W O A T ARy ar
a7 | ) afk @ W EE
¥ S OEA @y ar g
X FE I@ TG G gFAr | AR
AT ¥ AT Y A I
T FE R T W A oF
I Fg 31 AR A W ENH 9
T8 fFar o At ag 3G fr g
F gug I Fgr 9@ fFoaw g
q FEgardl # A faar @ ag
T e F& S A 3@ faw 9F
Fag &1 39 gA9 @ AR F 9%
T} waE fax @Y wrdn v fae
FT &S gH FAT AT G FT FFA
@ g wAEl § AT FT AT
qE FET A TP T RN ¥
faair @FR 37 fA9as §  gFg
¥ far A s g 1 g® v fa=e
FET § 98 39 fa99F 1 3 X F@T
g1 aEy § WA WA S ¥
fot &l a@ FFm N F T
g N frog@ fagas § @ W
§ TF TEE g A GEU qAwr
FHR | G0 GUR F1 F% "t
T AR AN E | § oA g
W gug | v s qffeafa @
39 F1 WA U IW TR AT AT
qEl #Y @ 9 ¥ fawre fear s
Fifs frg 9F< #Y IA T9 wWA
o1 1§ ag Ifuw AH_ &1 WA
A Frgg F7 @ IR AR
¥ THH Ft o W § foar
W § W ) Al § aga W% w<
@ § W F argan § 5w wof
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St AT IW FIT FN FYT FT oG <@
g F1F qg wgar g fF z@ A
AFT TF THF T a9 § 98 e
FeIRTN g Mga 8 f5
for oz g o waag A E
¥R 39 AREl # 8w 9w
F & | foent WA oA
faarz 7 &, o9 & grew & 3w MW
FARGA D WEFTRNgWaET
ST A g g I  faw F anfesr
e 9X @W dgi @R afy
I9 GHY gH I ATIREF qUS 6 59 q
foat g gER A oF & I N
sMT AIfgd @ ST 9TOE # W
fadas & @xias fadus F &7 A or
aFY § AR IF I FT qFA & | I
q [ A g e ) weE
THF g T A9 F g
St e fmg § o7 ¥ gw @
T ST |

% @ AR NN IF | 98 72

& a1 R forx S T wgT S F

Far 58 fadus £ S0 9 S
S A fomr I8 | WwT F1 e
AR FEA F g AT A1fed q< IaF
A g SFwa W G FET Tl
Y qg FTAT TET I F T A Qon
fFen @ W ang waEE & W
SE FE ¥ IAA T T IS I
A T FN W EFFR FW
N @ W A § e A ¥ ag s
g Twwm W g fe
w fadas &1 o g T
(W SreST A1) HgE AA A o g
fFem o faam & s o= #<
T fadas At swew wF ST A Far
O FNT AT AT E T F ¥
et & s AR anm ¥ fo
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| A ¥ A1 I W M aAm
NI FAT AT | 36 F AT g9 38
am #t g 71 5 oag fadas
TARET @NT 9T oP T fear 9@ |
N WA TN TR A ag S
frar 9 1 a1 T wwg S ofdfaafy
§ SO W@ guew @ fawEw A
femz ger arEt #) &te § ok '
TF THFC FT AHAST § IG 1 S F
foet T gragi R oF AT ¥ =T
TR § IV T F FAA 5L |

(English translation of the above
speech)

Seth Govind Das: Sir, I was submit-
ting that it would have been very good
if the hon. Minister had not introduced
this Bill at the present time. When
I say this, it should not be inferred.
that I want to stick to the old customs
or want to follow all that is given in
our Smrities and Vedas. I have some
knowledge of Sanskrit and I love my
Indian culture. therefore, as far as
Smrities and Vedas are concerned,
they are not of the same opinion on
every subject. If one Veda or Smriti
says one thing regarding a particular-
subject another Veda or Smriti says
another thing regarding the same. We-
have always been lover of knowledge.
Knowledge has always been given first
place in our history and culture. We-
have admitted the fact that Kala
bheden dharma bhedah i.e. Religion
changes according to times. I admit
that we need reforms and reforms
should also be brought about through
legislations. I remember the days
when Raja Ram Mohan Ray pleaded
the case for the abolition of Sati. Even
in those days there were people in the-
country who were in favour of Sati
custom. I also remember those days
when Iswarchandra Vidhyasagar
advocated the cause of widow re-
marriage and it was strongly opposed.
Enough has been said regarding Sharda
Act. T admit that child marriages have-
been prevented to a large extent due
to the Sharda Act and to a greater ex--
tent this Sharda Act has tried to put an
end to this bad custom of ours. There--
fore, I admit that we have always been
rational in our outlook. We should
not follow the Vedas and Smrities
blindly and we need laws to reform
our society. But 1 could not under--
stand one thing which our Minister
said yesterday. He laughed at those
persons who suggested that this Bilt
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[Seth Govind Das]
should be made applicable to the entire
society as a whole. If we want to get
our different societies knit in such a
way, if we want to create such a
soclety where there should be no class
or caste distinction or so wuch differ-
.ence as at present, then I submit that
we need such a law which may be
applicable to the entire society without
any distinction. Yesterday, the hon.
Minister made certain observations
which in my opinion do not befit him,
it is just possible that I may be wrong.
I thought that he became somewhat
irritated and lost his temper or he
felt that we were putting obstruction
in the passage of the Bill. But this is
not the thing. This is the opinion of
the most of the people, and I am one
of them, that it would have been far
better had this law been made appli-
cable to the entire society without
distinction. According to the hon.
Minister, it will be a matter of great
pleasure if such a Bill could be intro-
duced within two days. It will be very
good if this Bill could be got passed
within half an hour. It was not a
good thing for our hon. Minister, hold-
ing such a responsible post, to laugh
at those people who hold different
opinions than what he holds. It has
been clearly stated in our Constitulion,
it may not be in_the chapter relating
1o fundamental rights but it is in the
preamble chapter:

“That State shall endeavour to
secure for the citizens a uniform
civil code throughout the territory
of India.”

1t has been clearly stated in our Cons-
titution. The Bill which has been
presented before us today is opposed
to this clause. We have suffered a lot
as a result of this class and caste dis-
tinctions. After attaining indepen-
«dence, we framed our constitution and
this is the first social Bill which has
been presented before us after the
passing of the Constitution. We
should have incorporated some of the
ideals in this social Bill and that could
have been casily done, if only this
was to be applied to the entire society.
If some clauses of this Bill are deleted
-and the good ones selected then a bill
could be prepared which could be ap-
plied to the entire society as a whole.
Then, the people who are opposing this
Bill today would not have done so.

There is one thing more and which
is quite apparent. There are many
good things in this Bill as well. I
would rather say that it abounds in
£good things and the points of disagree-
ment are very few. There is one im-
portant point in the fundamental
things. which have been laid down in
this Bill. One of the disputed points
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is that women should also be given the
right of succession to property. It is
easy to say a thing as my friend Shri
Syamanandan Sahaya has done, T hold
him in great esteem, by declaring that
we already treat women as masters
of our household. I would like to tell
him that that is akin to the maxim
“the safe is yours but let the keys re-
main with me.” We have seen and are
aware of the consequences resulting
from non-existence of the rights of
women to property. We know of the
lives that many women had to lead.
Will Shri Syamanandan Sahaya or
those who are of his opinion deny the
fact that many a chaste and respectable
women belonging to wealthy families
had to lose their prestige and status
on account of having been left without
property? As far as I am concernea,
1 have, therefore, no difference of
opinion about women’s right of succes-
sion to property. The question is
whether they should obtain share in
the father’s property or in the father-
in-law’s.

Giani G. S. Musafir (Punjab): There
is no objection to father-in-law's.

Seth Govind Das: So this is a big
question. Today our system of mar-
riage is such that the woman goes to
her husband’s place. There was also
a time when there existed no system
of marriage in the society. The story
of Uddalak and Shwetketu in  the
Mahabharat clearly shows that there
was a time when no marriages were
held. Then came a period of matriar-
chy, where the husband used to go to
the wife's place and the female child
among their children inherited the pro-
perty. That system still prevails in
some places, in Malabar for example.
Then the period of patriarchy came.
Most of our social structure today
comprises of patriarchy, not matriar-
chy, and how far would it be proper
to make a woman inheritor of father's
property in such society is a contro-
versial matter. I would like to im-
press that so far as the women's right
of succession to oroperty is concerned
that must be there, but that should
exist in such a manner that an un-
married woman should be entitled to
it at her father's place and a married
one at her husband’s.

There are also some other clauses
of this Bill about which there may be
a difference of opinion. So far as this
Bill is concerned, it incorporates two
things. First, various existing laws
have been amalgamated. Secondly,
some clauses for the dpue?ose of soclal
reform have been added. As I had
just said, it would have been in the
fitness of things had this Bill not come
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up. When our President Dr. Rajendra
Prasad was the President of the
Congress, he had pleaded for not pre-
senting such a Bill and so according
to him it had better not come up. But
now it has been carried so far that if
it is withdrawn at this juncture,
various interpretations shall be forth-
coming for that. The next election is
before the people. I do not give very
much importance to the elections and
believe that the Congress is not so
ineffectual that if the present Bill is
passed and people are told that the
Congress has done it, the Congress
Party would be defeated. But if the
Congress is such a trifle that it can
thus be defeated, I would say that the
earlier it is defeated the better. So I
differ from those who keep the elec-
tions before them and proceed with
that point in view. I have recollec-
tions of 1923 and 1926 when the
Swarajya Party went to polls for the
first time. I was a candidate for the
Central Assembly from the zamindar
party and it was being said that the
Congress and zamindars were far
apart, that zamindars would not vnte
with the Congress; but still nobody
contested my seat. After that I stood
again for the Council of State in 1925
and then too it was doubted whether
the voters of the Council of State would
vote for the Congress. Sir Manekji
Dadabhai and Sir Hari Singh Gour
opposed me, but I got three-fourth of
the votes. Therefore, I do not consider
the Congress to be a touch-me-not
institution which may wane into a
defeat if we pass such a Bill. which
thought may continue to give us a
constant fear of elections. I am of the
opinion that if we are in favour of
this Bill and if our leader, our Prime
Minister, considers that it should be
passed, it would be a mistake for us
not to pass it for fear of elections. It
is a different thing if we do. not want
to pass it. But if we do not pass it
for fear of elections, there would be
nothing worse than that. And I would
say a word to those also who would
not like to see it go through for fear
of elections. If the Bill is not passed
mow, they shall find people saying that
if the Congressmen were returned they
would do such things as were not there
even in the Bill. Such horrid pictures
would be drawn before the people the
like of which we cannot even imagine
today. So we have not to deal with
this Bill for consideration or fear of
election. We have to deal with it on
its merits. In this connection, I would
reiterate before the hon. Minister what
I have just said, namely, that the Bill
has two parts—one of amalgamation
and’ the other of social reforms. We
are utterly opposed to many provisions
of”social reforms. I want that under
the prevailing circuinstances in the
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c%untry all such provisions should be
left out because their incorporation is
inopportune. Things over which
there is divergence of opinion should
be excluded and those of amalgamation
may be taken up. I make considerable
distinction between these two things
and wish the hon. Minister to give
sufficient heed to this suggestion of

mine. I want that so far as amalga-
mation is concerned we should take
that up as also the provisions with

which we are not at variance, and
thesq provisions may be passed. Those
provisions that are controversial "and
with regard to which there is going on
a campaign in the country should be
left out. We must let the next elec-
tion take place when representatives
would be elected on adult franchise.
If at that time we think it necessary
to bring up the provisions concerning
social reforms, we may move them as
amendments to this present Bill and
pass them. Such an approach will
cover both the things. It would bring
about an amalgamation of the laws
and with that we would also avoid the
controversial points.

One thing more should be done. As
my friend Shri Jaspat Roy Kapoor
said, its application should not be
made obligatory on all people. of

. course, such social reforms should be

brought about through legislation; but
it is imperative to mould public
opinion in their favour. It would not
be ill-advised to make it applicable
only over those who accept it and not
try to make it binding on the entire
population. Therefore, I would again
submit that it were better for this Bill
not to have come up before us at all.
I am also of the opinion that in keep~
ing with the ideals of our Constitution
if we could make this Bill in the times
to come applicable to the entire.
society, according to the amendments
moved by Shri Jaspat Roy Kapoor or
others we must endeavour to make it
such. Along with this we should also
endeavour not to make it applicable
compulsorily over the people. It may
be applied to those people only who
accept it, or else in the existing condi-
tions we may leave out its controversial
portions and so far as the matter of
am-'gamation goes, we may do it in
i\s *-uch as we are unanimous about
t.
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[Shri Hussain Imam: Sir, today I
also want to speak in my own language
as our Seth Govind Das has delivered
a good speech.]

Prof. Ranga: Why not speak in
English, so that we may follow?

‘Shri Hussain Imam: In considering
the Hindu Code Bill, ordinarily, I
would not have taken part the
debate, because it is a measure
applicable to my sister community and
as such they should have the right to
halve whatever they wish for them-
selves.

Shri Tyagl (Uttar Pradesh): But the
amendment covers you.

Shri Hussain Imam: That is the
reason for my rising to speak.

Some of my hon. friends are anxious
to bring us under the purview of this
measure. Well, there would have been
no objection on our part to come under
a common code had it been in advance
of our own system. But my complaint
is that it is very much backward; and
you want to draw up and bring us
down to the level to which you have
brought yourself down. I, therefore,
wish to be excused from coming down
to your level.

I. may mention that the Hindu Code
Bill has a very long history behind it.
. At one stage of it I had occasion to
_participate in the Committee on Hindu
Law that was appointed in 1944-45.
As such I have my sympathies with
those who wish to advance the cause
of the weaker sex. I believe that no
country or society can advance if it
has got submerged and suppressed
people in its fold. It is very necessary
that everyone should have equality
before the law and in the matter of
inheritance and other things. But it
would be idle on our part to ignore the
feelings of others. Feel as I may for
myself, I must also realise wh?t others
are feeling, and as you, Sir, very
poignantly pointed out, it is very
necessary that there should be no
dictatorship.

The-hon. the Law Minister in his
speech in the Constituent Assembly
on the memorable day we completed
the drawing up of the Constitution
said as follows:

“It is quite possible in a country
like India—where democracy from
its long disuse must be regarded
as something quite new—there is
danger of democracy giving place
to dictatorship. It is quite possible
for this new born democracy to
retain its form but give place to
dictatorship in fact. If there is a
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land'sh:d_e, the danger of the second

possibility becoming actuality is

much greater.”

I commend to him his own speech
and ask whether it would not be dic-
tatorship on the part of this House to
dictate to the thirty-six crores of
people of India to come under ‘a law
compulsorily, just as the old orthodoxy
was denying the right of going forward
to the more-advanced members of
society. It is a dictatorship which a
mir}ority is going to exercise on a vast
majority. I wish to tell my sisters and
the reformist brothers that they must
take heart. In everything there is a
fair way of fructification. They have
the whole field before them. I find
that orthodoxy is not only not aggres-
sive, but is on the defensive—is putting
on the garb of reformists to fight its
retreating battles. It is fast losing its
momentum. We have the eternal
dilemma of an irresistible force meet-
ing an irremovable mass. But that
mass is becoming every day lighter
and lighter and its roots are getting
uprooted every day. Therefore, this
orthodoxy will not remain adamant,
as it has been in the past. But is it
necessary that the reformist should
become aggressive? Should they play
the game of the old orthodox people
and try to dictate what they feel to be
the best to people who do not regard
them as the best but as the worst?
Why should you do that? That is the*
question and in that question my com-
munity also joins.

We feel that our system of law, and
our system of distribution of wealth
is more democratic and more social-
istic and more, if I may say so, akin
to the communistic, than the system
which is proposed in this piece of
legislation before us.

I think the major amendments to
clause 2 can be divided into three
categories.  Firstly, some of the
amendments, notably amendment Nos.
13 and 14 of the Consolidated List want
to increase its applicability. Amend-
ment No. 13 of the supplementary list
also. Then there are certain amend-
ments, like No. 18 which wants to
decrease its applicability. Then there
is the third category, which wants to
restrict its applicability to only those
who wish to come under this. think
it is a very good media.which has been
suggested by Shri Jaspat Roy Kapoor
and deserves the most serious consi-
deration of this House—whether it
would not serve our purpose by having
a better code than the reformed code
which Dr. Ambedkar has brought
before the House. He had to give some
concessions much against his wish:

I wish to state a few facts for the
consideration of the House.
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facts are that the Bill sought to be
amended by Dr. Ambedkar is so
materially different from the Report
of the Select Committee that we should
in common justice recirculate these
amendments and get the opinion of
the country whether they wish to have
this in the form in which they have
been brought or not, and there is no
time for that. This House is under
dissolution. It will last probably, if
things do not move in an untoward
direction—which may quité possibly
happen on account of the war—for a
few more months. Now, I ask my
lady friends and reformists whether it

would not be better for them to take.

up the challenge of the orthodoxy now.
According to Shri Jaspat Roy Kapoor's
amendment it is only a question of
how far you are going to get the co-
operation of the people to come and
be under this Act. There is no occasion
better than the election. In the elec-
tion booth all the adult population of
the country will coming. If you
have a system of registration running
side by side with the election booth
and have a register in which every
voter will put in his thumb impression
to indicate that he is willing to come
under this Code, you can get the man-
date of the people. Then you can
confront orthodoxy and come and say
that a vast majority of the country
wants this reform, orthodoxy must go
back and the day has been won for
the reformists. But you do not do it.
If you do not seriously convert the
people to your idea, why do you ask
that this body should get the odiuin
of thrusting something on the people
which it is professed they do not want
and which you are unable to prove
they want.

I therefore suggest that if the hon.
the Law Minister is not prepared to
accept the amendment of my hon.
friend Mr. Jaspat Roy Kapoor in toto,
he meay at least follow the example
set in the Shariat Act of ours where
parts of it were made compulsorily
applicable to all but parts of it were
reserved for only those who would
come and get themselves registered.
This is the second suggestion which
I wish to make to the hon. Minister.

shri J. R. Kapoor: Will the hon.
Mt;ltnsber please say whlch are those
pa

Shri Hussain Imam: I wish to state
that there are certain parts to which
very serious objection has been taken,
notably by you, Sir, about the distri-
‘bution of property to the daughter. If
you_ want that this portion should not
apply to all, you can make it a provi-
sion of thls nature, namely, that this
part—Chapter IV—may apply only to
those who wish to come into it.
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I would also mention the possibility
of the grave dangers which this amend-
ment of Dr. Ambedkar on the question
of property has brought in. My valued
friend Pandit Thakur Das Bhargava
suggested that the girls should get a
share while they are unmarried and
when they get married they should be
entitled to the husband’s property in
the father-in-law’s house. But you
must not forget the divorced women.
How has the modern Manu provided
for them? Dr. Ambedkar has not
provided for the divorced women who
are deprived of the share. He has
provided for the share to remain
permanently for the girl—half a share
for the unmarried girl and quarter of
a share for the married girl. But
Pandit Thakur Dasji has suggested no
share for the divorced woman. Under
Dr. Ambedkar’s rule she will continue
to have a quarter of a share. But
Pandit Thakurdasji would deprive ler
even of that quarter share because as
soon as she gets married she will have
no share.

Pandit Thakar Das Bhargava:
According to me she would be entitled
to the rights of partnership in the
property of the new husband.

Shri Hussain Imam: If ke does not
remarry? I therefore think that an-
other danger of the provision made by
Dr. Ambedkar is that it might lead to
immorality—the provision that on
marriage a woman will lose half of
her property and will be entitled only:
to a quarter of the father's property.
A rich girl would never marry a poor
husband.

Dr. Ambedkar: Why bother about
the rich?

Shri Hussain Imam: As long as you
have not changed the system and do
not go to the Moscow-Peking axis of
my hon. friend Mr. Brajeshwar Prasad,
you have to care for wealth and
capital. When you come to that day
you will no longer bother about thls

I was rather surpvised that
Dr. Ambedkar who is a born demo-
crat should have made disparaging
remarks about the electorate. The
electorate with all its ignorance is the
only touch-stone by means of which
we can test democracy. If that is re-
moved. democracy will become mean-
ingless, lifeless and only an effigy
of democracy. Because, what did
Hitler do? He had elections, but a
system was evolved by means of which
elections were made...(An Hon. Mem-
ber; Easy)...not easy, but they were
made only a cloak to cover the dictates
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of the dictator. The same thing will
- happen if we accept this dictum -hat
the electorate has no right and the right
is reserved to the Members of Parlia-
ment alone to decide whatever they
like and in whatever manner they
choose to do.

1 would again mention one fact, not
the competence of this House—I would
be the last person, having been for
twenty years in the Central Legis-
lature, to question the competence of
this Legislature—but would it not be
better to leave a measure of this
nature to the popularly elected re-
presentatives who would come to this
House with the direct mandate of the
electorate? I am suggesting this as a
method of finding out the will of the
people. As long as we pay at least lip
service to democracy our ultimate
masters and the arbiters of our fate
are the electors. This is going to affect
all. I wish to warn the House that as
against the Bill as reported by the
Select Committee, as a result of the
change of the Constitution, we are
going to hit each and every individual
property. Even a small farm of an
acre of lard is not free from the ambit
of this new Bill, because Land is now
brought in under the purview of the
Central Legislature, whereas what
the Bill as reported by the Select Com-
mittee affected was only fifteen to
sixteen per cent. of the population
Is it proper, is it democratic for you
without going to a Select Committee
even, to so change the nature of the
Bill that it will affect hundred per
cent. of the citizens of India—because
Land has now been brought into the
purview of the Central Legislature? I
very respectfully beg to suggest that
it is not proper for this Legislature,
keeping self-respect in view, to go soO
much forward without even the
formality of having a Select Committee
to go over it. I know that now it is no
good crying over spilt milk. But I am
bringing all these arguments in favour
of making this Bill elective. I do not
say, having advanced so far and having
made so many mistakes in the past,
that you should now brush it away.
But at least you should have the
decency to say that you will allow the
people to have their choice whether
they wish to be under this Act or not.
This choice may be either general as
my hon. friend Mr. Jaspat Roy Kapoor
has suggested, or it may be restricted
as 1 am suggesting now for the con-

[MR. SPEAKER in the Chair.}

5 P.M.

i i of Government. Govern-
?\%giatll::r\‘re got ample time ,accprdmg.
to present estimates. The Bill is not
going to be proceeded with immediately

now. Therefore it is possible for Gov-
ernment to reconsider their position.
In all humility I would appeal to
Government to give it their best con-.
sideration and make it elective in full
and if that is not possible for having
1t at least in part made elective and
not compulsory. Otherwise it will be
dictatorship and not democracy.

Mr. Speaker: We will now take up
the half an hour discussion.

Shri Gadgil: A request was made
by hon. Members to let the House
know about a certain accident that
has happened in the morning in the
Chandni Chowk.

Mr. Speaker: I think it had better
be taken at 5-30 instead of now.

SINDRI FERTILISER FACTORY

Shri Sidhva (Madhya Pradesh): I
would like to refresh the memory of
hon. Members that this matter is in
relation to a question that I put,
Starred question No. 901 on the 14th
December 1950, regarding the Sindri
Factory. The hon. Minister has given
certain replies which are quite con-
trary to facts and therefore, I would
like the facts to be placed before this

- House, so that we could know what

really is the exact position. The ques-
tion that I had asked was that the
original cost of the scheme was
Rs. 10'5 crores and it has now in-
creased to Rs. 23 crores. The hon.
Minister replied that up to 3lst
August 1950 the cost had been Rs. 16-5
crores. Then he says that the total
ultimate cost is now expected to be
in the neighbourhood of Rs. 23 crores.
I want to know whether within a
period of nearly nine months within
which time he expects the completior
of the work and starting of produc-
tion, the remaining Rs. seven crores
would be spent. I also asked him
whether any estimate was prepared.
My hon. friend Dr. Deshmukh twice
asked and persistently too whether
any estimate was prepared. I do not
want to go into the previous history
of 1944 because I do not want to whip
a dead horse but I want to know,
ever since this Government came
into existence, whether for the amount
that we spent later on over and above
the estimate, whether those estimates
were prepared. Although, of course, I
am entitled to an answer from the
hon. Minister but despite our ques-
tions these answers were not forth-
coming from the Lon. Minister. Our
point is whether after 1947 revised
estimates were ever placed before
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the Finance Ministry or before ~the
House. The answer to that was
evasive. The hon. Minister says, that
the cost of this factory work has in-
creased because there will be a
cement factory and other factories.
He evaded the question despite re-
peated questions.

In tlLis connection, I would like to
draw the attention of hon. Members
to the report of the Estimates Com-

.mittee. I am not, of course, going into
the details of that report, because
that would be dealt with at the
appropriate time, and it cannot be
dealt with in this half-hour debate.
I would like to invite attention to
page 35 of the report where the Com-
mittee las quoted the Ministry’s
version, which is as follows:

“It was not an estimate at all.
It was a rough guess.”

“There was no estimate at all.”

“Neither the Government nor
Parliament at any time approved
the estimate at all.”

“This is a contract with two
firms and number of sub-agencies
and nobody knows the whole
picture.”

“Sindri work is something
extraordinary over which nobody
had any control.”

This is tte version of the officials
of the Ministry. When the hon.
Minister has evaded answering ques-
tions or has stated things which
created the impression that every-
thing was right, I want to know which
is correct. Before tke report of the
Estimates Committee was presented
to this House, it was sent to the
Ministry to verify whether what was
stated by the officers of the Ministry
was correctly stated or not. They have
sent it back saying that that was
correct. The verbatim record of the
speeches of the officials were also
sent to them. A very systematic and
methodic procedure was adopted by
the Chairman of the Estimates Com-
mittee. Whenever a person gave
evidence, it was sent to him, just as
speeches are sent to us here, for
correction or modification. They were
returned duly as a certified copy.

I want to know who is responsible
for this extra estimate that was
passed from time to time. There was
an Adviser from the Finance Ministry
to- the Industry and Supply ‘Ministry
at that time. They want to take

stelter upon the stgte of affairs bet-
ween 1944 to 1847, and say that they
had no control. As I stated, I do not
want to go into that past history
although certainly there must be some
officers who are here even today. 1
want to know why, without a proper
estimate, they passed those amounts.
I am specifically asking Government
which is responsible to tkis House,
for things during the last three years.
The version from the officials who
gave evidence is that there was no
estimate and that nobody knew any-
thing about the Sindri factory.

As regards the contracts, we put a
question to the hon. Minister at tkat
time as to who were the contractors,
and what were the terms of the con-
tract. My hon. friend Dr. Deshmukh
also pressed that point; but no answer
was forthcoming. With regard to the
contract, we want to know whether
there is any contract, who has entered
into the contract, whether the contract
is duly signed, what thé terms of the
contract are, and how the condiﬁggé
of the contract were exceeded in
estimates. We would also like to know
who signs the cheques for payment.
We understand that without a detailed
estimate, tke bills could not be
checked and the amounts could not
be paid. That is the policy of Govern-
ment. If that is the policy, I would
like to know how the amounts were
disbursed in this case when no esti-
mates were prepared. Originally, it
was six crores; now it is stated to be
about 23 crores. The hon. Minister
has stated that up to August 1950,
16 crores have been spent. I would
like to know how witlvin eight months,
they expect to spend the balance of
seven crores, even if the work has been
carried out. We would like to have
some details. The hon. Minister in his
reply has stated that the cost has gone
up because there was an increase in
the price of certain articles; for in-
stance, steel by 100 per cent. In 'the
Estimates Committee, the officials
have given the variation as forty per
cent. I want to know who is correct:
whether the hon. Minister was correct
or the officials of the Ministry. There
are some conflicting opinions; I rely
upon this report because this has
been prepared by representatives of
this House. The Estimates Committee
of 25 Members was elected by this
House. They have taken great pains to
invite the officials and record th
evidence; they have given this docu-
ment great care, and this report has
been prepared diligently. I want to
know whether the hon. Minister would
consider that this document is false.
He cannot say so because this docu-
ment is supposed to have gone to him,
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because the Ministry was ed
withchcopies of it. These are thseup pglnnts

Mr. Speaker: The hon. Member has
asked for the m!ormatinn, and if he
takes longer in putting the question
a!lthetnmemixhtbetakenupbythat
Let him not repeat his arguments.

Shri Sidhva: No Sir. I will not raise
the question of estimates and all that.
I have mentioned, the poi.nt.s on which
I want information and I would re-
quest the hon. Minister to let us have
an exhaustive reply to all the points
that I have raised.

Industry. (S
ful to Mr. sldhvaforgwlngmethis
-opportunity fo place all the facts relat-
ing to the Sindri factory before the
House. It is my senior colleague
Shri. Gadgil who is dealing with this
but I had gone into it and I have al.so
done some sort of research work on
this question. I have bere brought
with me all the pubhcatmns——pﬁced
publications—on this question which
the hon. Members may glance through.
They can find them all in the Library.
They are all published records, priced
pn‘bligations, and there is nothing
secre

I would like to give briefly the his-
tory of this factory. In June 1943, the
Food Policy Committee recommended
that 3,50,000 tons of ammonium sul-
phate should be produced in this
country. That recommendation was
considered by the then Government
and they circulated it to the State
Governments, because the idea at
that time was to make the State Gov-
ernments participants in this project.
It seems to me from the records avail-
able and from the published reports
of the standmg Finance Committee
of 1044-1945..

Shri Jhunjhunwala  (Bihar): Sir,
on a point of order. The question is
as to what the Ministry has done after

1947 and so what happened before is
not relevant.
Shri Mahtab: The hon. Member

himself was a member of the Stand-
ing Finance Committee and that is
why he has raised this point. I can
3ye chapter and verse of the report

the Standing Finance Committee.
The hon. Member himself was a
member of the Standing Finance
Committee and he must have known
all about it. The Standing Finance
Committee of 1044-1945 approved the
project. They have quoted the so-
called estimate, the estimate which
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has been . referred to by the Esti-
mates . Committee and whick it has
been suggested in this House more than
once as only a scrap of paper and so.
Whatever that be, here is what the
Report of the Technical Mission it~
self says about the estimate which is
only an approximate estimate.

“It will readily be appreciated
that the estimate of the capital
cost of the factory recommended
has been prepared at a time when
prices and market conditions are
unstable. The estimates have been
prepared on the basis of condi-
tions existing at present and no
attempt has been made to forecast
the trend of future changes in
price levels.”

Well, in 1944-1945 this matter was
placed before the Standing Finance
Committee and from the decision
reached it would appear that...

Shri Tyagi (Uttar Pradesh): But
are there no detailed estimates?

Mr. Speaker: Let him proceed. Why
should the hon. Member be in a hurry?
Let him finish his answer and if the
hon. Member is not then satisfied, he
can ask for more information. By the
by, the hon. Member has not given
notice of any question.

Shri Mahtab: I am prepared to
supply as much information as possi-
ble, if information is sought. Let me
give the whole history.

From the record it appucars that the
Government of 1944-45 decided to have
an ammonium-sulphate factory produ-
cing 350,000 tons at whatever cost. As
I read out to you, this cannot be called
an estimate. Hon. Members must
have known ‘that when ir was thought
that a steel plant should be set up in
India, Government appointed technical
m:sslons. The missions gave their own
estimates which were considered by
the Government. But, at that time no
such mission was appointed first but
only a sort of general report was ob-
tained from the Technical Mission and
on that report the Government decided
to set up the factory, it appears, at any
cost. At that time the probable cost
was ten and odd crores. Subsequently
various items were placed before the
Standing Finance Committee. I find
that in subsequent years the Standing
Finance Committee have objected to
items and wanted more information.
It appears from the records that the
opinions of the Standing Finance Com-
mittee were over-ruled by the then
Fmance Ministers. They accepted all

the demands made and they had been
placed before the Parliament in regular
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forms—so much money is required for
this year and so much for the next and
SO ‘on. y tad demanded to have
the entire cost.

Therefore it would appear that the
decision was to have a factory at any
cost. In 1946 the agreements were
entered into with the Power Gas Cor-
poration and Chemical Construction
Corporation by the Governor-General
in Council. One was made on the §th
February 1946 snd another in June
1946. These agreements are now in
operation, they have not been annulled
nor can they be annulled. These agree-
ments were signed in Frglend. on one
side on behalf of the Governor-General
in Council and on the other side on
behalf of the Chemical Construction
Corporation of America and the Power
Gas Corporation. As 1 said one was
signed on the 8th February and the
other in June 1946.

From the terms of the agreement it
would appear that thcre was no speci-
fic plan that they would do such and
such work within sucn and such time
at such and such cost. That was not
the stipulation. That the then Govern-
ment could have stipulated all these is
a different matter now.

When the Nehiu Government was
formed in September 1946 they took
up these things, as it was a project on
which several crores had been spent
and the project was necessary so far
as production of fertiliser was concern-
ed.

A point has Leen made, which is
incorrect, that the rise of cost of the
project is due to the rise in the cost of
the land. The Estimates Committee
has suggested thal a committee should
be appointed to iuvestigate that. If a
notification is issued uvnder section 4
of the Land Acquisition Act the price
on that date alone is taken into con-
sideration when compensation is paid.
This notification was issued in 1945
soon after the decision was taken by
the Government here. There has been
no delay. It a~es not matter when
the land came into possession, because
compensation is t> be calculated at
the rate prevailing on the date of the
notification. Anybody bhaving any
knowledge of the Land Acquisition law
will bear out that the iaw provides
that the date of notification is im-
portant. The notification was issued in
August 1945.

After the Nehru Government look
charge in September 1946, as Vice-
President of the Viceroy’s Council
Pandit Nehru and Dr. Rajendra Prasad
took interest in the land acquisition.
because a popular government came
into being in Bihar and they took wnp
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the cause of the tenants whose land was
being acquired. They held that the
price offered to the tenants was in-
adequate and therefore a very serious
agitation was apprehended. As a
matter of fact the price was estimated
at a low level. The estimate provided
only Rs. six lakhs for 5,000 acres of
land including 12 villages, with houses,
temples, schools, etc. At no time 5,000
acres with 12 villages could be acquired
at Rs. six lakhs which were provided
for the purchase of land! survey, roads.
etc. It was an impossible situation.
Therefore there was an sgitation and
the Bihar Governmen{ went to the
length of saying that if the Govern-
ment of India insisted upon taking
possession of the land at that price
they would enact a separate law. That
was the time when tre Mehru Govern-
ment came in: A <(ontioversy was
going on between the popular govern-
ment in Bihar and the unrepresenta-
tive Central Government of that
period. So Pandit Nehru intervened,
Dr. Rajendra Prasad intervened and
ultimately a sort of compromise ‘was
arrived at. The price cf houses, trees,
etc. was taken into consideration and
the price of land was fixed at twenty-
one or twenty-five lakhs. Otherwise
the demand was tor Rs. 90 lakhs on

behalf of the people supnorted
Bihar Government. pRo by the

That was the position at that time.
That having been done, the Prime
Minister deputed Dr. Trone to look
into the work. Dr. Mookerjee, the
then Industries Minister, visited the
place at the beginning of 1948 or end of
1947 immediately the lar.d came into
possession. Orders f~r miachinery had
been placed earlier. Along with the
decisions arrived at, along with the
contracts entered intc with these firms
in February and June 1946 orders for
machinery also were nlured. So, there

* were firm orders which could not be

cancelled. After Dr Trone's

was available to Govetnment.mp%ﬂn
Mookerjee got an estimate prepared in
1948. It was a sort of a regular esti-
mate and it was shown therein that
Rs. 23 crores would .be required for a-
project of that type. This estimate of
Rs. 23 crores covers the ammonia
plant, sulohate plant, storage and pack-
ing, boiler and puwer piant, water
supply and water cooling systems.
Well, that estimate was made and a
general manager was appointed.

Now that estimate deper.ds again
our decision today. Agﬂthe :gstlma?el
stands it does not include a coke oven
plant. It does not 'n.lude-a catalyst
plant. As the estimate stands the
catalyst has to be imporied from {he
U.S.A. or from some other country.
The coke has to be manufactured
by some other private firms. That also
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«<an be done if vie declde that we will
continue to import ihese things and
‘have our supply from private firms.
But if we decide that for this factory
‘we have to manufacture all these
things here, then tne o5t would be in-
creased by another two «r three crores.
‘Therefore, I suggest that if it is the
decision of the Government and the
‘wish of the House that it should be
kept at Rs. 23 crores. then it will pro-
«duce ammonia sulphate to the extent
of 350,000 tons, but inr other things
‘we have to depend on csome other
people.

Now, about the cost of machinery.
1t is a fact known to anybody naving
anything to do with any plant that
the prices of plants imported from
abroad have risen up to 200 or 300 per
<cent. in the course of these four years
from 1944 to 1947.

Prof. Ranga (Madras): Even in the
case on your firm orders?

Shri Mahtab: Everywhere.

You may coll?cttirilfor:.:_?;?n Iwith
Tegard to any plant imgo rom
otlgmr countries. Yo‘u will find that the
same thing has happened.

With regard to the price of steel, the
Estimates Comrnittee bas suggested
that Government could have purchased
the required steel at the ccntrol price.
1 am not sure whether :ndirectly the
Estimates Committee has not suggested
that Governmeat purchased all this
steel from the black market. Certainiy
Government have purchased steel at
the prevailing contro. rate, but the
control price itself has been raised
from time to time. Information as to
the control price in 1944 and the con-
trol price in 1947 or 1948 can be veri-
fied from records. There can be n>
dispute about it. It is nol a question
of opinion. The di‘ference between

* the control price of stee! 1n 1944 and
the control price of steel in 1948 was
certainly 100 per cent. The control
price was 100 per cent. more when this
estimate of Rs. 23 crores was made in
1948. This can be verified and 1 can
be challenged only from records.

Now, the rise in cost was not due to
the delay in iand acquisition. As I
have already said, there was no delay,
because the notification was issued in
time. Prices of plants and other mate-
rials actually rose. When we consider
all these facts, we come to this con-
clusion, namely, that practically with-
out any estimate and without any sort
of detailed costs or idea about the cast
the project was accepted in 1944 by
the then Governinent and a decision
was arrived at t» proceed with the
project, whatever the cost might be.
That being the position and  these
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agreements having been entered into
in February and June of 1946 and
these agreements being of a firm
nature and not temporary agreements,
it was left to the Nehru Government
to carry out tne terins of the agree-
ments and {o muke the best use of
the bargain.

Today I may say that there has been
no delay in ti:e construction of the
factory. Those who have visited the
Sindri Factory will bear me out when
I say that the show wnich they kave
put up is certainly one of whica we
can be proud. In the course of two
years from 1948 to 1950, they have
done things in a way that niany
foreign engineers have expressed
their surprise at the progress miade
Today the positivn is that three lakh
50 thousand tons of ammcnium sul-
phate will be produced there. There
will be no delay in the reiting up of
the plant. Whatever difference accrues
is the difference between the so-called
estimate of 1944 and the estimate of
1948. As I have already read out
from the report, the Technical Mission
also did not ~ay that this was a regular
estimate. It was a guess work and
that guess work also, I find from the
reports of the Standing Finance Com-
mittee of that period was accepted by
ltti' although they wanted more informa-

on.

The suggestion tnat the Finance
Ministry had nothing to do with it is
incorrect because 1 find in the Parlia-
mentary proceedings that it was at cne
time Demand No. 72. Then it became
Demand No. 79. In 1948 the Demand
read: “Administration of State indr:s-
tries in general and Sindri Factory in
particular” and I find to my utter sur-
prise that Shri M. Ananthasayanam
Ayyangar wag the first speaicer on this

' Demand.

Prof. Ranga: What is the relevancy
of this? :

Shri Mahtab: The relevancy is that
this was always placed before Pa:lia-
ment during the Budget Se:sion and
at other times before the Standing
Finance Committee. Nothing has bzen
done secretly. The question is how
money was being paid. Anyhtody who
has got any know.edge of Guvernment
Departments should know that uniess a
thing is passed by the Finance Miustry,
no payment can be made. Ii is not as
if there is :ome bank on which a
cheque can be issned. Il is a Treasury
payment. Bills must be passed. And
there is a Financial Adviser belonging
t@s tll}e Finance Ministry for Sindri
itself.

Shrimati Renuka Ray (West
Bengal): Since when?

Mr. Speaker: No interruptions.
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Shri Mahtab: Therefore, the pa;ment
is made in a regilar manrer. [ say
this because the suggesion huas been
made that the thing has been done iu a
private manner—as if somebody issues
a cheque on a certain bank and the
money is paid. That is not 1.he case.
The Sindri Factory 1s like a Govern-
ment Departicent as the I:.ducauon
Ministry or ihe Public Works Depart-
ment. They cannot craw acy money
without proper sanction and without
proper authority. Similar is the case
here also. Tne Sindri Facltory is a
regular Government concen. It is
not a factory in the crdinary sense.
Now, the proposal is to convert it into
a regular commercial cuncern.

These are all the facts whith 1 have
placed before the House. If any more
information is required I am prepared
to give it to the Jiouse.

Shri Sidhva: But has any complete
and final estimate been prepared at
least now? The hon. Minister stated
that an oven plant has yet to pe im-
ported. Has the value of tiis taken
mto account and an estimate prepared?

Shri Mahtab: The estinate is Rs. 23
crores without the coke oven piant and
the catalyst plant.

Shri Sidhva: But kas any detailed.

estimate been prepared?

Shri Mahtab: A detailed estimate
has been prepared. 1f the hoa. Mewmber
;‘oblveiishes, 1t will be placed cn the

able.

Shri Sidhva: The hon. NMunister
could as well have brought it wiith him.

Mr. Speaker: Only half an aour 1s
allotted under the rules and ‘we cannot
exceed that time-limit.

The hon. Minister, in the course of
his reply, has referred to a numbder
of priced publications and also the
report of the gstimates Commiitec.
As this subject may come beisre the
House hon. Members will have ample
opportunity of further studying the
literature on the subject and discus-
sing the matter

Shri Tyagi: We shall make tie best
use of it.

Mr. Speaker: I wish Members really
make the best use of them iuswead of
merely questiouing and cross-yuestion-
ing. :

The Minister of Works, Production
and Supply (Shri Gadgil): In order Lo
enable hon. memoers to study
subject, I propose to give everyone of
them a note embodying all the facts,
and the faclual position as it stands
today. That will be of help to them.
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Chandni Chowk Clock 2565
Tower Accident

Shri Sidhva: Give us facts; do not
conceal anything.

Mr. Speaker: It is not pioper to say
that; such insinuaiions snould noi be
made.

CHANDNI CilOWK CLOCK TJOWER
ACCIDENT

The Minister of Works, Piodnetion
and Supply (Shri Gadgil): The House
wanted to know as to what happeued
in the morning in conneciion with the
accident that took place in Chandni
Chowk. The facts that 1 was able to
gather from ihe Local Admunistration
are as follows:

At 10-40 a.M. the top portion of the
Clock ‘fower rolled dcwn. The total
height of the Clock Tower was 125 teet
and a portion roughiy 25 feet hdas come
down, including the canopy which
stands at the top. Four persons died
on the spot. iiiwe injured persuns were
removed to the nospitul and three per-
sons died subsequeatiy. The  total
number of people who died is therefore
seven. Sixteen persons are in the
hospital. Immediately the Superin-
tending Engineer was asked to visit
the place, inspect and make a
repori. The Superintending Engineer
will naturally take some time, but
from observations made in the
course of three hours, he says that
there is nothing wrong with the plinth.
Obviously there may be something
wrong in the foundation, pecause au
underground drainage works thrcugh
below the Clock Tower. He thiuks
that as a result of some tremor, may-
be today or a tew uays ago, tne tower
seems to have tiited to the extent of
a little less than half an inch. Xe,
therefore, thinks thal althouga there is
no immediate danger of the rest of the
tower falling, he has, however, taken
precautions to cordon oif the whole
thing. A detailled report is awaited;
when received it will be made avail-
able to hon. Members of this House.

Shri Kamath (Madhya Pradesh): How
long has this Ciock Tower beer. stand-
ing, when was it last inspecied by the
engineers, and what was the result of
that last inspection?

Shri Gadgil: I require, naturally,
time for this. But the Clock Tower
has been standiag there for the last
sixty years.

Shri Kamath: Is this fall not au ill
omen?
Mr, Speaker: Order, order.

The House then adjourned till a
Quarter to Eleven of the Clock om
Thursday, the 8th February, 1951,





